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CORRIGENDA

In the Parliamentary Debates (Part 1—Questions and Anifwers ) Fourth Session of 
Parliament,^! 001,

In Volume IX,—

1. No. 7, dated the 16th August, 19fil,—

? 0 , ‘ ‘ ifqT »T P T ^ ? r^ ”  *H t i ( l

F H ”  I

2. No. 8, dated the 17th August, 1861,—

(i) Col. 370, line 14 from bottom/or “and** read "any**,
(ii) Col. 380, delete the existing line 13 and between lines 16 and 10 insert new line **8ub«

jeot. The Central Tractor Organisation**.
(iii) Col. 381,/or the existing line 18 from bottom aubatUute the new line **tui  ̂(Shri K. M.

Munshi): (a) It is**. •

3. No. 12, dated the 22nd August, 1961,—

4. No. 13, dated the 23rd August, 1961,—

(i) ^ iT  tPrt ‘ -Prrfff”  % ^  i f  i
(ii) Col. 612 for the existing line 4 from bottom read “July-Deoember, 1061-—Januarjr* 

June**.

6. No. 16, dated the 28th August, 1961,—

(i) Col. 723, line 12 for the figures “ -14,86** read “  14,86**.
(ii) Col. 727, liie 8 for the figures “ 88,87** read “ 88,872**. *

6. No. 19, dated the 31st August, 1961,—

<JHo, V  “ iffft”  % W R  7T sftr s W  T f w  ?VS “ ifrc  %

'TT TO ̂  ftrWB” if, I
7. No. 20, dated the 3rd September, 1961,—

% qft?r “ m r” % if.
8. No. 22, dated tiie 0th September, 1061,—,

Cd. 1014, line 15 for the figures “ 36,00,000” read “ 36,00,000".

9. No. 24, dated the 7th September, 1961,—
(i) Col. 1116, line 8/or the words “ Laid on the Table** read “ House**.
(ii) Col. 1116, line 26 from bottom/or “word** read “ work**.
(iii) Col. 1119, transpose the existing lines 7 and 16.

10. No. 29, dated the 16th September, 1961,—
(i) Col. 1327 from bottom line 6 for “Teteorotogioal** read “Meteorologioal’*., and line

7 f ^  “ in 3 : 2** read “ is 3 03**.
(ii) CoL 1336, line 2 from bottom/or **convering** read “ covering**.
( iii) CoL 1343, line 7 from bottom/or “by** read “ to” .

(iv ) -



11. No. 80. dated th« 17th September, lOSI,—

Col. 1400, line 11 from bott«n/or “ RECON-”  rtad "Re. 00N-",

12. Ko. 81. dated the 18th September, IM l,—

Col. 1484, line 16/or “miles”  nad “ mills’*.

18. No. 82, dated the m b  September, 1961,—

(i) Col. ISOS, between existing lines 23 and 24 from bottom inmt new line *‘beiog found
with mon^ is not” .

(ii) Col. 1610, line 18 from bottom/br “July. 1961”  rtad “ 1st July, 1961” .

(v) i
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PARLIAMENT OF INDIA
Friday, 14th September, 1951

The House met at Half Past Eight of 
the Clock

[M r . D e p u t y -S peak er  in the Chair]

ORAL ANSWERS TO QUESTIONS '

Im po r t  and  E xpo rt  OrrzcES

•1#05. Shri Sldhva: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) the exact economy effected after 
the amalgamation of the Offices of the 
Chief Controller of Exports and Im
ports from the 1st March 1951; and

(b) whether the proposal for trans
ferring the licensing departments to 
Port offices has materialised; if so, whe
ther any additional staff has been em
ployed and what is the effect of this 
additional cost as compared to the 
retrenchment due to the amalgama
tion of Import and Export officer?

The Minister of Commerce and 
Industry (Siiri Mahtab): (a) Rs. 29,400.

(b) Yes. No additional staff has 
been employed in the Port offices,

Shri Sidhva; With reference to the 
answer to part (b) of the question, 
which is in the affirmative, may I 
know whether the delay in the issue of 
licences, which used to be the case in 
the past, has been minimised and if 
80, what is the minimum delay that 
takes place at present in the disposal 
of applications for licences?

Shri Mahtab: It has been consider
ably minimised and today I may say 
that in a few cases practically there 
Is no delay at all. Applications are 
readily disposed of.

Shri Sidhva: May I know whether 
the advisory committees which the 
hen. Minister proposed to appoint in 
port areas have been appointed? I f
260 P9
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not, what are the reasons for the 
delay? ^

Shri Mahtab: They have not been 
appointed yet.

Shri Sidhva: Are they likely to be 
appointed? He made a promise about 
them.

Shri Mahtab: The whole matter is 
under examination. There is Mehta 
Committee report. Whatever recom
mendations are made by oae committee 
are first to be implemented and then 
the appointment of other committees 
would be thought of. In this particular 
case, although at one tinie it wa4 
thought that Port Advisory Committees 
should be formed, the matter is still 
under examination and nothing has 
been decided yet

Sardar Hnkam Singh: May \ know 
whether the professional mediaries 
that used to hover around the office 
have now been eliminated?

Shri Mahtab: My in>pression is that 
that has been elinfilnated. If there is 
still something left, I would very much 
like to be enlightened on that, so that 
I may inquire into it.

Shri A. C. Guha: Is the amount 
given as saving in reply to part (a ) 
monthly or annual?

Shri Mahtab: It is annual and relates 
to the pay of the Chief Controller of 
Exports.

Shri Krishnanand Rai: Has there 
been any retrenchment of any high 
grade officer as a result of the amalga
mation of the two offices?

Shri Mahtab: The retrenchment is of 
the highest office, that of the Chief 
Controller of Exports. Both the posts 
have now been combined.

R eh abilitat io n  in  A n d a m a n s

'>1006. Shri Sidhva: Will the Minis
ter of Rehabilitatioii be pleased to 
state whether the 286 families of dis
placed agriculturists from East Pakis
tan who have been resettled in Anda*
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man and Nlcobar Islands have been
now satisfactorily and perm anently set
tled in the Islands?

The Minister of State for Rehabili
tation (Shri A. P. Jain): In all 304 dis
placed agriculturist families have been 
settled in the Andamans. All these 
families are reported to have settled 
down satisfactorily.

Shri Sidhva: Some of the families 
previously settled there in the same 
manner had come back to India. Is 
there any possibility of a similar con
tingency arising in these cases also? 
Does the Minister feel that they are 
now permanently settled from the eco
nomic point of view? My question 
related to permanent settlement and 
not only to satisfactory settlement as 
given by the Minister.

Shri A. P. Jain: Apparently satis
factorily settled means permanently 
settled.

Shri Dwivedi: Do Government pro
pose to open up a works training 
centre in the Andamans?

Shri A. P. Jain: There is no such 
scheme yet.

Shri A. C. Guha: How were they 
iiettled—as agriculturists, artisans or as 
businessmen also?

Shri A. P. Jain: The question relates 
only to agricultural families.

Shri A. C. Guha: What was the 
acreage given to them? Were any 
loans also given to them?

Shri A. P. Jain: 1,509 acres of culti
vable land and 677 acres for horti
cultural and housing purposes. Also 
loans were given at various times on 
different scales.

Shri A. C. Guha: Is there any pro
posal to send some more agricultural 
families there?

Shri A. P. Jain: Yes.

Shri A. C. Guha: When?

Shri A. P. Jain: As soon as possible.

Shri B. K. Das: Are there sufUcient 
arrangements for primary schools in 
those areas where the refugees have 
been settled?

Shri A. P. Jain: The Andamans have 
got a social life of their own. I do not 
think it will be possible for me to set 
up a social life out of all proportion 
to the social* life there. So far as I 
know the children of these families arc 
taking advantage of the schools avail
able there.

D isplaced U nattached P ersons

*1007. Shri S. C. SamanU: Will the 
of Reliabiiitation be pleased

to state:

(a ) whether it is a fa^t that in addi
tion to the six thousand unattached

' women, children and aged and infirm 
persons (including diependents) from 
East Pakistan living in Homes, there 
are thirty-six thousand displaced un
attached persons and others living out
side Homes and receiving gratuitous 
relief from Government; and

(b) if so, what are the reasons why 
they are not brought to camps and 
Homes?

The Minister of State for RehabiUta. 
tion (Shri A. P. Jain): (a) Yes, except 
that the number of such unattached 
women and children etc. has *gone 
down from 36,000 in March to 34,042 in 
August, 1951.

(b) A ll such unattached women and 
children etc. living either in Homes or 
camps with the exception of 778 per
sons in Tripura who. for lack of 
accommodation, could not be admitted 
either in Homes or camps.

Shri S. C. Samanta: May I know 
whether the children of unattached 
women who have been given free occu
pation are allowed to remain in the 
homes?

Shri A. P. Jain: Up to a certain age.

Shri S. C. Samania: What arrange
ments have been made for the marriage 
of the girls of displaced persons?

Shri A. P. Jain: Grown up girls are 
generally given in marriage with the 
consent of their mothers. We give a 
small dowry too.

Shri S. C. SamanU: What is iiie 
difference in the arrangements made as 
between the West and East Pakistan 
displaced persons?

Shri A. P. Jain: I do not know of
any special difference.

Shri Amdakh Chand: Is it a fact 
that Rs. 200 per grown up girl is given 
as dowr.: in the case of displaced per
sons who migrated from West Pakistan 
and may I know if the same amount 
is given for displaced persons from 
East Pakistan also?

Shri A. P. Jain: The amount to
according to the circiunstances of each 
case.

Shri Bannan: Who gives the giri in 
marriage when there is no natural 
guardian?

Shri A, P. Jain: When there is no 
natural guardian the State gives them.
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Skri S. C. Samanta: What Is the
number 'of unattached women who 
have been given free occupation up to 
this time?

Shri A. P. Jain: I do not exactly 
understand what the hon. Memter 
means by free occupation.

Shri S. C. Samanta: Those who are 
self-supporting financially or provided 
with employment.

Shri A. P. Jain: We have not got 
separate figures for that. We know 
that about 9,000 i>ersons have left the 
camp and got settled in one way or 
another. Some of them have discover
ed their relatives where they have 
gone and settled and others have been 
settled in occupations.

OOVERNMENT STATIONERY DEPART
MENT, Calcutta

•1S08. Shri Sidhva; Will the Minis
ter of Works, Prodttction and Sapply
be pleased to state;

(a) whether Government have consi
dered the Report received from the 
Experts for leorganisation of the Sta
tionery Department of the Government 
of India in Calcutta;

(b) what are the suggestions made 
in the Report;

(c )  what are the difficulties in im
plementing the recommendations; and

(d) what was the result of the en
quiry into the failure of certain offlcials 
to clear stationery from Calcutta 
Harbou?- in time? ,

The Deputy Minister of Works, Pro- 
dvctioQ and Supply (Shri -BurairoliaiB):
(a) Yes. the report of the Eastern 
Bedaux Company who were appointed 
to examine the working of the Govern
ment of India Stationery Office, 
Calcutta has been received by Govern
ment.

(b> The attention of the hon. Mem
ber is invited to the summary of the 
Bedaux Report which was circulated to 
hon. Members on 3rd September 1951 
as promised in the reply to one of the 
supplementary questions on the hon. 
Member’s starred question No. 2872 on 
Bih April 1951.

(r ) One of the major recommenda
tions, resulting in an annual saving of 
Rs. 1,15.000 has since been implement
ed. The other recommendations are 
still under examination. Some of the 
difficulties in regard to their accept
ance are explained in the summary 
referred to in the answer to part (b) 
of the question.

(d) The report of investigation of 
the Comptroller and Auditor General 
Of India has been received and a senior 
officer has been appointed to hold

1280

l^partmental proceedings against the 
Government servants alleged to be 
responsible for the payment of heavy 
demurrage charges.

Shri Sidhya; One of the recommehda- 
tlons was that there should be reduc
tion m the amount of stores with the 
object of reducing accounting and pur
chase of stores. May I know whether 
that has been complied with or not?

Shri Buragohain: Yes. one of the re
commendations was standardisation of 
a number of stationery items so as to 
reduce the number of stock items from 
2,600 to 1.000.

Shri Sidhva: May I know whether 
they have been complied with and, if 
not, why not?

Shri Buragokain: With regard to 
one major recommendation, I have 
already stated in reply to part (c) 
the question that it was accepted by 
the Government immediately. It relat
ed to release of stores resulting in an 
annual saving of Rs. 1,15.000. With 
regard to the rest of the recommenda
tions and other matters related to the 
reorganisation of the whole Stationery 
Office, a departmental committee has 
recently been set up to go into the 
whole question; the Committee wiU go 
to the spot and examine the matter in 
order to expedite a decision.

Shri Sidhva: Is it not a fact that the 
report recommends retrenchment in 
staff to the extent of Rs. 6*42 lakhs? 
The hon. Minister stated that imme
diately they have put into operation 
one recommendation resulting in a 
saving of Rs. 1,15,000. May I know 
what becomes of the remaining 
amount?

The Minister of Works, Production 
and Supply (Shri Gadgil): That is not
so. The recommendation of the Com
mittee regarding staff will result in a 
saving of Rs. 4 08 lakhs. The report 
has proceeded on the assumption that 
the entire work is more or less mecha
nical. As a matter of fact, there is 
much work which can be called of a 
mental type and the standards that 
are appli^ to the work done by 
mechanical means is not the standard 
that is applicable here. Therefore, the 
matter Is being considered and a deci
sion as to to what extent the recom
mendation can be i^i^plemented will be 
laid before the House soon.

Shri Sidhva: The hon. Minister stat
ed that the report does not recommend 
a saving of Rs. 6*42 lakhs. Am I 
correct in understanding that?

Shri Bnragohain: It does recom
mend a total potential saving of
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Rs. 6 42 lakhs which includes Rs. 4*08 
lakhs to be covered by economies to 
be secured by retrenchment in staff 
which is a very difficult matter involv
ing xoughly 300 members of the staff.

Shri Sidhva: In answer to part (d) 
the hon. Minister stated that a special 
officer has been appointed to enquire 
into this matter to find out who was 
responsible for this heavy demurrage. 
When was he appointed? The hon. 
Minister, in reply to the discussion on 
this subject on 8th May, wrote to me 
that investigation had been ordered 
immediately, that departmental en
quiries had already been completed, 
and that a final decision will be taken 
in the matter as soon as the result of 
an independent enquiry on the audit 
side was received from the Comptroller. 
But just now he stated that another 
enquiry committee fs being appointed. 
Which of the two statements is correct?

Shri Buragohain; If I may explain 
the position* as far back as 1949 a 
senior official was appointed to under
take an official enquiry. It was a 
departmental enquiry. After receipt of 
tlie report of that enquiry, it was a 
thought that' an independent enquiry 
on the audit side should also be held; 
the report from the Auditor-General 
has recently been received on this 
enquiry. Now the five officers who 
were connected with this matter have 
jince been charge-sheeted and a senior 
official has been appointed to hold 
departmental proceedings under the 
Government Servants Conduct Rules 
and other rules.

Sfui Sidhva: Are those five officers 
still in service or they have been sus
pended?

Shri Bu^ag«liAiii: So far they are 
not suspended.

Shri A. C. Giiha: May I know if 
the Government has taken any action 
on the recommendation regarding the 
standardisation of stationery items 
and of packings? \

Shri Buragohain: I have already 
stated that a departmental committee 
has been appointed to go into this and 
other questions arising out of the 
recommendations of the Bedaux Com
mittee report.

Shri Amolakh Chand: May I know
the time expected to be taken In the 
departmental enquiry and for submit
ting the case finally to the court?

Shri Buragohain: If the hon. Member 
refers to that demurrage case he will 
find that the intention of the Govem- 
vpMnt is only to have departmental pro

ceedings and not to send it to a court 
as the materials for that purpose are 

. not considered sufficient.

Shri Sidhva: We want to know the 
result. This demurrage has caused 
nearly Rs. 6 lakhs to the Government. 
May I know when it is going to be 
finally decided? Already a year has 
been taken.

Shri Buragohain: The figure that ha» 
been given by the hon. Member is not 
correct. An amount of Rs. 11 laUia 
and odd was to have been realised 
from the Port Commissioners’ Office.

Shri Sidhva: That was a refund.
Shri Buragohain: It was a refund....

Shri Sidhva: But they were responsi-- 
ble for that amount. On the other 
hand if fhe Port Trust had not come 
to the rescue we would have lost it.

Mr, Depnty-Speaker: This is all
argumentative. Next question.

T ools and Components in  D isposals

*1009. Shri Jnani Ram: Will the
Minister of Works, Production and* 
Supply be pleased to state:

(a) the quantity of tools and com
ponents purchased from disposals for 
the different River Projects; and

(b) the tools and components stih’ 
remaining for disposal?

The Minister of Works, Prodttctios 
and Supply (Shri Gadgll): (a) and (b). 
Two statements showing the informa
tion in respect of surpluses (American* 
as well as Ndn-American stores) Issued 
to River Valley Projects during the 
period 16th August 1947 to 31st July, 
1951; as also two more statements 
showing the machine tools awaitlnff 
disposal on 1st August 1951 are placM 
on the Table of the House. [See 
Appendix VI, annexpre No. 30.]

Shri Jnani Ram: In the statements 
two prices are given: book value and 
sale value. May I know if the articles 
have been supplied to the river pro
jects at book value or sale value?

Shri Gadpril: The articles have been 
valued in the book as shown by **book 
value” , but the actual amount that has 
been debited is the value that is con
sidered §is realised value.

Shri Jnani Ram: May I know the 
agency which fixes the sale value?

Shri Gadgil: They were sold directly 
to the department concerned.

Shri Jnani Ram: Whenever any
stores are sold is any enquiry made 
as to the rt^iilremenlt of the river 
^olectiT
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Shri Gadffil: 1 have already explain
ed the procedure so often but I will 
explain it once more. As soon as we 
receive 'surplus information* from the 
Defence Ministry and other Ministries, 
the prior Indentors, namely the depart
ments of the Central Government as 
well as the departments of the State 
Ck)vernments are informed of what we 
have. Their orders are received and 
whatever they choose out of whatever 
is available is delivered to them; 
whether their requirements are correct 
or are adequate is not for this Ministry 
to consider. They specify their 
demands and to the extent of availabi
lity they are satisfied.

8hrl Jnanl Ram: May I know if any 
demand has been refused?

8 hri Gadgll: How can we refuse? If 
the material is available they take It.

Shri A. Joseph: The hon. Minister 
stated that according to their indents 
the Ministry was supplying tools and 
other things to river projects. After 
such supply is the Stores Department 
maintaining any examination or super
vision on the stores so supplied to these 
river projects, or are the river projects 
themselves maintaining any register 
lor the purpose?

Mr. Deputy-Speaker: Disposals are 
Interested in selling. Does a merchant 
keep an account as to how the pur
chaser disposes of the goods?

Shri A. Joseph: The stores depart
ments of these projects wanted tools 
worth about one crore which was 
supplied to them by the Ministry. I 
want to know whether after supplying 
these tools the Ministry maintain any 
check on the stores or whether it is 
done under the auspices of the con
cerned stores department.

Shri Gadgil: That is the business of 
that particular Department whose res
ponsibility it is to carry out that 
project—the responsibility of the shop
keeper is only to sell.

L abourers D ischarged from  
P iPRADiH Collieries

*1010. Shri Jnani Ram: Will the
Minister of Labour be pleased to state:

(a) the number of labourers who 
were discharged from Pipradih Colliery 
during this year; and

(b> the number out of those dis« 
charged who were re-employed else
where?

Hie Minister of Labour (Sbri 
JagJlTan Ram): (a) No one was dis
charged this year. In October 1950, 
however 462 workers were discharged 
due to closure of the Colliery.

(b) 236 persons were re-exxmloyed in 
the Colliery in June 1951. The Gov
ernment has no information as to the 
number of persons employed elsewhere.

Shri Jnani Ram: Has the colliery 
started work?

Shri Jagjivan Ram: Yes, it has.
Salt Experimental Farm s

*1011. Dr. Ram Subhag Singh: WiU 
the Minister of Works, ProductioB and
Supply be pleased to state:

(a) the number of salt experimentnl 
farms in the country which are run 
under the auspices of the Council of 
Sdentiflc and , Industrial Research;

(b) since how long these farms hav* 
been operating; and

(c) how much salt (in tons) has sc 
far been manufactureH?

The Minister of Works, ProductiM 
and Supply (Shri Gadgil):. (a) There
is only one salt experimental farm at 
Wadala (Bombay) which is run by the 
Salt Organisation. This farm is not 
under the Council of Scientific a|̂ d 
Industrial Research, but avails itself of 
the technical advice of that body. ^

(b) Since October, 1949.
(c) 2,608 tons.
Dr. Ram Subhag Singh: Is the salt

producsd at the Wadala Salt Experi
mental Research Station in any wav 
better than that which is genera’ 
available in the market?

Shri Gadgil: It is decidedly better. 
Not only' that, but private manufac
turers have also been requesting the 
organisation Jo make its advice avail
able to them, and that is freely done.

Dr. Ram Subhag Singh: How does 
the price of this salt compare with the 
price of indigenous salt?

Shri Gadgil: Production is not on 
such a high scale as to make any 
difference in the price.

Shri Krishnanand Rai: May I know
whether this is a manufacturing con
cern or an experimental concern? May
I know also whether it is running on 
a self-sufficient basis or whether some 
help is given to it by Government?

Shri Gadgil: It is a model factory for 
the guidance of private manufacturers. 
Of course, if there is any production— 
as is bound to be ffie case—that is sold.

Shri Sivan Pillay: Is any experiment 
being conducted at this Farm regard
ing the possibility of manufacturing 
magsulph or other salts also on a com
mercial scale in the existing salt fac
tories?

Shri Gadgil: I want notice for that
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^  f R f : ^  ^

^  T^T ^ WT TO % ^

*TT3ff ®Ft ift fV

î  Vti  ̂ WI'JT ^  ^ f  *fHl ^

iTfT Tc irr ^

V
[Setli Govlnd Das: May I know 

whether the experiment being conduct
ed at this farm Is helping other plans 
that have been drawn up in connection 
with the production of salt and whether 
the quantity of salt being manufactmr- 
ed on that farm is likely 1 > increase?]

^  aftr ^  # ’(ft ?«ITT
^  I

[Shri GadgU: It is and It will be 
helbful and the quality of salt would 
also improve.]

Shri Anuriakh Chand: May I know 
the amount paid annually to this Farm 
as subsidy?

Shri Gadgll: I require notice for that.

*WT ^  JPTtn 
% fwitt flf TT# ^

[Shri Bhatt: Do the Government pro
pose to undertake experiments of this 
und in some other part of India as 
well?]

in w fw : eft t

4% ^  ^  ^  «T3rf ^  ^

P̂PrTT t  I

[Shri Gadgil: There is a proposal but 
the experiment cannot be immediately 
undertaken due to paucity of funds.]

A l u m in iu m

M012. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and Indus
try be pleased to state;

(a) the total quantity of aluminium 
produced in the country in the years 
lSj49-R0̂  and 1950-51; and

(b) whether Government propose to 
expand the existing units of the alu
minium Industry? •

The Minister of Commeree 
Industry (Shri Mahtab): (a)

1940-50 
(in tone) 

8,680
(b) No.

1950-51 
(in tons) 

3,678

Dr. Ram Subhag Singh: May 1 know
whether the productive capacity of our 
aluminium factories is enough to meet 
domestic demands and if it is not, do 
Government propose to establish some 
new factories?

Shri Mahtab: It is not enough, but 
there are two Arms which are now 
producing aluminium and it is for them 
to expand their capacity and extend 
their activities. One of the firms has 
applied to the Industrial Finance Cor
poration for a loan to expand its 
capacity. The other firm is now mak
ing a survey for starting another fac
tory in some other place. Government 
have nothing to do with this.

^  ^  ^  t  ^  3nwnpT

?r F̂TrTT i  ^

^  #  3ftr 3T5# m

mr t   ̂ ^  ^  ^  ^

SRHT ^  ^

^  ^  ^  I ^

#  #  fSF apT#

P m x  ^  5 I
[Seth Govind Das: May I  know

whether the hon. Minister knows that 
a very good quality of bauxite from 
which aluminium is produced, is 
available in Madhya Pradesh in large 
quantities and that it is being export
ed? The Government of Madhya 
Pradesh had also formulated a scheme 
to manufacture aluminium but it could 
not be successful due to lack of funds. 
Has the Government any intention ta 
do something in this behalf in Madhya 
Pradesh?]

^  i  I f e -

3TT ’FT# ^  % 'rnr

C •
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[Shn Mabtab: Na. the Government 

has no scheme to set up an aluminium 
factoi^.]

«n f r  3nr ^  ^

^  ?TWTW2 f>T5r T?r I  ifr< JT ^
^  k  fw  fw

'41 fft WT »rrT^? % <5OT- 

pPT #  ^  ^

!5rT

a% I
[Seth Govind Das: I wanted to know 

that when bauxite is available there in 
such a large quantity and a State Gov
ernment had tried to do something in 
this connection, have the Government 
any plan whereby this work might be 
undertaken?]

«ft : 5T^, eWTfirir #  | I
[Shri Mahtab: No, this is not includ

ed in our planning.]
Shri B. K. Das: May I know whether 

these factories have not been able to 
work up to their installed capacity for 
want of adequate supply of power?

Shri Mahtab: To some extent, that is 
correct. It is for that reason that one 
of the firms has got its factories in 
three places, Ranchi, Calcutta and 
Alwaye.

Shri B. K. Das: Are Government tak
ing any steps in the direction of mak
ing cheap power available?

Shri Mahtab: The steps that are 
being taken are these multi-purpose 
river valley projects. When they will 
be completed, they will supply cheap 
power for all these factories.

Shri Himatsiiigka; How does the 
Indian manufacture compare with 
foreign products?

Shri Mahtab: At present it compares 
very favourably and the hon. Member 
must have known that the Tariff Board 
has reported that no subsidy is requir
ed for this industry because the fair 
price here compares favourably with 
the fair price of imported aluminium.

Shri M. Naik: Am I to understand 
that raw materials available in the 
country are not sufficient to manufac
ture ^aluminium up to the quantity 
required to satisfy our requirements?

Shri Mahtab: There is plenty of raw 
material—enough and to spare. The 
question is how to use the raw 
material for the purpose of production.

Shri Krishnanand Rai: May I know 
the amount of aluminium imported 
every year?

~ Shri Mahtab: The total requirement
is estimated at 15.100 tons. Out of 
this, the production is about 3.500 tons. 
The rest is imported.

Shri Jnani Ram: What is the per
centage of aluminium products such as 
wires that are required for Govern
ment use?

Shri Mahtab: Cannot say off-hand. 

Rehabilitation Loans to States

*1013. Dr Ram Subhag Singh: Will 
the Minister of Rehabilitation be 
pleased to state:

(a) the names of States to which
relief and rehabilitation loans have 
been given; and

(b) ihe total amount of money given 
to them as loans?

The Minister of State for Rehabilita
tion <Shri A. P. Jain): (a) and (b). A 
statement showing the required izifor- 
mation is placed on the Table of the 
House. [See Appendix VI, annexure 
No. 31.]

Dr. Ram Subhag Singh: Is it a fact
that some State Governments have 
approached the Government of India 
for giving them additional loans to 
meet the emergency expenditure caused 
by the decent influx of refugees from 
Pakistan?

Shri A. P. Jain: Yes, that is so.
Dr. Ram Subhag Singh: How much 

money have they demanded?

Shri A. P. Jain: I believe Rs. H  
crores.

Dr. Ram Subhag Singh: May I know
whether the amount will be sanctioned 
by Government? ,

Shri A. P. Jain: Well, some adjust
ment will have to be made. Perhaps 
we may be able to get some money
from the Finance Ministry.

Cloth for B ihar

*1014. Shri S. N. I)a«: Wiil tho Minis- 
ler 0  ̂ and Industry be
pleased to state:

(a) the monthly allotment ojf cloth 
to the State of Bihar for the months 
of January to July, 1951;

(b) the total quantities that were 
supplied in these months; and

(c) the proportion of dhoties and 
sarees to the total quantities of cloth 
supplied?

The Minister of Commeree aad 
Industry (Shri Mahtab): (a) to (c). 
A  statement is laid on the Table of the 
House. *
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Period
Allotments

Quantity of Quantity of.
Keleases dliotiH# 8am «

released rt̂ leuNed
January 19fil . . . . . 18,909 11,272
February 1961 . . . . 9 ,m 7,894i
Harch 1961 . . . . 13,487 13,176i «81
April 1951 . . . 16,060 14,216f 1.3801
K ay 1961 . . . 18,188 £.631
June 1961 . . . . . 16,469 17,774* 3.2731
July 1961 . . . . . 19,966 21,(IS2 4.U03

l,066i
1.0111
h m i
1.900i
1,822

8hrl 6. N. Das: From the statement 
it appears that less than one-fifth of 
the total releases so far consists of 
dhoties and saris. May I know what 
are the demands made by the State 
Governments in respect of dhoties and 
saris?

Shri Bfahtab: I cannot exactly say 
what is the demand of the State Gov
ernment, here in Bihar. According to 
the present rules, the State Government 
representative discusses the demand 
with the Textile Commissioner, and 
the latter takes into consideration the 
total production and accordingly distri
bution is made. The hon. Member 
must have read in the newspapers that 
the Bihar Government have appointed 
a Liaison Officer to stay in Bombay 
and arrange the supply of their require
ments.

Shrl S. N. Das: May 1 know to what 
extent the releases of dhoties and saris 
made so far have satisfied the demands 
of the State of BiharZ

Shri Mahtab: I cannot say what is 
the exact demand of the Bihar State, 
but the hon. Member must have noticed 
from the statement that the supply of 
dhoties and saris is steadily increasing 
from month to month.

Shri S. N. Das: Are Government
aware of the normal requirements of 
the State of Bihar in respect of dhoties 
and saris?

Mr. Deputy-Speaker: He has said that 
he has not got the figures.

Shri Krishnanand Rai: Are Govem-
msnt aware that dhoties of 36" width 
have been released for the home 
market, which the public is not buying 
and so there is a glut in the market?

Shri Mahtab: We cannot generalise 
these matters. That might have been 
the case in one place, but in other 
places no such complaint has been 
received. For instance, the case of 
West Bengal the complaint is that they 
are getting more dhoties than saria and

they want more saris. Thus, you can
not generalise these things. It is a 
question of demand and supply.

Shri Krishnanand Rai: My question 
is about something else. I want to 
know whether it is a fact that dhoties 
of 36" width have been released for 
the home market, which nobody is 
buying.

Shri Mahtab: I do not know. Even 
supposing that were so. they could not 
have been released unless the State 
nominees had lifted their quota. As 
to how they lifted the quota whiqh 
was not marketable, I  shall make 
enquiry. But that is not a general 
complaint.

Mr. Deputy-Speaker: All gentlemen
are interested in dhoties I am aware.

Dr. Ram Subhag Singh: May I know.
Sir, whether any improvement has been 
effected in the cloth position in Bihar 
to what it was in May when the hon. 
Minister disclosed in this House that 
the siluation would improve by the end 
of July.

Shri Mahtab: The hon. Member will 
see from the statement that while 
supply in January was 10,000 bales in 
July the quantity supplied was 19,966 
bales.

Mr. Deputy-Speaker: Complaints
were received some time back that 
copies of statements in reply to ques
tions were not available in the Notice 
Office. I, therefore, instructed the 
Notice OfAce to note down the names of 
hon. Members who go and look into 
these statements. Barring those ^on. 
Members who have tabled questioire, I 
find that no other hon. Members have 
gone through these statements. To ask 
for details given in the statement itself 
without going through them seems to 
be not desirable.

SKri Gliiile: Are Government aware 
that some mills prepared dhoties of one
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yard width under the plea of supplying 
them to Bihar where people are so 
poor that they cannot purchase dhoties 
o f greater width?

Shri Mahtab: That cannot l̂ e a fact 
because they cannot supply straightway 
to Bihar, unless allotment is made 
from those mills. First of all the 
Textile Commissioner will make allot
ment; then the State nominee must 
agree to it. Unless these two condi
tions are fulfilled no mill can supply 
any of their produce to any State.

Shri Sondhi: Is it not a fact that 
dhoties of 36'" width are being produced 
In our mills?

The Deputy Minister of Commerce 
mnd Indnslry (Shri Karmarkar): That
is shirting; not dhoties.

Shri Mahtab: May I bring one fact 
to hon. Members* notice. They will 
bear in mind that the supply of the 
products will depend on the consent 
of the State nominees. Unless the 
State nominees agree to lift these 
quotas........

Shri Sondhi: I want to know whether 
they are being produced or not, and 
if they are produced for what type of 
people are they produced?

Shri Mahtab: It is produced because 
there is demand from the State Gov- 
•emments,

Shri Sondhi: From which State?
Shri Mahtab: I want notice for that.

Mr. Deputy-Speaker: There certainly 
aeems to be a general complaint that
dhoties of the type required by eacih 
area are not supplied to it. Madras 
which usually wants dhoties of 4 yards 
length are supplied with 8 or nine 
yards while Bengal which usually 
wants 10 yards are supplied with four 
yards. I find that a number of hon. 
Members are interested in this matter. 
They would therefore send whatever 
complaint has come to their notice to 
the hon. Minister.

Shri Mahtab: May I submit that it 
is for the State Governments to lodge 
that type of complaint. Are we to go 
by the requirements of the State Gov
ernments or are we to go by the 
opinions expressed here in the House— 
that is the problem for us to solve. I 
have placed before the House the re
quirements made by the State Gov
ernments.

Mr. Deputy-Speaker: We cannot, in 
the nature of things, go into every

detail here—the hon. Minister cannot 
be expected to know whether 36  ̂
dhoties were produced and how much 
of it. I would therefore request hon. 
Members, who are interested in the 
subject to send their questions privately 
to the hon. Minister and he will answer 
them after making enquiries.

Shri Goenka: May I know whether 
the mills manufacture the quality of 
cloth according to the order of the 
State Governments or the State 
nominees, or do they manufacture 
cloth at their sweet will and ask tbe 
State nominees to take them.

Shri Mahtab: That is a very perti
nent question. As I have already said 
from July onwards the State Govern
ments are required to intimate one 
month ahead their requirements to the 
Textile Commissioner. On receipt of 
their requirements the Textile Com
missioner controls production accord
ingly. Therefore, there is no Question 
of their producing something which is 
not wanted by the State Governments.

Shri Sondhi: That was not the prac
tice before and the mills which pro
duced cloth they liked in April and 
May have sent their cloth to the 
market

Shri Sarangdhar Das: May I know
whether it is a fact that retailers while 
supplying cloth to purchasers compel 
them to take a certain quantity of 
cloth which they do not require—for 
instance, while supplying a dhoti a 
purchaser is compelled to buy some 
quantity of schintz or mull or voil7

Shri Mahtab: The hon. Member Is 
referring to circumstances which were 
prevailing about six months back. 
From July onwards supply is made 
according to the requirements of the 
State Governments who give previous 
notice of their requirements at least 
one month ahead.

Mr. Deputy-Speaker: Though this Is 
a matter for the State Governments, 
hon. Members who have received com
plaints may pass them on to the hon. 
Minister. If they are not attended to, 
or if he is indifferent, then the matter 
may be raised here. These individual 
complaints cannot be disposed of on 
the floor of the House. T^en there is 
the half-an-hour discussion also and if 
hon. Members are dissatisfied with the 
reply, they can raise it.

Motor V ehicles (Export)

*1015. Shri S. C. Samanta: Will the 
Minister of Commerce and Industry be
plea<;ed to state:

(a) how many motor vehicles and 
how much of motor vehicle spare parts
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were exported from India since Janu-, 
ary, 1950;

(b) what are the restrictions on the 
export of the above-mentioned articles;

(c) what are the places to which the 
articles were exported; and

(cl) the value of the vehicles and 
spare parts in comparison with the im
ported ones?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
529 motor vehicles valued at Rs. 
42,45.388 and motor vehicle spare parts 
valued at Rs. 4,53,115 were exported 
from India from January 1950 to the 
31st July 1951.

(b) Mo.or vcihicles of Disposals 
origin ptp not allowed for export. 
Export of those assembled in India is 
considereu merits. On a very 
limited scale, exports are also allowed 
of cars which have been in the posses
sion of passengers going abroad. Motor 
vehicle spare parts of Indian manu
facture are allowed to be exported 
freely, but export of imported vehicle 
spare parts is considered on merits.

(c) Motor vehicles and motor vehicle 
spare parts referred to in part (a) of 
the quesMon were exported to China, 
Hongkong, Strait Settlements, Australia 
Hongkong, Strait Settlements, 
Australia, Burma, Ceylon, United 
Kingdom, Singapore, Kuwait, French 
Indo-China, Thailand, U.S.A., Pakistan, 
Kenya Colony, Karikal and 
Pondicherry.

(d ) A  statement showing comparison 
of motor vehicles and spare parts ex
ported from IncUa from January 1950 
to the 31st July 1951 with those of the 
imported ones is placed on the Table 
of the House.

STATEMENT

Comparison of the value of motor vehdde* 
mnd motor vehicle spare porta exported from  
India in the period January 19^0 to 31»t 
July 1951 with the value of the imported ones 
in the same period. *

Value of ex
ported mo- Value of im- 
tor vehicles ported vehi. 
and spare parts oles and spare 
in rupees. parts

Motor vohicles 42.4ff,388 8,69,15,OOo

Motor vehioiea 
8pttT(> 
parlt. ' 4.53,115 13,65,61,000

^ ^ i  jto t

f  spn’ tiftirr ^  ^ ?

[Seth Goyind Das: Do we import the' 
same kinds of articles that we export? 
What are the prices that we receive 
and pay for those articles which we  ̂
export and import respectively?}

: #t*RT % ^  W

sftfer I 5fr ^  %

iT>n% f  ■ OT ^

^  15ft ^  ?  I

[Shri Karmarkar: About prices. T 
would require notice. Out of thos*' 
articles which we import, some are re
exported to places where they are in 
demand.]

Shri S. C. Samanta: With reference 
to part (c) of the question the hon. 
Minister stated that motor vehicles and 
spare parts are exported to U.K. also. 
May I know, Sir, what special aualitl«» 
of vehicles are exported to U.K.?

Shri ELarmarkar: I would like to have 
notice of that question.

Shri S. C. Samanta: The hon. Minis* 
ter stated that 529 vehicles have been 
exported since January last May I  
know the break up of the figure accon^ 
ing to Indian made, assembled ones and 
old ones.

Shri Karmarkar: I should like to 
have notice of that question.

Shri S. C. Samanta: May I know^ 
why the spare parts that are manufac
tured here are sent abroad and not
used in our couiitry?

Shri Karmarkar: Where they are 
surplus to our requirements and where 
we find export profitable to us, we ex
port them.

Shri Amolakh Chand: May I know 
the countries to which m^tor vehicles, 
have been exported from India?

Mr. Deputy-Spesker: That ia 
in reply to part (c) of the Question.
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Shri Amolakli Chand: I am sorry it 
related only to export of spare parts.

8hri Krishnanand Rai: May I know 
whether parts of motor vehicles are 
exported to China at present?

Mr. Deputy-Speaker: Yes, he has 
answered it already.

Sbri Kannarkar: The answer to the 
question whether they were exported 
to China is yes. But I shall find out 
whether they are being exported at 
present.

Shri Soiidhi: Is it possible for Gov
ernment to give us some indication as 
to what types of mot6r vehicles are 
exported, because the country needs 
the vehicles?

Shri Karmarkar: I shall certainly 
find that out.

Shri jBani Ram: May I know the 
ralue of the spare parts exported last 
year and this year?

The Minister of Commerce and 
Industry (Shri Mahtab): Sir. may I 
say a word in this connection in order 
to satisfy the curiosity of hon. Mem
bers? I am speaking off-hand. The 
exported vehicles were from the Dis
posals. The Disposals had a large 
stock of motor vehicles of special 
types. When the Disposals stocks were 
auctioned many firms purchased them 
and they exported these things. The 
exports relate to that stock and not 
to the manufactures.

Skri Sondhi: Some of the imported 
ones were exported—that is what the 
Deputy Minister stated.

Shri Sarmarkar: What I was refer
ring to was motor vehicles spare parts 
as the answer itself will make clear. 
We are importer of motor vehicles and 
not exporter.

Sbri Sondbi: May I take it then that 
we are not exporting any motor 
vehicles?

Shri Karmarkar: Subject to correc
tion. no.

Sbri S. C. Samanta: May I know 
whether any other factory except the 
Hindustan Motors is manufacturing 
motor vehicles?

Mr. Deputy-Speaker: How does it 
arise?

Shri Karmarkar: It does not arise, 
but there are in all three other 
factories.

W attlb Bark

1017. Shri S. N. Das: (a) Will the' 
Minister of Commerce and Industry be
pleased to state what is the total re
quirement of wattle bark for the Indian* 
Tanning Industiy?

(h ) What part of the total require
ment is met by imports?

(c ) Is there any scheme under ope
ration to make India self-sufficient in 
this respect?

(d) If so, how long will it take to- 
make India self-sufficient in this res
pect?

The Minister of Commeree and  ̂
Industry (Sbri Mabtob): (a) About
30,000 tons per annum.

(b) During 1950, about 60 per cent, 
of our requirements were met by 
imports of wattle bark and it^ substi
tutes.

(c) Yes. The States of Madras, 
Bombay, West Bengal, Uttar Pradesh. 
Orissa and Assam are experimenting 
upon wattle cultivation.

(d) It is not possible to state at this 
stage when India will become self
sufficient in this respect.

Shri S. N. Das: May I know whether 
the Central (government gives any 
financial aid to these States fear the 
manufacture or for the experiments in̂  
connection with the manufacture of' 
wattle bark?

Sbri Mabtab: I do not think any 
substantial financial aid is given but 
technical help is given. As I said, 
three or four States have already start
ed on a large scale wattle cultivation.

Sbri S. N. Das: May I know after 
what period these States will be ablo  ̂
to produce wattle bark from the- 
plantations made?

Sbri Mabtab: That I cannot exactly 
\ay, that is at what stage we shiA 
become self-sufficient, but I can give 
^ome figures. In Madras it seems in- 
three or four years the wattle cultiva
tion has gone up from 412 acres to* 
1,043 acres. As a result of this increase 
in cultivation how much is being pro
duced and how far they are meeting* 
the requirements of the industry I 
cannot say.

Shri S. N. Das: May 1 know whether 
any elTorts have been made to find out 
substitutes for wattle bark?

Sbri Mabtab: An attempt is bein# 
made in the laboratories here to find' 
out a substitute for wattle bark. Tha i 
is a fact.
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Shri GoiMika: May I know whether 
wattle growing is done by the State 
itself or by private parties in Madras?

Shri Mahtab: By private parties at 
the instance of the State Government. 
The State Governments are said to be 
giving encouragement to wattle culti
vation.

Cotton (Import )

’̂ I^IS. Shri Kishorimohaii Tripathi:
(a; Will the Minister of Commcrcc 
and Industry be pleased to state the 
quantity of cotton imported from Ame
rica, Egypt and Pakistan during the 
year 1951 up to date? .

(b) How did the prices, of imported 
cotton compare with those prevailing
in India?

The Minister of Commerce and 
Indostry (Shri Mahtab): (a) The
following quantities of cotton were 
imported during the period January to 
July 1951 from:

America—2,56,008 bales of 400 lbs.
Egypt—2,01,586 bales of 400 lbs,
Pakistan—2,021 bales of 400 lbs.
(b) The maximum prices of different 

varieties of Indian cotton under con
trol during 1950-51 varied from Rs. 675 
to Rs. 1,095 per candy, as against an 
average price of Rs. 2,049 for American, 
Rs. 3,297 for Egyptian and Rs, 2,880 
for Pakistan cotton respectively, for 
the first seven months of 1951. In 
view, however, of the differences in the 
staple lengths spinning quality, etc.. a 
straight comparison between the prices 
of imported cotton and Indian cotton 
does not give a correct picture.

Shri Kishorimohan Tripathi: May I
know what are the varieties of cotton 
textiles manufactured in India for 
which we import this foreign cotton?

Shri Mahtab: Generally speaking, 
fine and superfine varieties are made 
out of the imported cotton. ^

Shri Kishorimohan Tripathi: To what
extent does the price of the imported, 
cotton raise the price of the textiles 
manufactured from that cotton?

Shri Mahtab: I have given the aver
age prices of the imported cotton.

Mr. Deputy-Speaker: How far does 
the price of the imported cotton in
fluence the prices of textiles manufac
tured out of it? That is his question.

Shri Mahtab: According to the Tariff 
Board formula the price'of cotton has 
to be taken into account—^whatever the 
ipresent price, that is calculated—and 
nhe prices of cloth are fixed accordingly.

Shri KislioriiiMAaB Tripatlil: Arc
different varieties of yarn mixed to
gether in order to control the pricee?

Mr. Deputy-Speaker: He wants to
know whether different counts of yam 
are mixed together so as to bring down 
the prices. .

Shri Mahtab: Of course that is poMi- 
ble. Some mixture is allowed. In 
order to Have more yam or more clotti 
it sometimes so happens that cottop of 
finer variety from which higher counts 
can be manufactured is allowed to be 
mixed with that from which lower 
counts are manufactured in order to 
give more production of yam, and 
some allowance is given to the mills 
in order to do that.

Shri Sidhva: May I know whether
the identical quality of deshi cotton 
which is used for manufacturing 
medium type of cloth is being impcvrted 
from any of these countries for meeting 
our requirements for the production of 
medium type of cloth?

Shri Mahtab: That is our difAcuUy. 
I f Pakistan cotton is available in large 
quantities the production of medium 
and coarse cloth would not have been 
so difficult. But the fact is we do not 
have it. And the foreign cotton im
ported from America and Japan does 
not give medium and coarse cloth.

Shri B. K. Das: May I know whether 
the quantity of cotton imported from 
Pakistan is according to the value in 
our Trade Agreement with Pakistan?

Shri Mahtab: In regard to cotton 
there was no agreement. It was simply 
stipulated that the trade will be free. 
But the traders did not bring in that 
cotton because of its price. The price 
of Pakistan cotton is about Rs. 2,800, 
as I have said against our control price 
here of Rs. 850. Therefore the cloth 
manufactured out of that will not be 
sold and will not find a market here.

Shri B. K. Das: Has the position
changed in any way since?

Shri Mahtab: We are watching the 
situation. The Pakistan Government 
have recently reduced their export 
duty. I do not know actually how the 
position will stand as a result thereof, 
but we are carefully watching the 
situation.

Shri Sidhva: Under the Agreement
was it not stipulated that they should 
supply this cotton to India?

Shri Mahtab: There was no question 
of agreement. The trade was made
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free. Therefore there *was no stipula
tion that they would supply so much 
or we would import so much—as in the 
case of jute. There was a stipulation 
on^r with regard to jute and food- 
grains and certain other commodities— 
not with regard to cotton.

Shri S. N. Das: Since the Pakistan 
Government has removed the excise 
(export) duty on cotton may I know 
whether there is goimr to be any differ
ence or change in the cotton import 
policy of the Government of India?

Mr. Deputy-Speaker: He has stated 
that he is watching, the situation. Next 
question.

Soda A sh and Coarse Y arn

M019. Shri Kishorimohan Tripathi:
(a> Will the Minister of Commeroe 
and Industry be pleased to state the 
increase or decrease in production dur
ing the year 1951 up-to-date as against 
the year 1950 in respect of each of the 
following commodities;

(i) Soda Ash; and
(ii) Coarse yarn?
(b) What were the prices of these 

commodities xn India during each of 
the said two years?

The Minister of Commerce and 
Industry (Shri Mahtab): (a ) and (b). 
A statement is laid on the Table of the
House. [See Appendix VI, annexure 
No. 32.] '

Shri Kishorimohaii Tripattil: The
statement shows that the production 
of coarse yarn has gone down during 
the period January-June 1951. May I 
know the reasons for the same?

Shri Mahtab: Short supply of cotton 
—because on many occasions I Jiave 
said that the production of coarse and 
medium yarn especially is going down.

Shri Kishorimohan Tripathi: The
statement also shows that the prices of 
coarse yarn, particularly 16 counts 
varieties, single, have risen during the 
period January to April 1951. What 
are the reasons?

Shri Mahtab: The hon. Member must 
have known that the price of cotton 
was allowed to be increased towards 
the end of 1950 and therefore the neces
sary increment was allowed in the case 
of yarn.

w»kiL Bhagwant Roy: The hon. Minis
ter stated that the fall in production Is 
due to the short supply of deshi cotton. 
May I know how much cotton we are 
wpoitiog every year?

Mr. Deputy-Speaker: Has any cotton
been exported?

Shri Mahtab: That is known as ' 
Bengal deshi cotton, and about 2 lakhs 
of bales were allowed to be exported. 
Out of this, because of the price factor» 
about 20,000 bales were riot taken by 
the U.S.A. and we are Irying to use 
that here. Only that type of cotton 
which cannot be used here is allowed 
to be exported.

Kaka Bhagwant Boy: What type o f 
cotton is used in this coarse yarn?

Shri Mkhtah: I cannot name the 
variety of cotton but the hon. Member 
knows that the total production of 
Bengal Desi cotton is taken into 
account. The quantity which can be 
used in the mills is also taken into 
account and the remainder is allowed 
to be exported. Today the position is 
that on account of the price factor that 
cotton also is not being exported. Even 
the licenses which were issued for ex
port have been remaining pending. 
Nobody is taking out these licenses.

Mr. Deputy-Speaker: Next question.

P ig  Iron

*1020 Shri Alexander: (a) Will the 
Minister of Commerce and Industry be
pleased to state how much iron ore 
was exported in the year 1950 and to- 
what countries?

(b) Is it a fact that some process 
has been discovered recently by scien
tists for the conversion of low grado 
iron ore into higJi grade and thus faci
litate its extraction?

The Minister of Commerce 
Industry (Shri Mahtab): (a) 55,32  ̂
tons—Czechoslovakia, Japan, Nether
lands, Rumania, Germany. '

(b) Yes.

Shri Alexander: May I know whether 
the Government have aiw scheme for 
establishing a fresh blaSf funitice?

Shri Mahtab: The original scheme 
was to set up two steel plants. Now 
the scheme is to set up some blast ̂ 
furnaces to produce the pig iron. Wê ' 
are following that scheme and we have 
approached several private firms to 
produce schemes for producing pig iron.

Shri Sondhi: Indian Arms?/
Shri Mahtab: Yes, Indian firms.

Shri Alexander; When is that scheme' 
likely to come into operation?

Shri Mahtab: That scheme of produc
ing pig iron de^nfls on the private 
firms. First of an they have to preparê
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the schemes and submit it to Govern
ment for examination and so far as 
Government are concerned, they are 
very anxious to see that the production 
of pig iron is increased, because it is 
apprehended that by 1954 many 
foundries will close down for want of 
pig iron. Therefore ^rom now on, an 
attempt is being made but nobody 
knows whether that attempt will be 
successful.

Shri Alexander: With reference to 
answer to part (b), regarding scientiflcr 
knowledge for converting this low 

„^ade ore to high grade ore, may I 
Itnow whether any attempt is made in 
India to utilize our low grade ore?

Shri Mahtab: It is not necessary to 
make that experiment on a large scale 
here because high grade ore is suffi
ciently available here in India. I may 
M y  for the information of the hon. 
Member that the National Metallurgi- 
x?al Laboratory have installed a pilot 
plant to make the experiment of this 
^ientific research.

IStatutory and N on-Statutory Bodies

n021. Sliri S. N. Das: Will the Prime 
Minister be pleased to state:

(a) the number and names stat
utory and non statutory bodies of per- 
mpnent nature functioning under the 
direct administrative control of the 
External Affairs Ministry giving the 
following information in each case.

(i) the year of their constitution;
(ii) the recurring annual expendi

ture;
(iii) the provision for the audit of 

their accounts; and
(iv ) the method of submission of the 

report of their activities;
(b) the number and names of such 

ad-hoc committees as were appointed 
by the Ministry since the 16th August, 
19<7 and which have finished their 
work; and

(c) the number and names of ad- 
hoc Committees which are still func
tioning, giving the date of their ap-

 ̂ pointmorit and the time by which they 
are expected to finish their work?

The Deputy Minister of External 
Affairs TPir. Keskar): (a) A  statement 
containing the requisite information is
laid on the Table of the House. [5f»c 
Appendix VI, annexure No. 33,]

(b) None. *

(c) A  statement containing the requi
site information is laid on the Table 
of the House. [See Appendix VI,

/.annexure No. 34.]

L ists op Im port L icences

^10e4. Shri S. C. Samanta: Will the 
Minister of Commerce and Industi^
be pleaseci to state: ^

(a) whether weekly lists of import 
lir'ences are issued by C.C.I., D.C.C.I.. 
and I.T.C.;

(b) if so, the main obiects of issu
ing those lists;

(c) whether there are any delays in 
issuing and publishing those lists;

(d) the dates on which those weeWy 
lists were issued and published in the 
year 1951;

(e) whether those lists are kept 
ready for sale to. the public; and

(f )  whether exart details of licences 
are published in the lists?

The Deputy Minister of Oommeree 
and Industry (Shri Karmarkjur): (a)
Yes.

(b) The main object of issuing the 
lists is to enable trade and industry 
to know the names of parties who have 
been granted imnort licences and there
by give an opportunity to them to 
bring to the notice of Government any 
criticism that they may like to make. 
Further, these lists provide useful 
statistical data.

(c) Yes.

(d) A  statement is placed on ihe 
Table of the House. [See Appendix 
VI, annexure No. 35.]

(e ) The supply of the lists is at 
present restricted to the Chambers of 
Commerce and Trade Associations 
recognised by the Ministry of Com
merce and Industry.

( f )  Yes. Specimen copies of these
statements are available in the Lsibrary 
of the House. / -

Shri S. C. Samanta: In reply to part
(b) the hon. Minister has stated that 
that main object of Issuing the lists is 
to enable trade and industry to know 
the names of parties who have been 
or are to be granted import licences 
etc. and in part (e) of his reply, he 
has stated that the supply of the lists 
is at present restricted to the Chambers 
of Commerce and Trade Associations. 
May I know why the trade Interests 
who take to export and Import are not 
allowed to buy these things by arrange
ment? What arrangements have been 
made for this purpose?

Shri Karmarkar: I thought that trade 
and Industry were given access to the 
Chambers of Commerce and Trade 
Associations. My hbn. friend will
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appreciate that any trader or any 
industrialist who wants to have a look 
at these lists can do so. These Usts 
are distributed to all parts of India 
and they are available to them.

Shri S. C. Samanta; Except in our 
offices, may I know in which public 
places are these lists put up?

Shri Karmarkar: I am afraid the 
hon« Member is under a mis^prehen- 
sion. It is not only in our offices that 
these lists are available. These are 
-available in the Chambers of Com
merce and Trade Associations which 
-are public bodies and today any mem
ber of the public has access. It is there 
that we send them. Of course, our 
<offices also receive these lists, but that 
is another matter.

Shri S. C. Samanta: May I know 
why there art delays in the despatch 
and receipt of these lists at different 
places?

Shri Karmarkar: The hon. Member 
will see that at headquarters the dis
tance of time is about 2 months and at 
the Port Offices 3 or 4 months’ time. 
We are trying to minimize the delay 
hui till now the delay has been there.

Mr, Depaty Speaker: The hon. Mem
ber wants to know why there is such 
■a difference in time between the des
patch of the lists from the head- 
<<)uarters and at the Port Offices.

Shri Karmarkar: After the licenses 
are fifranted they are collated. It is 
fairly a heavy list and we do not issue 
them in driblets. The whole thing has 
to be compiled and done in a systematic 
way, 60 that no errors creep in and 
hence go much time is there.

Bfr. Depoty-Speaker: In the state
ment it is seen that the weekly list 
was despatched on 9th March 1951 and 
the date of receipt is 17th May 1951. 
How can that be?

Shri Karmarkar: I am sorry, that is 
not the correct reading of it. The week 
ended on 6th January 1951 and the 
<late of despateh of that list from head- 
tiuarters ia 9th March 1951 and over 
ihe same week the date of receipt of 
the list from Bombay by us is 17th 
May 1951. So the time taken by us Is
2 months and the time taken by 
Bombay and other ports is a little 
more. We are trying to minimize that. 
The list 's the date on which they 
were issued and the date on which they 
were received from the port offices, to 
show what time is taken. We have 
told them not to take so much time.

Shri Qoenka: Am I to understand 
from the hon. Minister that the Cham
bers of Commerce end other Trade

Associations to whom these lists are 
sent are public bodies where the public
rnn have access? Is it that anyone of 
the public can go to any of the Cham
bers of Commerce or any of the com
mercial bodies and have the informa
tion they like?

Shri Karmarkar: I thought that my 
hon. friend well understood the answer 
when I said that the public has access. 
What I meant was the public, i.e.. those 
who are members of the r^pective 
organizations have access. As my hon. 
friend also knows various Chambers of 
Commerce and other trade organb.a- 
tions are spread all over tl^  country 
and they are accessible to the traders 
and industrialists in the respective 
areas.

Shri S. C. Samanta: Government 
have sanctioned the entry of new
comers and other private enterprises 
also. May I know what arrangements 
have been made for them to receive 
the lists in time except from those 
Chambers of Commerce and Trade 
Association.s?

Mr. Deputy-Speaker: They are avail
able at the Port Offices. Each of our 
offices have also got these lists.

Shri Karmarkar: We have till now 
not received a single complaint regard
ing these lists.

Short Notice Question and Aiuwer
F a s t  f o r  f o r m a t i o n  o f  a S e p a r a t e  

A n d h r a  S t a t e

Prof. Ranga: Will the Prime Minia-
ter be pleased to state:

(a) whether Government propose to 
make a statement regarding the 
Andhras who are fasting since the 
15th August 1951, for the formation of 
a separate Andhra State ( i ) about 
their health and loss of weight: and
(ii) their demands;

(b) whether Government have re
ceived any communication from the 
AlUParty Convention held under the 
Presidentship of Barrister Lakshmi- 
narayana at Guntur on the 30th August 
1951;

(c) whether Government have taken 
note of a representation sent by Swami 
Sitaram to the President of'Ihe Union 
of India at his Hyderabad Camp;

(d) whether the Prime Minister has 
sent any communication to Swami 
Sitaram either directly or through the. 
Chief MiRister of Madras;

(e) whether Government have re
ceived any communication from the 
Madras Chief Minister and if »o, what 
is the gist of his representation;

(f ) whether Government aio aware 
that more and more Andhras are Join-



1805 Oral Answers 14 SEPTEMBER 1951 Oral Answers 1306

in^ Swami Sitaram in his fast and that 
batches of volunteers from different 
parts of Andhra are marching to 
Guntur where Swamiji and his party 
are fasting and are themselves going 
to fast: and

(g) what Government propose to do 
in ordjBF to relieve the anxiety of the 
Andhras about the lives of the promi
nent men of Andhra and their long
standing demand for Andhra State?

The Prime Minister (Shri Jawaharlal 
Ifehru): (a) Sopae information has 
already appeared in the Press and 
some correspondence has been released; 
beyond this Government have no Infor
mation to give in respect of this part 
of the question.

(b) Yes.
(c) Yes.
(d) Yes.
(e) Correspondence between State 

Governments and this Government is 
generally not published and will serve 
no useful purpose in the present case, 
if published.

(f ) Government have no information, 
but are of the opinion that undertak
ing fasts on such issues is not proper 
or democratic,

(g ) Government have done all that 
they can do now. A  communication 
sent to the Chief Minister of Madras, 
which he was requested to forward to 
Swami Sitaram, is laid on the Table 
of the House. This will indicate what 
Government have done. [See Appendix
VI, annexure No. 36.]

Fr0i, Ranga: Is it not a fact that the 
Three-Man Committee of which my 
hon. friend the Prime Minister was a 
Member had suggested to the Andhras 
that they should be willing to give up 
their claims over the city of Madras to 
form a part of the Andhra province, 
and the Congress Working Committee 
had accepted it and the Andhra Pro
vincial Congress Working Committee 
at its meeting held on 11th November
1949 had accepted that condition, and 
therefore the only important condition 
prescribed by the Three-Man Com
mittee and accepted also by the Gov
ernment was satisfied by the Andhras 
and there is no more point to be satis
fied today?

Shri Jawaharlal Nehru: It is fart, 
as stated by the hon. Member, that the 
Three-Man Committee specially refer
red to the question of the city of 
Madras as one important element in 
this, and I believe it is also a fact that 
the Andhra Provincial Congress Com
mittee passed some Resolution. But, 
the hon. Member knows very well that 
ever since then a good deal of doubt

has been cast upon this and what Gov
ernment have been suggesting is that 
all these doubts should be removed by 
the parties. It is easy enough. If the 
hon. Member thinks that expedition is 
required, the organisations concerned 
can also function urgently and not 
wait for something to happen, and 
remind us of something that happened 
two years ago.

Prof. Ranga: Is it not a fact that the 
President of the Karnataka Provincial 
Congress Committee, Tamil Nad Con
gress Committee and the Andhra Pro
vincial Congress Committee had met 
the hon. Prime Minister and assured 
him that they are not aware of any 
more hew doubts cast in regard to this 
and even said that they are quite 
willing to accept the present jurisdic
tion of the Andhra Provincial Congrress 
Committee minus the Madras City and 
therefore the Andhra State can be 
formed?

Shri Jawaharlal Nehru: That is not 
completely a fact though it is largely 
true. People have spoken to me vague- 

^  and sometimes orally. As a Govem- 
Tnent we cannot proceed on vague 
statements made without precision, 
which, as a matter of fact, have been 
challenged by some other people even 
now. The position, as far as I can see, 
is quite simple and easy to deal with, 
provided the suggestions made by the 
Government are accepted and the 
important organisations concerned and 
the Government of Madras can express 
their agreement to certain general 
formulae which could be acted upon 
later.

Prof. Ranga: The Prime Minister 
himself has said now that these orga
nisations should not go on leisurely, 
but that they should take expeditious 
action. Even this is likely to take 
some time. In view of the fact that 
today is the 28th or 29th day of the 
fast of Swami Sitaram and his 
colleagues, including a well known 
Andhra woman leader, Shrimati Durga 
Amma, is it not possible for the Prime 
Minister himself to be satisfied with 
the statements made to him personally 
by the three Presidents and the con
cerned Provincial Congress Committees 
and himself take some expeditious 
action? How do the Government justi
fy their own leisurely way of moving 
in this matter?

Shri Jawaharlal Nehru; I do not
understand the hon. Member’s sugges
tion that Government have taken it in 
a "leisurely way. Government have 
indicated precisely, definitely and most 
expeditiously the steps to be taken, not 
today but nearly 10 or 12 days ago or 
two weeks ago. Everything could have
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been done in 48 hours. I understand 
they are proceeding about the business 
and they are also meeting in a day or 
two. But, I must confess that this 
proposition that because respectable 
people fast, the whole administrative 
procedure of Government should be 
upset is a proposition which I cannot 
accept. May I point out to the House 
that in fact I have been told by some 
people who do not like this that they 
will go on fast against this business? 
We cannot allow people to fast against 
each other.........

Prof. Ranga: It is no good trying to 
take shelter under that statement.

Shri Jawaharlal Nehru: I  am not
trying to take shelter; but I do wish 
to say precisely and definitely that 
Government will not submit to fasts; 
they will submit to facts and not fasts.

Shri Kala Yenkatarao: May I know 
whether the Prime Minister is aware 
that Swami Sitaram has stated that 
unless the question of the city of 
Madras is left to arbitration, he is not , 
going to stop his fast?

Shri Jawaharlal Nehru: There it is; 
the hon. Member will observe the diffi
culties.

Shri Kala Yenkatarao: May I k^ow, 
irrespective of the f^st of Swami 
Sitaram, if the Provincial Congress 
Committees of Tamil Nad, Andhra and 
Karnataka as well as the Government 
of Madras are prepared to give it In 
writing that they will support in gene
ral the report of the Madras Partition 
Committee of 1950, the Government of 
India will be prepared to act quickly 
and see that the ‘Andhra Province is 
formed at an early date, if not before 
the General Elections?

Shri Jawaharlal Nehru: If the various 
bodies concerned in this matter express 
their general agreement over the 
various issues. Government is certain
ly prepared to proceed irrespective of 
Swami Sitaram’s fast.

Shri Sivan Pillay: May I know 
whether any organisation in the 
Rayalaseema has opposed this 
province?

Shri Jawaharlal Nehru: I have re
ceived a communication from them to 
this effect.

 ̂ Shri Kala Yenkatarao: May I know
i from the Prime Minister whether that 

particular organisation referred to by
Im y  hon. friend who comes from Kerala 
lis a thing which belongs to three 
Ualukas in Andhra desa?

Shri Jawaharlal Nehru: I do not
know the exact extent of its jurisdic- 

f tion.
260P5

Prof. Ranga: Is it not a fact that the 
President of that organisation, the 
Rayalaseema Sabha today happens to 
be the President of the Provincial 
Congress Committee also and the Pro
vincial Congress Committee is confi
dently expecting to pass a resolution 
which my hon. friend the Prime Minis
ter just now mentioned?

Mr. Deputy-Speaker: The Prime
Minister need not answer that.

Shri Kamath: Am I to understand 
that the Prime Minister will stand by 
the assurances given in the old report 
popularly known as the J.V.P. report 
as regards this matter?

Shri Jawaharlal Nehru: Generally 
speaking, yes; it is rather a vague and 
general question.

Prof. Ranga: Is not the hon. Prime 
Minister aware of the fact that Gov
ernments in the past, e.g., the prede
cessor Grovernment, had had to take 
notice of fasts undertaken by satya- 
grahis of the same party, who happen
ed to be their masters also? Similarly, 
this Government also will not be doing 
anything wrong in taking notice of this 
and trying to do justice to the people.

Shri Sondhi: We have taken notice.

Prof. Ranga: No; he says it is wrong.

Shri Jawaharlal Nehru: I do not
suppose it will serve any useful pur
pose to discuss the desirability of fasts 
being undertaken for any particular 
purpose. I am not prepared to say that 
nobody should ever fast for any pur
pose. Certainly if he feels strongly 
about a matter of conscience, he might 
do it. But surely such a fast normally 
speaking, should not be undertaken 
first of all where there are other ways 
open. Secondly it should not be taken 
over what might be called administra
tive matters. They affect many parties 
concerned. A  fast compelling the Gov
ernment perhaps one can understand; 
but here it means compelling others 
concerned who do not agree with that 
view. So this creates great difficulties.

Shri Kala Yenkatarao: In view of the 
fact that Satyagraha is a moral affair, 
is it not immoral on the part of those 
who fast to force the Andhra Com
mittee to go back on its decision to 
which Prof. Ranga was a party to 
leave out the city of Madras?

Mr. Deputy-Speaker: There are two 
more Short Notice Questions and they 
stand in the name of Shri Sondhi. They 
concern the hon. Minister of Food and 
Agriculture and he has intimated to 
me that he is not well and therefore, 
this question may be taken up oa
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Monday. What is the reaction of the 
hon. Member to this suggestion?

Shri Sondhi; I agree, Sir.

Mr. Depnty-Speaker: Then these will 
stand over for Monday.

WRITTEN ANSWERS TO QUESTIONS 

Yarn Quotas

*1016. Pandit Munishwar Dan Upa- 
dhyay: (a) Will the Minister of Com
merce and Industry be pleased to state
what are the quotas of yarn allotted 
to different States?

(b) Has the recent change in the 
textile policy of Government affected 
the yarn and cotton supply position to 
the States?

(c) What is the proportion of allot
ment of yarn to the mills, powerlooms 
and handloonis? '

The Minister of Commerce and 
Industry (Shri Mahtab): (a) A  state
ment is laid on the Table of the House. 
[See Appendix VI, annexure No. 37.]

(b) There has been an increase in 
the production of yarn by mills and 
combined with the restrictions on the 
export of yarn, supplies for internal 
consumption have improved during 
recent months. There has however 
been no change in the cotton supply 
position.

(c) The States distribute the quotas 
of yarn allotted to them among the 
various consumers of yam in the States 
according to the local conditions.

Adjudication or Bank Disputes

*1022. Pandit Munishwar Datt Upa- 
dhyay: (a) Will the Minister of Labour 
be pleased to state what are the points 
of reference to the new Tribunal ap
pointed for the adjudication of the 
disputes between the Banking Com
panies and their employees under the 
chairmanship of Shri H. V. Divatia?

(b) What was the attitude adopted 
by the Board of Conciliation appointed 
by the Government for the settlement 
of these disputes?

(c) Why is the question of the dis
missal of 150 employees of the Punjab 
National Bank being dealt with sepa
rately?

(d) Who is to decide the cases of 
these 150 dismissed employees of the 
Punjab National Bank?

The Minister of Labour (Shri 
Jagjivan Ram): *<a) Thirty-six issues 
relating to the tei^ns and cQnditipns of

service of employees have been refer
red to the ad hoc Industrial Tribunal 
constituted by Government for the 
adjudication of disputes in banking 
companies. They are listed in Schedule
II of Government’s Notification S.R.O. 
1079, dated the 17th July, a copy of 
which is placed on the Table of the 
House. [See Appendix VI, annexure 
No. 38.]

(b ) The Board of Conciliation (Bank 
Disputes) could not function owing to 
certain differences between the em
ployers and employees and, therefore, 
had to be wound up.

(c) and (d). As the 150 dismissed 
employees do not receive any wages or 
subsistence allowance, speedy adjudi
cation 'bf their case is very essential. 
The main adjudication which involves 
a large number of important issues 
may take several months. It was felt 
that the case of the dismissed em
ployees should not be delayed because 
of the other issues pending before the 
main tribunal. Hence a separate tri
bunal presided over by a retired High 
Court Judge was set up for that pur
pose.

Yeast

'•'1023. Shri V. K. Reddy: (a) Will 
the Minister of Commerce and Indus
try be pleased to state what is the 
total quantity of yeast annually pro
duced in the country?

(b) What is the quantity of yeast 
annually required in the country?

(c) What are the countries exporting 
yeast to India?

(d) What is the protection given to 
this industry by Government?

The Minister of Commerce und 
Industry (Shri Mahtab): (a) The pro
duction of yeast started in India in 
April, 1950, and the following quantities 
have been produced since then:

April lo December, 1950— ^0,237 lbs.
January to June, 1951—28,440 lbs.

(b) The present requirements are 
very small but they may go up to 3,000 
tons per annum if the use of Food 
Yeast is popularised in the country.

(c) Mainly the United Kingdom and 
Australia.

(d) The production of food yeast in 
India being very small, the question 
of Tariff protection does not arise at 
this stage.
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Export D u ty  on R a w  W ool

*1025. Pandit M. B. Bharffava: (a)
Will the Minister of Commerce and 
Industry be pleased to state for what
purpose the export duty of 30 per
cent, was imposed on raw wool?

(b) Was the interest of the producers 
of wool taken into consideration before 
imposing this export duty of 30 per 
cent, and if so, in what way?

(c) Were the trade and the allied
interests taken into consideration be* 
fore imposing this duty and if not,
why not?

The Minister of Commerce and
Industry (Shrl Mahtab): (a ) The ex
port duty on raw wool was imposed 
with a view to appropriate a portion 
of the advantage of high world price of 
wool to the public Exchequer and also 
to prevent inflation of prices of raw 
wool in India.

(b) As stated in reply to part (a) 
of the question the high world prices 
of wool were already benefiting the 
producers to a great extent.

(c) Yes. All interests were taken 
into consideration before fixing the 
duty.

Surplus Stocks op W ool

•1026. Pandit M. B. Bhargava: (a)
Will the Minister of Commerce and 
Industry be pleased to state whether 
Government are aware that huge 
stocks of wool are lying surplus to the 
extent of about 10 million lbs. at the 
ports, in mundies and in villages?

(b) Are Government also aware that 
supplies from new shearings amounting 
to a surplus of 25 million lbs. have just 
started coming in, which will add 
further to the stock position and create 
financial distress?

(c) Are Government aware that
wool cannot be held in stock for a con
siderable time without deterioration
In the quality and the price being
affected?

(d) If so, what steps do Government 
propose to take to relieve the distress
ed conditions prevailing among the 
producers and traders?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Repre
sentations have been received about 
the accumulation of stocks of raw wool 
in the country but the actual quantity 
of surplus stock, if any, is difficult to 
ascertain.

(b) The question is receiving close 
attention and Government will soon 
announce its export policy for raw wool 
for the year commencing 1st October 
1951. It is not anticipated that there 
will be any financial distress.

(c) Deterioration of wool depends on 
method of storage. With proper stor̂  
age it can be kept for a long period 
without appreciable deterioration.

(d) Fresh quota for export of raw 
wool will be announced shortly. During 
the wool year October 1950 to Septem
ber 1951, surplus wool available has 
been allowed to be exported.

W ool Export P o u c y

•1027. Pandit M. B. Bhargava: (a)
Will the Minister of Commerce and 
Industry be pleased to state whether 
the attention of Government has been 
drawn to the All India Radio announce
ment on the morning of the 16th July, 
1951 on the basis of figures collected 
by the Ministry of Food and Agricul
ture that the sheep population of India 
is 35 million heads producing 77 million 
lbs. of indigenous raw wool?

(b) If so, are these figures correct?
(c) Is the wool export policy of Gov

ernment based accordingly?
(d) Is it a fact that the export duty 

was imposed on ad valorem basis?
(e) How do Government propose 

collecting duty on consignment basis?
(f )  Are Government aware that the 

Customs authorities at Bombay and 
Bedi Bunder procure from the traders 
bonds setting out two different methods 
of collecting duty and if so, what is 
the reason for this?

The Minister of Commerce and 
Industry (Shrl Mahtab): (a ) to (c). 
The Government are aware of the 
announcement. The figures of sheep 
population and annual production of 
raw wool so announced are however 
incorrect as they were based on an 
erroneous compilation of statistics. The 
correct figures are 38 million head of 
sheep and 55 million lbs. of raw wool 
and the export policy of the Govern
ment is based on these figures.

(d) Yes.
(e) A  provisional assessment of ex

port duty is made at the time of export 
on the value shown in the pro forma 
invoice increased by 25 per cent., and 
the assessment is finalised later on, on 
the basis of the net sale proceeds of 
the goods.

(f) The hon. Member is probably 
referring to two different principles 
governing th» finalisation of the export 
duty, i.e., (1) collection of extra duly 
where the net sale proceeds are higher 
than the value in the pro forma invoice, 
and (2) confirmation at the provisional 
duty as final in cases where the net 
sale proceeds are lower than the value 
in the pro forma ii^voice. It has now 
been decided that under (2) also the 
duty will be finally assessed on the 
basis of the net sale proceeds.
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T rain ing  N epal P olice Officers

*1028. Shri Rathnaswamy: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that India 
has agreed to help Nepal in respect of 
training Nepal police officers;

(b) whether this training includes 
other ranks also;

(c) whether this training is spread 
over a number of years;

(d) whether the Nepal Government 
has agreed to meet the cost of train
ing; and

(e) what is the type of training 
proposed to be given?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a ) to (e). The 
Nepal Government enquired some time 
ago whether arrangements for training 
could be made and the Government of 
India have expressed their willinipiess 
to help them. The details are being 
worked out.

F ood Foundation D elegation

<1029. Shri Rathnaswamy: (a ) Will 
the Prime Minister be pleased to state 
whether it is a fact that Mr. Paul 
Hoffman, Leader of the Food Founda
tion Delegation has visited India in 
connection with the financing of Indian 
projects?

(b) Who are the members that con
stituted this delegation?

(c) What is the extent and shape of 
help and assistance promised by this 
Foundation?

(d) Did this delegation have a talk 
with the Planning Commission and if 
so, with what result?

The Prime Minister (Shri Jawaharlal
Nehru): (a) Yes.

. (b) The Delegation from the Ford
Foundation consisted of—

Mr. Paul G. Hoffman,
Mr. Chestor C. Davis,
Mr. John B. Cowles.
Mr. John B. Howard, and
Mr. Paul H. Helms.

(c) It is understood that the trustees 
of the Ford Foundation have earmark
ed about one-third of the fimds at their 
disposal amounting to 25 million dollars 
a year for work overseas. The precise 
amount of assistance which the 
Foundation could give to projects in 
India has still to be determined, as the 
projects to be selected are under 
examination: and

(d) The members of the Delegation 
discussed with the Planning Commis

sion a number of projects which could 
be assisted by the Ford Foundation.

Ra w  Jute (P rices)

*1030, Shri Barman: (a) Will the
Minister of Commerce and Industry be 
pleased to state the condition of jute 
market at Calcutta and the fall in 
prices of raw jute in rural areas?

(b ) I f  there is a slump, what are the 
reasons therefor?

(c) What is the cost price of raw 
jute in the current year of production 
and what is the price at which raw 
jute is selling?

The Minister of Commeree and 
Industry (Shri Mahtah): (a ) and (b). 
Soon after decontrol of prices on 10th 
March, 1951, raw jute prices shot up 
both in the Calcutta and the mofussil 
markets. In early June the prices at 
(IJalcutta rose to the highest level. The 
rise in prices was due to the highest 
level. The rise in prices was due to 
the demand being far in excess of the 
availability and also partly to specu
lative activities. Since the middle of 
June the Calcutta market has become 
easy and the prices have been falling. 
In mofussil markets also the prices 
have fallen. No one expected that 
prices could possibly remain at the 
very high level to which they had 
risen after decontrol. Generally speak
ing, the causes for fall in prices are:

(i) Lack of mills’ buying interest at 
high prices,

(ii) Reports of a very favourable 
crop both in India and Pakistan,

(iii) Fall in the prices of Jute manu
factures,

(iv ) Increasing arrivals of raw jute
in mofussil markets.

(c) The cost of production per 
maund in the current year may be 
roughly put at about Rs. 32. Selling 
prices vary at different centres. The 
price at Belakoba in West Bengal was 
about Rs. 50 per maund about the 
middle ol August 1951 when the 
Calcutta price was Rs. 57. The prices 
for Jat Middles and Jat bottoms on 
10th September 1951 at Calcutta were 
quoted at Rs. 58 and Rs. 53 per maund 
respectively.

N on-M u slim s  in  P akistan-held 
P art of K ashm ir

*1031. Shri Raj Kanwar: (a) Will the 
Prime Minister be pleased to state 
what is the approximate number of 
Hindus and Sikhs believed to be stHl
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left in that part o£ the Jammu and 
Kashmir State held by Pakistan?

(b) What is the agency^ governmen
tal or private, which looks after their
interests?

The Prime Minister (Shri Jawaharlal
Nehru): (a ) As stated in answer to 
Question No. 605 on the 8th March 
1950, a considerable number of non- 
Muslim subjects of the Jammu and 
Kashmir State are still on the other 
side of the cease-fire line, but the Gov
ernment of India have no'means of 
ascertaining exact or even approximate 
figures.

(b) It is not possible for the Govern
ment of India to have any agency, gov
ernmental or private, to look after the 
interests of these people, as the areafi 
concerned are occupied by Pakistan. It 
is only in regard to the recovery of 
abducted women that we have received 
some co-operation from the Government 
of Pakistan.

Cloth and Y arn for O rissa

*1032. Shri M. Naik: (a) WUl the
Minister of Commerce and Industry be
pleased to state the normal quarterly 
requirements of cloth and yarn for the 
State of Orissa?

(b) What have been the allotments 
of cloth and yam made up-to-date for 
the State as a whole since the begin
ning of the year and what is the total 
off-take by the State as against the 
total allotments?

(c) Is it a fact that quotas allotted 
to the State contain large proportions 
of goods not usually saleable locally?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
quarterly quota of cloth and yam of 
the Orissa State based on monthly 
allocations come to 22,410 bales of 
1,500 yards each of cloth and 7,369 
bales of 400 lbs. each of yam.

(b) A  statement is laid on the Table
of the House,

(c) No.

STATEMENT

Quantities of cloth and yam made 
available to Orissa in each month

from January to July 1951 and 
quantities received by the State.

CLOTH

Months

January 1961 
Febuary »»
March »»
April „
May M
June M
July M

Quantities
released

(bales)

8616i
1651
3792J
5194i
5916
59111
8419i

Quantities 
exported 

bales)

3353
1998;
2401
S410,
3513
5944
5313

YARN

Month

January 1951
February „
March
April ..
May
June
July

Quantities Quantities 
made availa- aotually 

ble r^ceiv^
(hales) (bales)

2716 1426
£116 1852
1836 1858
2461 1971
2581 2424
£489 1584
£357 2409

S uspension  of Officers

•1033. Shri V. K. Reddy: (a) Will
the Minister of Commerce and Industry 
be pleased to state whether it is a fact 
that a number of officers of the Export 
and Import Departments have been 
suspended for alleged cases of bribery 
and corruption?

(b) If the answer to part (a) above 
be in the affirmative, what is the 
number of such officers suspended?

The Minister of Commerce and 
fodurtry (Shri Mahtab): (a) and (b)
18 officers of the Import Control Orga
nisation—6 gazetted and 12 non
gazetted—are under suspension pend
ing departmental enquiries, police in
vestigations and proceedings before 
courts. Of these, only 3 relate to aUe- 
gations of corruption; the others relate 
to allegations of various irregularities. 
In all cases except one, which is pend
ing appeal in a court of law, the pro
ceedings are still in the enquiry stage. 
I would remind hon. Members that the 
object of suspension is to facilitate 
enquiry and it would be incorreci to 
draw any inference regarding the guilt 
or responsibility of the person con
cerned from the mere fact of suspen
sion.
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O il  Refineries

*1034. Shri Kamath: Will the Minis
ter of Works, Production and Supply
be pleased to state;

(a) whether it is proposed to set up 
oil refineries in India;

(b) if so, whether the details about 
their management, capital and opera
tion have been worked out; and

(c) whether Governmeiit will make 
as complete a statement as possible on 
the subject?

The Minister of Works, Production 
and Supply (Shrl Gadidl): (a) There
is no proposal to set up oil refineries in 
India but the Government of Indio 
desire that one or two large refineries 
should be erected for the purpose of 
refining imported crude oil.

(b) Government invited proposals 
from the three major OU Companies 
operating in India in 1949 but they 
have not put forward any concrete 
scheme so far. Information has also 
been eiven to other Companies interest
ed in the Project.

(c) The question is premature at this
stage. A*

W elfare F und Committees

*1036. Shri A. Joseph: Will the
Minister of Labour be pleased to state:

(a) the number of Welfare Fund Com
mittees having a district collector as 
its Chairman in mines areas;

(b) the number of Chairmen of 
these Committees belonging to the 
Government of India services; and

(c) the steps Government propose to 
take on the memorandum which was 
submitted by the labourers at Gudur 
on the 22nd July, 1951?

The Minister of Labour (Shri 
Jagjivan Ram): (a) One, namely the 
Mica Mines Labour Welfare Advisory 
Committee for Madras.

(b) The other Welfare Fund Com
mittees in the mining areas are the 
Mica Mines Labour Welfare Fund 
Advisory Committee for Bihar and the 
Coal Mines Labour Welfare Fund Ad
visory Comrnittee. An officer of the 
Bihar Government is the Chairman of 
the former, and Secretary to the Gov
ernment of India in the Ministry of 
Labour, is the Chairman of the latter.

(c) Most of the poln̂ ts mentioned in 
the memorandum, namely, wages, 
leave, bonus, housing, medical facilities, 
drinking water, rations, increase in 
cess, etc. have been referred to the 
Industrial Tribunal at Dhanbad for 
Adjudication. The award of this Tri
bunal is still awaited. The Mica Mines

Idi8

Labour Welfare Fund has also under
taken in the mining areas in Madras 
Welfare measures relating to medical, 
educational and recreational facilities, 
establishment of a provision, store, etc!

L icences por Sale op Cloth

•1037. Shri A. Joseph: Will the Minis- 
Industry be

pleased to state:

. A f L  i**® applications re
ceived from Harijans for wholesale and 
retail hcences for cloth in Part C 
States;

(b) the number of licences granted 
to Harijans in those States; and

frim  are appHcations
from Harijans outstanding in the 
Centrally Administered Areas?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) to (c). 
The information is being collected.

Indians in  Southern I ran O il  
F ields

*1038. Shri Kamath: Will the Prime 
Minister be pleased to state:

(a) whether it is a fact that the 
Anglo-Iranian Oil Company has order
ed all Indian staff to evacuate Southern 
Iran oil fields;

(b) the reasons why such action has 
been taken;

(c) the number of Indians affected 
by the order;

(d ) what arrangements have been 
made for their evacuation, and by 
whom; and

(e) whether they are being repat
riated?

The Prime Minister (Shri Jawaharlal
Nehni): (a) and (b). The Oil Refinery 
at Abadan was finally closed down on 
the 31st July 1951. The oU fields have 
also stopped production. The A.J.O. 
Company therefore decided to send 
away as many of the foreign employees 
as possible on special leave.

(c) In July last, the number of 
Indian employees of the Company was 
600. This came down to 530 by the 
end of last month. It is understood 
that about 150 Indian employees will 
be retained to maintain essential 
services.

(d) and (e). The evacuation of the 
Indian employees of the A.I.O. Com
pany will be both by ship and by plane 
under the Company's arrangements.
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A rrest of an A ssistant Controller 
OF Exports

232. Shri Kamath: Will the Minister 
of Commerce and Industry be pleased 
to refer to the answer given to my 
unstarred question No. 93 asked on the 
23rd August, 1951 regarding artiest of 
an Assistant Controller of Exports and 
state:

(a) whether prosecution has been 
ordered; and

(b) if not, at what stage the matter 
rests?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) No.

(b) The case is now in the hands of 
the Chief Police Prosecutor, Bombay, 
who is completing all preliminaries 
necessary for the prosecution.

T rade U nions

233. Shri A. C. Guha: Will the Minis
ter of Labour be pleased to state:

(a) the income of the Trade Unions 
in India during the years 1947-48, 1948
49, and 1949-50;

(b) the expenditure during those 
three years; and

(c) the number of Trade Unions that 
have submitted their accounts during 
those three years?

The Minister of Labour (Shri 
Jagjivan Ram): (a) to (c). A  state
ment giving the required information 
in so far as registered trade unions 
are concerned is laid on the Table of 
the House. •

STATEMENT

Income and Expenditure of Registered 
Trade Unions in India

1947-48 1948 49
Rs. Rs.

{a) Income of trade
unions . . 66,28,323 68,83,062

(6) Expenditure of
trade imionB . 44,49,414 66,14,072

(c) Number of trade 
unions submitting
acootmts . . 1,667 1,R48

(rf) Total number of 
rogistioped trade
unionH . . 2,766 3,16(t

(а) Income of trade unions .
(б) Expenditure of trade

unions . . . .
(c) Number of trade unions

Bubmitting accounts .
(d) Total number of registered

trade unions . . .

•1949-60
Rs.

69,59,600

68,16,522

1,924

3.465

* Figures tor 1949-60 are provisional.

N.B.— Registered trade unions include 
employers’ organisations also registered 
under the Indian Trade Union Act. 
The figures given above include 
employers’ organisations.

M in istr y  of W orks, P roduction 
AND Supply  (Staff)

234. Prof. K. T. Shah: Will the Minis
ter of Works, Production and Supply
be pleased to State:

(a) the number of (i) Gazetted, and
(ii) non-Gazetted officers, clerks and 
class IV servants in his Ministry and 
its attached and subordinate offices on
(i) 15th August, 1947; (ii) 31st March, 
1948; (iii) 31st March. 1949; (iv ) 31st 
March, 1950; and (v ) 31st March, 1951; 
and

(b) the number of officers, clerks 
and class IV servants appointed tem
porarily in the first instance and sub
sequently (i) made permanent, (ii) 
retired or (iii) retrenched, during each 
of the years 1947-48 (post-partition),
1948-49, 1949-50 and 1950-51?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) and (b). 
The required information is being 
collected and will be laid on the Table 
of the House later.

P rqduction Cost of Dhotis and Saris
235. Shri Kshudiram Mahata: Will

the Minister of Commerce and Industry
be pleased to state:

(a) the prices per pound of Indian 
and foreign cotton separately in the 
years 1943, 1944, 1946, 1948 and 1951;

(b) the approximate cotton content 
of one pair of mill-made Dhoti and 
Sari of coarse, medium, fine and super
fine varieties;

(c) the manufacturing cost exclud
ing the cost of cotton for one pair of 
mill-made Dhoti and Sari; and

(d) the increase or decrease in 
labour cost in the years 1945, 1948, and 
1951 over that of 1944 in textile mills?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) to (d). 
A  Statement Is laid on the Table of 
the House. FSce Appendix VI, anne- 
xure No. 39.]
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D yed, P rinted and B leached Cloth

236. Shri Kshudlnun Mahata: Will
the Minister of Commerce and Industry
be pleased to state:

(a) the percentage of dyed, printed 
and bleached cloth (separately) pro
duced between 1st January, 1951 and 
31st August, 1951 out of the total cloth 
produced during that period;

(b) the comparative rates of dyeing,
printing and bleaching in 1944, 1946,
1948 and 1951; and

(c) the costs per yard of cloth for 
dyeing, printing and bleaching In 1944, 
1946, 1948 and 1951?

The Minister Commerce and 
Industry (Star! Mahtab): (a) to (c). 
A Statement is laid on the Table of the 
House [See Appendix VI, annexure 
No. 40.]

S ta to to b y  and  N o n -St a t u t o r y  
B odies

237. Shrl 8. N. Das: Will the Minister 
of Works, Production and Supply be
pleased to state:

(a) the number and names of statu
tory and non-statutory bodies of per
manent nature functioning under the 
administrative control of his Ministry 
giving the following information in 
each case:

(i) the year of their constitution:
(ii) the recurring annual expenditure 

incurred by them;
(iii) the provision for the audit of 

their accounts; and
(iv ) the method of submission of the 

report of their activities;
(b) the number and names of such 

ad hoc committees as were appointed 
by the Ministry since the 15th Aug^t, 
1947 and which have finished their 
work; and

(c) the number and names of ad hoc 
committees still functioning, giving the 
dates of their appointment and the 
time by which they are expected to 
finish their work?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) A  state
ment showing the required particulars 
is laid on /the Table of the House. 
[See Appendix VI, annexure No. 41.]

(b ) A  statement showing the names 
of the ten ad hoc Committees is laid 
on the Table of the Houm. [See 
Appendix VI, annexure No. 42.]

(c) Four ad hoc Committees are still 
functioning. A  statement showing the 
reauired particulars is laid on the Tabte 
of the House. [Sec Appendix VI, 
annexure No. 43.]

S t a t u t o r y  amd N o n -S t a t u t o r y  B odies

238. Shri S. N. Das: Will the Minister 
of Commerce and Industry be pleased
to state:

(a) the number and names of statu
tory and non-statutory bodies of per
manent nature functioning under the 
direct administrative control of his 
Ministry giving the following informa
tion in each case:

( i) the year of their constitution;
(ii) the recurring annual expenditure 

incurred by them;
(iii) the provision for the audit of 

their accounts; and
(iv) the method of submission of the 

report of their activities;
(b ) the number and names of such 

ad hoc committees as were appointed 
since the 15th August, 1947 and which 
have finished their work; and

(c) the number and names of ad hoc 
committees appointed by the Ministry 
still functioning, giving their nature of 
work, the date of their appointment 
and the time by which they are ex
pected to finish their work?

The Minister of Commerce and 
Industry (Shri Mahtab): (a ) to (c). 
Three statements are laid on the Table 
of the House. [See Appendix VI, 
annexure No. 44.]

B holaganj P ost O ffice

239. Dr. Ham Subhag Singh: (a) Will 
the Prime Minister be pleased to state 
whether it is a fact that the Bholaganj 
Post Office in the Khashi Hills, Assam, 
though within the Indian territory, is 
being managed now by the Govern
ment of Pakistan?

(b) If so, what are the reaspns there
for? ■

The Deputy Minister of External 
Affairs (Dr. Kesicar): (a ) Yes.

(b) Mauza Dighalia, in which Bhola
ganj Bazar and the Post Office in ques
tion are situated, originally formed 
part of th : district of Sylhet but was 
formally transferred to the Khasi and 
Jaintia Hills in 1886. This transfer 
was unfortunately lost sight of during 
preparation of certain topographical 
maps by the Survey of India. Due to 
this error the Bholaganj Post Office 
was wrongly shown in the Posts and 
Telegraph Guide as situated in Sylhet 
district, and consequently it was 
handed over to Pakistan on the 15th 
August 1947. The error was discover
ed in February, 1948, and the matter 
was taken up with the Government of 
Pakistan. That Government have 
questioned the validity of the notifica-
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tion of 1886 under which the area was 
transferred from Sylhet district to 
Khasi and Jaintia Hills district, and 
the matter is under correspondence 
between the Governments of India and 
Pakistan. Meanwhile, for the con
venience of public, the Indian Postal 
Authorities have opened another Post 
Office in Bholaganj Bazar.

Complaints against Import 
L icence Holders

240. Sbri S. C. Samanta: (a) Will the 
Minister of Commerce and Industry
be pleased to state how many com
plaints have been received by the 
Ministry against import licence holders 
for misuse of licences granted to thefh^

(b) Have all those cases been 
examined and in how many cases have 
the licence holders been found to be 
at fault?

The Deputy Minister of Commerce, 
and Industry (Shri Karmarkar): (a)
and (b). The information is being 
collected and will be placed on the 
Table of the House in due course.

1324

M ica Exports

241. Shri Rathnaswamy: Wil the
Minister of Commerce and Industry be
pleased to state:

(a) the countries to which mica was 
exported in the last two years;

(b) what are the dollar earnings 
on account of such exports in these 
two years; and

(c) whether the exports to Dollar 
areas are likely to Increase in the 
ensuing year?

The Deputy Minister of Commerce 
and Indu^ry (Shri Karmarkar): (a)
Mica was exported in the last two 
years to Australia. Aden, Austria, 
Belgium, Canada, Czechoslovakia, 
Egypt. France, Germany, Hongkong, 
Italy, Japan, Netherlands, New Zealand, 
Norway, Switzerland, Sweden, United 
Kingdom, U.S.A. Portugal and Poland.

(b) Dollar earnings from the export 
of mica in the last two financial years
1949-50 and 1950-51 amounted to Rs. 
5*08 crores and Rs. 6*98 crores, 
pectively.

(c) Yes.
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The House met at Half Past Eight of
the Clock,

[M r . D e pu t y -S pea k e r  in  the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

9-42 A.M.
PART C STATES (MISCELLANEOUS 

LAWS) REPEALING BILL
The Minister of States, Transport and 

RaUways (Shri Gopalaswami): I
to move for leave to introduce a Bill 
to repeal certain laws in force in 
certain Part C States.

Mr. Deputy-Speaker: The question is: 
“That leave be granted to intro

duce a Bill to repeal certain laws 
in force in certain Part C States.’*

The motion was adopted. •
Shri Gopalaswami: I introduce the 

Bill.

PRESS (INCITEMENT TO CRIME) 
BILL,—crnitd.

Mr. Deputy-Speaker: I would request 
hon. Members to be as brief as possi
ble in their speeches and to avoid all
repetitions. We have spent a number 
of hours over this debate and I pro
pose to call upon the hon. Minister at 
12 o’clock to reply to the debate.

Shri Kamath (Madhya Pradesh): I 
thought. the idea was that the reply 
should be given tomorrow.

Mr. Deputy-Speaker: No, we have 
spent a number of hours over this
Bill and I shall call the hon. Minister 
at 12 o’clock today to give his reply.
293 PSD
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[Pandit Thakur Das Bliargava
(Punjab): Sir, day before yesterday I 
said that in order to evaluate a Bill
properly we must, in the first instance,
look to the circumstances in which U 
was brought forward.]

Shri Sondhi (Punjab): ^

Speak in English so that all may 
follow you. The hon. Minister probably
does not follow.

Mr. Deputy-Speaker: If it is high- 
flown Urdu he may not. Of course, the
hon. Minister has not made any such 
complaint and it is not for me % say 
whether he follows the speech or not.

The Minister of Home Affairs 
(Shri Eajagopalachari): I have no such 
complaint; after all it is the State 
language.

Mr. Deputy-Speaker: The hon. Mem
ber may speak in English;, ot course, I 
leave it to his choice.

^ r i Rajagopalachari: Let him*
continue. I want to learn that language 
also.

Shri Sondhi: Not
some other time.

now, please, at

Shri Rajagopalacliari: Most of the
points are repeated and so I ^et the
translation and thus come to learn the 
language.

Pandit Thakur Das Bhargara: Sir,
you have been good enough to leave it 
to me to choose in which language to
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[Pandit Thakur Das Bhargava] 
speak. I take the hint and propose to 
speak in English, though I feel I will 
not be able to speak so effectively as 
I would have done in ihy own language. 
Yet I want to express my views for the 
benefit of the House and not for my
self and so I will speak in English.

I was submitting that to evaluate 
properly the merits of a BiU, it is 
necessary to consider the circumstances 
in which it is brought before the
House and also the background of the 
Bill. In this connection. I would sub
mit that two or three considerations 
are very germane. In the first place, 
when the old Bills were brought in 
this House, discussed and passed, one 
in 1910 and the other in 1931, the
circumstances obtaining then were 
quite different. In the year 1910, we 
all know the terrorist movement was
at its height. There was the rift in
the Congress in 1907 and in Bengal 
and other parts of the land there were 
political murders. The circumstances 
then were such that the Government 
of the day felt compelled to enact that, 
measure. The then Member of Govern
ment who introduced the Bill said the 
following words in the Statement of 
Objects and Reasons attached to the 
Bill: *

“ Continued recurrence of mur
. ders and outrages had shown that 
" the measures which have hitherto 

been taken to deal with anarchy 
and sedition require strengthening. 
The real source of the evil has not 
yet been touched. Prosecutions have 
invariably proved successful, but 
wfi find no permanent improve
ment in the tone of the Press.”
At that tfane the British Govern

ment was out to destroy the national 
movement in the country and so they 
were forced to take this action. We 
all remember what happened ip 1907 
and we also remember what happened 
in 1908. The agitation led by Lala 
Lajapat Rai and Shri Bal Gangadhar 
Tilak of revered memory are fresh 
in our minds still. Then, there was 
the period between 1910 and 1921 when 
the Act of 1910 was in force. Then the 
Reforms, the Montague-Chelmsford 
Reforms came, and the country was 
divided into two camps. There were 
the liberals and there were the coi> 
gressmen. At that time this Bill of 
1910 was debated and ultimately the 
Government of the day appointed a 
committee to go into this question. In 
1922 the Repealing. Act was passed 
which practically repealed Act I of 
1910. From 1910 to 1931 again the 
country was suffering with strife, agita
tion and all that. In 1930 the Special 
Press Bill was passed—or rather the 
Ordinance; and there was the Satya-_

graha movement. In 1929 The Congress 
adopted the creed of Independence. In 
^31 the Congress did not enter this 
House, nor did many of the members 
^  the Nationalist Party. And so in the 
House the national element was not 
represented and it was a very meek 
House and Government succeeded in 
passing its measure in 1931. The 
reasons given even then were that in 
the coimtry the atmosphere was such 
that the Press could not be controlled 
and there was no escape from the pro
visions of Act of 1910 which were 
subsequently repealed in the Press 
Emergency Powers Act of 1931. But it 
must be remembered that the Bill was 
enacted for only one year and power 
was taken to continue it for another 
year if considered necessary. It was 
an emergency measure but all the 
same it was only a temporary measure. 
Afterwards sub-clause (3) of clause 1 
was repealed and it became a perma
nent measure.

In 1932 fresh non-co-operation move
ment was started and the country was 
again seething with strife and agita
tion. Later during the war years the 
Defence of India Rules were pro- ' 
jnulgated which were more drastic 
than even the provisions of the Act of
1931. Then in 1946 when the National 
Government came into power the 
Defence of India Act was discontinued.
In 1946-47 the situation was still very 
serious. The Government had to meet 
grave anxieties during the transition 
period and in those days the State 
Governments passed many Acts and 
even the Centre passed an Act called 
the Special Press Powers Act. When 
Dr. Mookerjee was speaking I re
minded him that in 1947 we passed 
very bad measures and I remember a 
measure passed in this House which 
evoked very strong protest from 
Mr. Santhanam, who said that that 
was a black Bill.

Shri Deshliaiidhii Gnpta (Delhi): 
Mr. Santhanam is not attentive.

Pandit Thakur Das Bhargava: In 
1947 we passed the Special Press Act 
which was perhaps more drastic than, 
the present Bill. In 1947 special powers 
were taken by the Government to 
curb the Press and we were all parties 
to the passing of those Acts, including 
Dr. Mookerjee who has now assumed 
the role of injured innocence and said 
that the present Bill is perhaps the 
worst that he has ever seen.-That is 
not right. All the same I would take 
this occasion to reply to my friend 
prof. Ranga who had a dig at us, the 
members of the Congress party.

Only a few months ago Prof. Ranga 
was also a member of the party and 
at that time it never suited him nor
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occurred to him that the members of 
the party even then used to criticise 
this Government. I should rather take 
pride that so far as this party is con
cerned it is not so strict with its 
members. There is no opposition in 
the House worth the name. There was 
none at any rate a few months ago. 
Therefore, this party allowed its mem
bers to make speeches as if they were 
opposition members and we have been 
enjoying this liberty. Is it to the credit 
or discredit of the party that some
times its members criticise the Govern
ment in as good a manner as even 
members of the opposition may not. 
I quite see that in a well organised 
party such a conduct may not be 
excusable. But situated as we are in 
our party, we have been behaving in 
this manner for the last four years 
and our party gives the fullest liberty 
of speech which a member can enjoy 
in any party. This is to our credit. 
Let not Prof. Ranga fly away with 
the idea that the party has become 
worse as soon as he left it. That is 
only a side remark in reply to 
Prof. Ranga.

I have stated that to evaluate pro
perly the merits of the Bill it is neces
sary to consider the background. In 
1947 our Government appointed a 
Press Laws Enquiry Committee. When 
Independence came the whole country 
was on the tiptoe of expectations. The 
country thought that with the advent 
of Swaraj Ramraj will come and 
there would be no kind of obstacles 
in the way of progress, nor any restric
tions placed on people’s rights as 
existed in former times. As a matter 
of fact all these restrictions on the 
Press did not exist for a long time 
in this country previous to 1910 and 
they came into existence as a result 
of the agitation of the Congress, 
.Congress is directly responsible for 
the Acts of 1910 and 1931. It is be
cause of the activities of Congress 
that the then Government had to enact 
them. It is true that these measures 
could not stop agitation or the national 
movement. All the same it must be 
said that Cpngress was directly 
responsible for all these measures, as 
the Government of the day wanted to 
curb Congress.

In 1947 the whole country expected 
that these obnoxious measures would 
be removed and the country relieved 
of them. Therefore, in response to the 
desire of the people, the Government, 
to improve and overhaul the control 
system of the Press prevailing in the 
country and with a view to find out 
the proper restrictions, if any, which 
should be imposed upon the Press, 
appointed a committee on the ISth

March 1947 with certain terms of 
reference, to which another term was 
added on the 4th October 1947. The 
original terms were: to examine and 
report to the Government all laws 
regulating the Press in the free 
countries of the world and the other 
term was to review the Press laws of 
India with a view to examine if they 
are in accord with the Fundamental 
Rights formulated by the Constituent 
Assembly of India. On the 4th October 
1947 the Fundamental Rights were 
not adopted by the Constituent Assem-* 
bly but were only in an embryonic 
stage and existed in the draft form.

This committee after examining 
many witnesses and going through tiie 
entire Press laws of the country as 
also of the world made its recom
mendations which are contained in 
Chapter V of the Press Laws Enquiry 
Committee Report. I do not want to 
go into detail with regard to those 
recommendations but at the same time 
it is quite clear that that committee 
recommended that the'Press law of 
1931 should be repealed. They further 
stated that so far as other free coun
tries were concerned the system of 
demanding securities as exercised by 
the Act of 1931 was an anachronism 
and Government should not counten
ance it, I do not want to go further 
into details but all the same I submit 
that when the Committ^ made its 
report we were expecting that 
Government would repeal the measure 
and would not resort to a system 
which is not found in any other part 
of the world.
10 AJ^

Then again, when the first amend
ing Bill to the Constitution was 
brought in this House, undertakings 
were given, promises were made, and 
I remember our Prime Minister get
ting up again and again and saying 
to the Press that so far as the Press 
was concerned he was not going to 
have new fetters. He also told the 

]^ «ss  that so fiar as the Press was 
iiiilfeemed it was not in his mind to 

suppress it or repress it by virtue of 
that amendment.

These are not the only two matters 
which we must consider; there is a 
third, a very important matter which 
we must consider. We have passed the 
Fundamental Rights, and in article 
19(2) we had enacted that only such 
acts would come within the purview 
as would undermine the security of 
the State or tend to overthrow the 
State. These words were subsequently 
interpreted and reviewed by the 
Supreme Court and the Supreme 
Court came to the : conclusion that
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these words defined the limits within 
which any law could be made, with 
the result that the High Court in the 
Punjab, and other High Courts, and 
the Supreme Court held that sections 
124A and 153A, the Punjab Safety Act 
and other measures were ultra vires 
of the Constitution. In such a state of 
things it was quite apparent that the 
Government of the day was helpless 
and could not even control incitements 
to murder. That was the main argu
ment put forward- when the Constitu
tion (First Amendment) Bill was 
before the House. I also supported this 
aspect of the case and I still consider 
that if the Constitution (First Amend
ment) Bill was not passed Grovernment 
would have been helpless in control
ling the situation. It was quite neces
sary to pass that amendment; though 
I do not agree, and I never agreed, to 
the wide terms in which power was 
.taken, all the same it was absolutely 
iHBcessary that power should have 
been given to Government to control 
the public and the Press in so far as 
a vacuimi was created by the rulings 
of the Supreme Court and the High 
Courts.

After that we expected that the 
Government would adapt these pro
visions of sections 124A and-153A and 
other obnoxious laws in conformity 
with the amendment of the Constitu
tion. We requested the Government to 
adapt these provisions and to amend 
sections 124A and 153A and other 
similar sections. Unfortunately, our 
req;jest fell on deaf ears; Govern
ment did not take courage and come 
to the House with those amendments. 
I think it is the duty of every Govern
ment to make definite laws, to make 
laws which people can understand, in 
simple language and with clear mean
ing. But I do not see why Govenv 
ment is not adapting those sections 
according to the Constitution. It is a 
difficult task, I quite realise, but at 
the same time it must be done. I am 
glad the hon. Home Minister was kind 
enough to tell us that the amendment 
of section 124A is coming. I dfi not 
know what the amendment is, but 
still the country will heave a sigh of 
relief by knowing that Government 
mean business by enacting laws which 
people can understand. Unless those 
laws are enacted we do not know 
where we stand, do not know how 
the Supreme Court will reinterpret 
our sections 124A and 153A. The old 
interpretations given by the Supreme 
Court have become infructuous owing 
to sub^lause (2) of section 3 of the 
Constitutfesa (First Amendment) Act, 
1951. The^ore, we do not know; the 
whole thing is in the melting pot. We 
do not know where the provisions of

sections 124A and 153A, which were 
mterpreted by the Supreme Court, 
stand, what they indicate, and what 
act is criminal and what is not 
criminal. In this state of things it is 
very difficult for us now to criticise 
this Bill. As a matter of fact, I should 
have expected that that amendment of 
sections 124A and 153A would have 
come earlier in point of time so that 
we would have been able to under
stand the full significance of this Bill. 
This Bill, as a matter of fact, is so 
wide and so sweeping and so all- 
enveloping, that I do not understand 
how any person can feel that he is 
safe from the clutches of this Bill.

In these circumstances and with this 
background this Bill has been intro
duced. Now we have to consider the 
following matters: is this Bill neces
sary? Is it justified? Is it proper? Is 
it in keeping with the promise which 
Government gave? Is it in keeping 
with the report of the Press Laws 
Enquiry Committee? Or, has it only 
been forged for us by our venerable 
Home Minister in his anxiety to tell 
the newspapers that they should go 
so far and no further? When I remem
ber that our Home Minister told -us 
that this Bill is to remain a dead 
letter, I simply become breathless at 
this effort of his. It means that this 

' law is not necessary. If it is to be
come a dead letter, may I humbly 
ask, why enact it? If the circumstances 
of the country are such that this thing 
is not required, then why unnecessarily 
create this sort of agitation, this sort 
of bitterness in the country? Accord
ing to our Home Minister this will 
remain a dead letter for all time: then, 
what is the use of putting life in a 
dead corpse which is not going to be 
used at any time? We all expected 
that with the advent of independence, 
with the Press Laws Enquiry 
Committee’s report in our hands, 
with the assurances given by the 
Prime Minister and the Home Minister, 
we shall find a Bill in which all the 
obnoxious provisions will be found re
pealed and if necessary some other 
provisions, wholesome provisions, wliteh 
will give life to the Press of this 
country, which will give confidence to 
the Press of this country, which will 
resuscitate the Press system of this 
country, will be introduced in this 
House. On the contrary, against our 
expectations, we find something 
different—as if it were a bolt from 
the blue. We expected rain, life- 
giving rain, and we got hailstorm— 
we got stones instead. I am submitting 
all this not by way of ili^phor but 
because I feel that thtii fiSll, if en
acted into law, is capable of destroy
ing the very foundations of the liberty 
of the Press. I am submitting all this
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with the full consciousness tbat what 
I am saying is not likely to be brought 
about. We enacted very bad laws, 
worse lawi in 1947. What has been 
the -result? In four years the Press 
has not been dealt with severely. I 
know Sardar Patel was responsible for 
that Bill, but did he use the powers? 
And I know that as long as Pandit 
Nehru and Rajaji are in power, as 
long as the Congress Government is 
in power, it is not* going to use this 
weapon against the Press. This is our 
experience, but all the same, even with 
this consciousness, I take the liberty 
of saying that we are doing a very 
wrong thing in enacting a law of this 
nature- I know it will never be used, 
but what is the use of forging a 
weapon which, according to the state
ment of the Home Minister, is not 
likely to be used, which according to 
our belief also is not likely to be used? 
Pandit Nehru and Rajaji are not made 
of the stuff which believes in repres
sion. They may be all right; but who 
knows who will succeed them? We 
are making the laws of this country; 
these laws will be inherited by succeed
ing generations. When the English
men enacted their laws in 1931 did 
they ever imagine that after they had 
gone away those Bills will persist as 
bad heirlooms? We however, hoped to 
get rii of th§m. Therefore, so far as 
our expectations are concerned, so far 
as the expectations of the country are 
concerned, they have been blasted by 
this damping Bill.

I humbly ask: Is there any country 
in the world which has a system like 
this? I can understand this Bill being 
resorted to in an emergency. If there 
was an emergency, we can have even 
worse measures. We are our own 
masters now and if an emergency 
arises, it is up to us to rise to the 
occasion and enact laws to ensure 
the country’s security. All the same, I 
fail to see what the emergency is at 
present. Even according to the hypo
thesis oC-^he hon. Minister, and more 
so according to admitted facts, there 
is absolutely no emergency. There is 
nothing that threatens the security of 
the country or the public order. That 
being so, I fail to see why these 
weapons are being forged to curb the 
Press. These measures go to the very 
root of the liberties of the people. 
When we enacted article 19 of the 
Constitution, the first thing, the most 
important thing, the very life of the 
Constitution, was incorporated in the 
words: “All citizens shall have the 
right to freedom of speech and expres
sion” . In this Bill we are not conr 
cerned with* the freedom of speech; we 
ar3 concerned only with the freedom 
of expression. There are many free
doms which were not mentioned in

article 19, but this freedom of expres
sion was put in because according to 
me all the States exist for this free
dom. If the freedom of expression 
were taken away, humanity will be 
taken away from the brute man and 
man will be nothing then. It is most 
essential if democracy is to flourish 
that there should be the utmost free
dom of expression. Democracy can 
only flourish through a free Press. It 
is equally true that there will be no 
democracy and no freedom of expres
sion if there is no security of the State 
and no public order. We have to strike 
a balance between the two. We have 
to see that the security of the State 
is not imperilled by freedom of ex
pression. At the same time, we have 
to see that the bogey of security of the 
State does not interfere with the con
ferring of as great an amount of 
liberty of expression as possible on 
the Press.

What happens in other countries of 
the world— în America, in Great 
Britain—coimtries from whom we 
have borrowed a great part of our 
Constitytion? There is no such system 
there nor was there any before, ex
cept perhaps at one time when such a 
system existed in Austria before 1908. 
Perhaps, a similar but weaker system 
existed in Egypt. But in no other part 
of the world does such a Press system 
as is envisaged here in this Bill exists 
at present anywhere in the world. 
What is the liberty of the Press? As 
you are very well aware, it is not 
recognised by law as such; because it 
is only an extension of the Uberty of 
the individual as enjoyed in a State. 
Therefore, if our system is based on 
that principle, then the shackles also 
should not be more than those that are 
put on the individual. This is the 
premise on which I base my argu
ments. I do not say that the State is 
not justified in forging new shackles 
when a new situation arises. I do not 
say either that the State has no right 
of preventive action. I maintain that 
if conditions are such that we must 
control the Press, curb the Press, take 
away the liberty of the Press, we 
should be able to do so when that is 
required for securing public order and 
maintaining the security of the State.
I will even go further and say that I 
will not be influenced by what hap
pens in Great Britain or America or 
any other part of the world, biit I will 
only look at the situation in my 
country and if that situation requires 
that the Press should be controlled, I 
will certainly agree to any Press being 
controlled. But is that the basis on 
which the hon. the Home Minister has 
proceeded? No. He has not proceeded 
on that basis. He has said that it 
would be a dead letter. He has said
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that the conditions in the country are 
not such as requite a curbing of this 
sort From that hypothesis, I am sub
mitting that this Bill is absolutely un
necessary; uncalled for; it is an insult^ 
it is a disgrace to the liberties in 
India— b̂ecause we cannot, we will not 
be able to, say to ai^ person in the 
world that the liberties in India are 
as great as they are in other parts o  ̂
the world. If I am told that the Press 
here is very bad; if I am told 
that the Press cannot be curbed in 
any other way; then let them come 
forward before this House with that 
premise and we shall consider in what 
way we should behave and how w4  
should proceed. Unless that is said, 1 
am very sorry to say that with the 
premises which we have been given 
we can only come to the conclusion 
that as a matter of fact the Press in 
this country is as good or as bad as 
the Press in any other country of the 
world and there is no reason why we 
should have a system which even the 
Englishmen and the foreigners did not 
want to foist on this country except 
for temporary periods. The r^al bul
wark of peace and good order is the 
public opinion and the state of feel
ings among the people and I am very 
sorry to state that in my humble 
opinion our leaders and Ministers per
haps do not fully realize that the 
country is with them but the country 
does not want these laws, because 
when anything is said in Blitz and 
other papers, they do not know how 
the people react to it. Whatever is 
Written in these papers is treated 
with contempt. The average man in 
the street does not like them, he does 
not want them; and he condemns 
them. Even those who do not t>elong 
to the Congress—at least I know of 
many persons in this House who are 
not members of the Congress party— 
are still anxious to see that tjie Con
gress party remains in power. There
fore, so far as the country is con
cerned, there is nothing to worry 
about. So far as the gutter Press is 
concerned, we do not want it to pros
per. All the same, I must say that we 
should not get panicky and forge 
weapons for the Press as a whole. It 
is quite true that when we read such 
nonsense we also feel irritation and 
desire that this Press should not be
have in this way. Yet, let us remember 
that we are making one law for the 
•whole Press—for the good Press as 
well as for the bad Press. This law 
will govern everybody. My own fear 
is that the good Press also wiJU suffer. 
It will not be able to carry on its 
work fearlessly. The first thing that 
the liberty of the Press gives to a 
person is independence, confidence and 
fearlessness! Prof. Ranga was eloquent

wheh he spoke about what a journalist 
should be in India. I know of some 
persons who behaved like this during 
the British regime. They behav^ 
splendidly. Their presses ŵ ere for
feited. They were sentenced to im
prisonment and went to jail and 
suffered all kinds of privations. All 
the same, they stuck to their indepen
dence and behaved in a most patriotic 
and remarkable way. I see Shri Desh- 
bandhu Gupta is sitting in his place 
in the House. He and Shri Goenka are 
said to be capitalists now, controlling 
very big Presses. I do not know how 
far that is correct.

Shri Deshbandhu Gupta: I am a
capitalist without capital.

Pandit Thakur Das Bhargava: I
know how Shri Deshbandhu Gupta 
started his life as a journalist. I think 
that if this Press law is there, there 
will no longer be any persons like 
Shri Deshbandhu.

Shri Kamath: Then let Shri Goenka 
take over.

Pandit Thakur Das Bhargava: I do 
not know much about Shri Goenka.

Shri Deshbandhu was prosecuted 
under sections 124A ^and 153A 
and I had the honour of defending 
him. He was not only prosecuted, but 
in some cases he was punished Îso. 
There was a charge against him in 
respect of seduction of the Army also.
I do not know of any repressive 
section under which he was not pro
secuted. He is not a capitalist. I do 
not know what his financial means 
are today, but I know that he started 
just as the man of Prof. Ranga’s 
description as possessing the fire and 
the guts to rise and help his country
men. Shri Deshbandhu rose from the 
ranks and fought his way up. I am 
only giving an example. I am only 
saying that it will be impossible to 
find another Deshbandhu if this Press 
law is passed, because the atmosphere 
will become so choking. The Press 
can only survive if the sword of 
Damocles does not bang over it. Rajaji 
thinks that he can find a panacea for 
all the ills through this Bill. Even 
with the help of this dead serpent he 
thinks that all those malsdles which 
India is suffering from will disappear.
I have full faith in him; I have full 
confidence in him, as many Members  ̂
of this House have. My hon. friends ‘ 
Mr. Naidu and Prof. Ranga were 
eloquent in their praise of Rajaji. We 
all respect our venerable Rajaji who 
has been a beacon of ligjrt to this 
country. But I do not agre^‘ with his 
policy in so far as he wants that India 
may not suffer from any disease and 
mistake. I want that India may suffer
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and may be cured. I want India to 
commit mistakes apd yet get into its 
own. But Rajaji wants that tiie mis
takes may be prevented by the panacea 
of the ‘rod’ as Sardar Man put it in 
his inimitable way. But he forgets the 
fact that the presence of the rod has 
a deadening effect on the pupiL If, 
however, you want to k^p alive the 
spirit and the enthusiasm of the 
people and teach them to rebel against 
tyranny that cannot be done by a 
Damocles’ sword hanging over their 
head. For all these reasons it is a 
mistake to put in a measure like this 
on the statute book. In the first place 
it is not required; in the second place 
it is not justifiable; in the third place, 
according to our expectations, in free 
India we want a free Press.

Apart from all these things, if my 
hon. friend the Home Minister wanted 
that the Act of 1931 should continue 
and the time was not ripe for effect
ing any change then he should have 
said that he does not̂  stand by the 
report of the Press Laws Enquiry 
Committee. Government should not 
have held out promises to Pressmen 
at the time of the Constitution (First 
Amendment) Bill. At that time when 
lavish promises were bejng made I 
was feeling sore. One promise was that 
you would get a jury system; an
other promise was that all these 
obnoxious measures would be repealed.

Now. let us see whether this Bill will 
stand the scrutiny of the constitutional 
provisions. My humble submission is 
that this Bill offends three articles of 
the Constitution. The first article is 
20 (2 ) which runs:

"No person st;iall be prosecuted
and punished for the same offence
more than once.”

This Bill offends against this pro
vision in the Constitution and I shall 
have something more to say about it 
presently.

Then it offends against articles 19(1) 
(f) and (g)—the right “to acquire, 
hold and dispose of property;” and “to 
practise any profession, or to carry on 
any occupation, trade or business.”

Lastly, it is not in consonance with 
the Fundamental Rights which have 
been guaranteed by the Constitution 
under article 19(2). as amended by the 
last Act.

In regard to the first point the word
ing of article 20(2) is “No person 
shall be prosecuted and punished for 
the same offence more than once” . It 
may be contended that when security 
is demanded from a person there is

no question of punishment, though the 
question of prosecution is there. I do 
not agree. I do not know of any more 
drastic punishment than the forfeiture 
of a press. I do not know of any 
greater punishment to a Pressman or 
the keeper of a press than the for
feiture of his very means of liveUhrood.

Mr. Deputy-Speaker: That question 
will arise only when the man is 
purush- d̂. It is open to them to take 
action under this measure or under 
the general law.

Pandit Thakur Das BbargaTa: I am
thankful to you. Sir, for suggesting 
that. Forfeiture is part of punishment. 
Can it be said that it is not punish
ment? It then means that for the 
same offence a person will be punished 
twice. Clause 32 runs:

“Nothing herein contained shall 
be deemed to prevent any person 
from being prosecuted under any 
other law for any act or omission 
which constitutes an offence under 
this Act.”
So that under this clause double 

punishment is possible. This is a 
fundamental violation of the provisions 
of article 20. I submit that forfeiture 
is the greatest kind of punishment to 
which a Pressman is put to, because 
it takes away his means of livelihood..

Let us now see how the provisions 
of article 19(1) (f) and (g) “right to 
acquire hold and dispose of property; 
and to practise any profession, or to 
carry on any occupation, trade and 
business” fare under this Bill. This 
Bill does not confine itself to editors 
and printers of newspapers. The defi
nition of “book” is so wide that every 
person in this world who has got a 
literary taste, who can write a book, 
will be affected by this Bill. The scope 
of this Bill is extremely wide. “Book” 
is defined in clause 2 ais: ^

“including every volume, part 
or division of a volume, pamphlet 
and leaflet, in any language, and 
every sheet of music, map, chart 
or plan separately printed or litho
graphed.”

“ ‘document’ includes also any 
printing, drawing or photograph 
or other visible representation.”

I do not know of anything written 
on any subject in this world which 
does not come under the provisions of 
this clause. Supposing a person buys 
books for rupees one lakh without know
ing what the contents are? Under 
clause 10---

“The State Government may, 
on the certificate of the Advocate- 
General or other law officer of
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the State or of the Attorney- 
General of India that any issue of 
a newspaper or news-sheet or any 
book or other document, wherever 
made, contains any objectionable 
matter, by notification in the 
Official Gazette, stating the 
grounds for the order, declare that 
every copy of such issue of the 
newspaper or news-sheet or of 
such book or document shall be 
forfeited to Government.”
An Hon. Member: Just as stolen 

property is forfeited.
Pandit Thakur Das Bhargava: My

friend speaks of it as stolen property.
I shall answer jiim presently.

Who is the keeper of the printing 
press? Is he an Aristotle, or Socrates? 
Is he a lawyer? Is he a man who 
knows everything that is contained in 
a book or pamphlet? Is he a man who 
can possibly know what is the mean
ing of the word “ tend” or “trend” . 
So far as the implications of clause 3 
are concerned, he wiU be an ambitious 
man who says that he fully under.- 
stands them. Clause 3 is so wide that 
we do not know what it means and 
what it contains. I will come to it later 
on. The keeper of the press—a person 

-who has taken lease of a press and is 
running it as a business—he is being 
penalised. Now, what is the remedy 
for him? When he goes to the High 
Court what is he told? He is told that 
it contains objectionable matter and 
“we are not going to hear any other 
thing, that your rights of property 
are involved etc.” Even if 99 per cent, 
of the material in a very good book 
is nice and health-giving and peace
ful and artistic, yet if there is one per 
cent, in that book which is regarded 
as “ objectionable” , then the whole 
book, whatever the price of the book, 
Will be forfeited, and the person will 
not be allowed to say “ I did not know 
that it contained objectionable matter” . 
So that, so far as rights of property 
are concerned they have been given 
the go-by.

It so happens that there is an inkling 
into this matter when we consider 
clause 22. The words are “Any person 
who has been ordered to deposit 
security under section 4, section 5, 
section 7 or section 8 or who has an 
interest ij: any property in respect of 
which an order of forfeiture has been
Made.... A press worth rupees ten
lakhs may belong to a company, to a 
partnership, to any persons. But that 
press will be forfeited without going 
into the . question as to who is the 
proprietor, who is the owner, what 
rights are there in that property and

whether he is innocent or guilty. 
Therefore, my humble submission is 
that so far as the interests of the 
parties and the rights of properties are 
concerned, they are contravened by 
this Bill.

So far as the question of provision 
to carry on occupation is concerned, 1 
would refer you to the opinion which • 
we received this morning from the 
Secretary-General of the Federation of 
Press Workers or Journalists, Mr. 
Chaturvedi. This is perhaps a Federa
tion. I find that it is a note from the 
Working Committee of the Indian 
Federation of Working Journalists to 
the Select Committee of Parliament. 
It is not a case of the big people. I 
have no sympathy with the big capita
lists so far as the Press is concerned 
and I am at one with the others in 
their criticism of the present system 
of owning the presses. I want that the 
Press in this .country may be demo
cratized. But ft is is not the Bill in 
which we can consider that. The Prime 
Minister was pleased to say that 
Government would appoint a Press 
Commission and I hope they will do so 
as Rajaji was telling us. Let them 
decide the equities and all will be 
thoroughly satisfied after the report of 
the Commission has come and it has 
been accepted by Government. But 
that is not the point at issue. The 
point at issue is what the liberty of 
expression in this country is. I am not 
concerned with newspapers. I have 
no concern with newspapers fortu
nately or unfortunately, except being 
a director of a veiy respectable, ^ d  
patriotic paoer called the Tej. I do not 
make any fmanciai gain from that 
paper. Mr. Sidhva is looking at me 
askance.

Shri Sidhva (Madhya Pradesh): I
said it is Mr. Deshbandhu Gupta’s 
paper.

Shri Kamath: Are you the legal 
adviser to it?

Pandit Thakur Das Bhargava: I am
not concerned with its financial side. 
It is a paper which has stood by the 
Government and the Congress, And I 
am a* director of that fine paper. I am 
only mentioning this small detail lest 
some of my friends might say that I 
am making a mis-statement. I have 
no other connections. If the Press is 
tjrrannical or bad I have the same 
feelings towards it as my hon. friend 
Mr. Inait Ullah and I would condemn 
it in the same terms as he wants to 
condemn it. But we are concerned in 
this Bill with the liberty of expression 
as envisaged under article l^U) and 
(2). I am only concerned with that. It 
is complained that this Bill will cur
tail and curb that liberty. I do feel in
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the circumstances detailed forth that 
it is clear that no journalist, no Press
man can feel safe as long as this Bill 
is there. Not that this Bill will be 
worked in that manner. I have no 
apprehension in that matter, as I have 
submitted. But the very provision is 
such a bad thing that no independent 
or fearless person will come to the 
profession. He will not be able to 
function fearlessly.

Now, with your permission. I come 
to the third part of my submission, 
that is. that this Bill also offends 
against article 19(2) as amended. 
Article 19(2) contained a very simple 
proposition which we passed so far as 
liberty of expression is concerned. 
With your permission I will read the 
same. It says:

“Nothing in sub-clause (a) of 
clause ( 1) shall affect the operation of 
any existing law, or prevent the State 
from making any law, in so far as 
such law imposes reasonable restric
tions on the exercise of the right 
conferred by the said sub-clause in the 
interests of the security of the 
State.”—I will leave out “ friendly re
lations with foreign States” as this is 
not mentioned here—“public order, 
decency or morality.” We have to con
sider whether this Bill imposes reasoiv- 
able restrictions in the interest of the 
security of the State, public order, 
decency and morality, and further if 
this Bill imooses reasonable restric
tions in relation to defamation or in
citement to an offence.

Shri Kamatli: It is for the Supreme 
Court to decide.

Pandit Tfaakiir Das BfaargaTa: It is
for us to see when we are enacting 
this !aw whether it imposes reason
able restrictions or does more than 
that. As I submitted at the time when 
we originally enacted article 19 when 
there was a great dispute, if the hon. 
Members remember, on the question 
of the “due process” clause. I will re
peat how I felt about that matter. 
Dr. Pattabhi will remember what hap
pened on that day when in the Con
gress party we were discussing this. 
I approached him and wanted permis
sion to resign from the Constituent 
Assembly as a result of what happened 
at the party meeting. I need not go 
further into this matter. But I will 
certainly submit that I wanted that 
the Legislature must be the first bul
wark of liberty which wiU ordinarily 
be loath to passing any law which is 
opposed to the liberty and freedom of 
expression of the people. The second 
thing is that even if out of panic, mis
apprehension or wrong approach or

misguidance we even pass such a Bill, 
then the persons sitting in the Supreme 
Court will be a second bulwark so far 
as the liberties of the people are con
cerned. Tiierefore, this Fundamental 
Right constitutes the very foundation 
of the liberties of India.

Shri R. K. Chaudhnri (Assam): The 
Sjipreme Court is still there.

Pandit Thakur Das BhargaTa: It is
still there to interpret the law. But we 
ought to consider the question of 
reasonableness. The words I submit
ted were “reasonable restrictions” in 
relation to incitement to an offence. 
There are two matters—offences and 
incitement to offences. ^  far as 
offences are concerned they are given 
in the Indian Penal Code and other 
relevant laws. So far as incitement is 
concerned there are certain sections in 
the Indian Penal Code which deal with 
incitement, but there are not many 
sections there. At the instance of the 
hon. the Home Minister we have used 
very wide words in the amending Bill. 
I objected to those words then. But as 
far as the words are here I cannot but 
accept them now. The words are 
“ incitement to an offence”—any offence 
in this world. But what is the offence, 
after all?

Shri De^bandlin Gni>ta: The blow
ing of horn near Parliament Chambers.

Pandit Thakur Das Bharsraya:
Excuse me. My friend says that there 
are such offences as the blowing of 
horns etc. They are offences known to 
the motor laws of this country. What 
is the real definition of “offence” . I 
will read out. Section 40 of the Indian 
Penal Code says: “Except in the 
chapters and sections mentioned in 
clauses 2 and 3 of this section”— 
there are other sections mentioned, 
but the general definition is—“the 
word ‘offence* denotes a thing made 
punishable by this Code” . The other 
laws are also given m clauses 2 and 3 
but I do not want to read them out 
as there is no time. The general defini
tion is that it denotes a thing made 
punishable by the laws— în regard to 
social and local law if it is punishable 
with six months or so; otherwise, 
generally speaking, it is an offence if 
it is punishable under the Indian Penal 
Code—which means that reasonable 
restrictions can only be imposed so far 
as incitements are concerned when it 
is an incitement to an offence. If it 
is incitement to do any other thing, it 
is no incitement at all. If it is an 
incitement to do a thing which i.s not 
made punishable by this Code, my 
submission is that it would not come 
within the mischief or scope of article
19(2> as amended recently. To find
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[Pandit Thakur Das Bhargava] 
out whether it is incitement, we must 
know what incitement is. (Interrup
tion) I do not want to take up the 
time of the House, Init my hon. friend 
obliges me to read the whole defini
tion of it. Section 40 runs as follows:...

Shri Rajagopalachari: I have not 
asked for it.

Shri Himatsingka (West Bengal): 
Other hon. Members have asked for 
it.

An Hon. Member: There are less 
intelligent Members. ^

Shri Rajagopalaehari: I am not
raising any point. What I suggest is 
that the hon. Member is going to be in 
the Select Committee and there many 
changes can be introduced. I do not 
say that the Members who would be 
on the Select Committee should not 
have the opportunity to speak but it 
should be exercised reasonably and 
not on matters like this. For instance, 
in the Select Committee if my hon. 
friend proposes that we may substi
tute “incitement to the commission of 
any offence” instead of all these things, 
I would agree at once.

Pandit Thakur Das Bhargava: I am
really sorry I have not caught the real 
point of objection of the hon. Home 
Minister, whom I respect so much.

The Minister State for Informa
tion and Broadcasting (Shri Diwakar):
If we can only from the point of view 
of time......

Pandit Thaknr Das Bhargava: You
will please allow us to speak even if 
we are menibers of the Select Com
mittee and then the point that I wish 
to make is not a question of the 
Select Committee. I am submitting 
that it is not a reasonable restriction 
and even if it is a reasonable restric
tion it is not countenanced by article 
19(2). I am raising a point of fundar 
mental objection.

Mr. Deputy-Speaker: He does not 
want it to go to the Select Committee. 
He is opposed to the principle itself.

Pandit Thakur Das Bhargava: Even 
though I am coming in the Select 
Odiftmittee, I raise an objection to the 

foundations of this Bill, because 
I maintain that under article 19(2) 
this is ultra vires of us to enact a law 
of this nature because the point is 
that, after all, this law allows us to 
make laws in respect of incitement of 
offences, not to make laws which are 
not i^tem ent of offences.

Mr. Deputy-Speaker: Therefore, it 
does not prevent offence being 
created...

Pandit Thakur Das Bhargava: Where 
is the offence created? Let the House 
create an offence. In clause 3 these 
words are there with regard to the 
definition of offence. These are not 
ofitoces under the present law. Has 
an offence been created?

Mr. Deputy-Speaker: Or, new offence 
be added. ^

Pandit Thakur Das Bhargava: They 
have not been added. Clause 3 does 
not define or relate only to the offences. 
There will be an enquiry into those 
allegations. What is the complaint?

Shri Kamath: I only submit that as 
Pandit Thakur Das Bhargava is in the 
Select Committee, he would spare 
some reasonable time for the non
members of the Select Committee.

P a ^ t Thakur Das Bhargava: I am
not taking the time of any hon. Mem
ber here, I would respectfully submit 
that in view-of the importance of this 
Bill even if seven days were given to 
discuss this Bill, it would not be 
enough. My hon. friend can examine 
if my speech is irrelevant and if he 
finds that I am repeating my argu
ments, then I will not say a word 
further. I do not know why my hon. 
friend is so impatient...

Shri Goenka (Madras): He wants 
to speak, nothing else.

Pandit Thakur Das Bhargava: If my
hon. friend has' any objection, I will 
certainly sit down and if you do not 
allow me....

Mr. I>eputy-Speaker: The hon. Mem
ber may go on. It can be made for 
purposes of clarification. So, ff the 
principle is accepted that certain 
changes may be effected so as to bring 
it in line with the existing law, it will 
go beyond the scope of the Constitu
tion. Another thing is that the hqn. 
Member is opposed to the principle 
itself. Though he happens to be in the 
l^lect Committee, it is open for him 
to speak. It is easy for him to say, 
“I ani not going to be in the Select 
Committee” and therefore, I am not 
going to ask him not to speak on this 
matter. Merely his name has been 
put down in the Select Committee. If 
he is opposed to the fundamentals of 
this Bill and does not want to go in 
the Select Committee to take a chance 
to rectify it there, it cannot be helped^. 
The hon. Member has got the right 
decide whether this is a matter in 
which he can interfere and correct in 
the Select Committee or whether it is 
so bad that it ought not to go to the
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Select Committee and should be thrown 
out here. After all, the hon. Member 
has seen a number of Select Com
mittees and he is not enamoured of 
any Select Committee.

Pandit Thakur Das Bhargava: When 
I go in the Select Committee, I will 
do my very best to see that all the 
features of this Bill are corrected but 
I regret to say that the Bill is oppos
ed to the very fundamental principle 
contained in the Constitution. Now the 
rules have been relaxed to the extent 
that members of the Select Com
mittee may give points even now to 
the Select Committee. If so. where is 
the point in relaxing the rules? I think 
my Jion. friend is not right when he 
interrupts me.

What I was submitting was that in 
this Bill we have used the language 
and the words which cannot properly 
be used in a Bill of this kind. For 
instance, we use the word ‘complaint’. 
Clause 5 reads: “Whenever upon com
plaint made to it in writing by the 
competent authority and inquiry made 
in the manner hereinafter provided the 
sessions judge is satisfied... ” What is 
the complaint? According to section 
4(h) of the Criminal Procedure Code 
“ complaint” means an allegation made 
orally or in writing to a magistrate 
with a view to his taking action under 
the Code that some person whether 
known or unknown has committed an 
offence, but it does not include the re
port of the Police Officer” . It is neces
sary that an offence should be com
mitted before a trial can begin, before 
it can be called a complaint. There is 
much ambiguity so far as this Bill is 
concerned. There is only an inquiry to 
be held by the sessions judge. No 
offence is committed and no trial is 
going to be had, but only an inquiry 
and the word ‘inquiry’ is so clothed 
that some Pressmen think that they 
have a golden cage instead of an iron 
cage, an inquiry which is unheard of 
and here a jury is called into existence. 
I could understand if there was a trial. 
It is only an inquiry. I shall have 
occasion to speak of the inquiry 
mentioned in the Bill subsequently but 
my hon. friend has succeeded in divert
ing my attention from the real point 
which I was making. I was submitting 
that this clause 3 was opposed to the 
fundamental...

Mr. Deputy-Speaker: It is in the
nature of a summary inquiry.

Pandit lliakur Das Bhargava: And
therefore, it is not a trial and there Is 
no occasion for having a jury.

Mr, Deputy-Speaker: It can be sum
mary and there is no harm in chang

ing and, after all,, it is Parli|iment that 
is changing.

Pandit Thakur Das Bhar^ya: I ao
not submit that Parliament has no 
right to do so if the Bill is acceptable 
to the Press. I am very much oppose^ 
to a jury. It places them in a special 
position. I claim thg Pressmen to be 
my countrymen and if I do not have a 
jury, there is no reason why they 
should have a jury and so far as this 
Bill is concerned, we are assuming 
that the matters referred to in clause 3 
are offences and hence “ incitment to 
an offence” is included within the pur
view of article 19(2). I maintain that 
the matters referred to in clause 3 
do not constitute in every case an 
offence. There are matters which are 
not offences and therefore incitement 
to them cannot come within the pur
view of article 19(2) and yet we are . 
assuming that these are offences. 
Secondly, I would beg of the House 
kindly to examine if the words “ incite
ment to an offence” connote some
thing different from what is mentioned 
in this Bill. Obviously, encouragement 
and incitement are two different things.

Mr. Deputy-Speaker. If it is con
sidered an ofifence, it is not an offence 
under the Press (Emergency Powers)' A ct 1931. e. .r .

Pandit Thakur Das Bhargava: An
‘offence’ is defined in the Penal Code 
and I had occasion to show that these 
are not offences under the Penal Code. 
Under the Constitution, we cannot 
make a law for incitement and put 
reasonable restrictions upon incitement 
unless incitement is related to an 
offence. Moreover, there is some 
difference between incitement and 
encouragement Otherwise, these two 
words would not have been used. These 
two words have been used here with 
a specific meaning. I have consulted 
the dictionary and with your permis
sion, Sir. I will read out what ‘en
couragement’ means and what ‘incite
ment’ means. There is a world of 
difference between the two. The Bill 
itself says that. I submit ‘encourage
ment’ does not constitute an offence 
under the Penal Code. There is no 
other law in which encouragement or 
tending to encourage is an offence. * I 
can well understand if ‘incitement’ 
alone is put in the Bill and I would 
readily agree to imposing restrictions. 
But. here it is a matter which tends 
to encourage people, not only encour
ages, but also tends to encourage, not 
to commit a crime, or violence, but 
resort to violence; what is this?

Mr. Deputy-Speaker: If the hon. 
Member has no objection to the earlier 
portion, the latter portion can be fljodi- 
fied in the Select Committee. '
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Shri Rajagopalaehari: Is it possible 
to decide the matter now by discus
sion? I would like to hear him.

Shri R. K. Chaudhuri: Will the hpn. 
Member excuse me if I interrupted 
him? I wanted to say this in order to 
better understand the whole situa
tion. I would submit that we are 
not concerned in this Bill with the 
technical definition of ‘offence’ ; we are 
cSncemed here with crime as it is 
understood by ordinary people. We 
must stop that crime. It may not be 
a technical offence under the Indian 
Penal Code. We want to stop crime as 
it is understood by the people. I can 
give illustrations when I speak.

Pandit Thakur Das Bhargava; I
could have understood if this objection 
came from a non-lawyer friend; I 
would have rather welcomed it. Coming 
as it does from a lawyer friend, I am 
unable to understand. I would only 
submit for his consideration that the 
words in the Constitution are ‘incite
ment to an offence’ , not to crime 
though he want^to make a distinction 
between a crime and an ofifence.

Shri R. K, Cfaaudhnri: Crime as
understood in the ordinary sense.

Pandit Thakur Das Bhargava: There 
is no ordinary sense; an offence is 
defined in the Penal Code.

Shri Kamath: At this stage, all 
these legal arguments are not quite 
in place.

Pandit Thakur Das Bhargava: After 
all, they are relevant. It depends upon 
the measure of intelligence which a 
person brings to bear to understand an 
argument to be able to say whether it 
is remotely relevant or directly rele
vant.

I was submitting, in all these things 
which are included in ‘objectionable 
matter’ in clause 3, there is no ques
tion of intention, there is no question 
of knowledge, there is no question of 
desire and there is no question of any 
expectation. The words are, if these 
things are calculated to induce fear, 
sabotage, etc. Under the Penal Code, 
if a person does anything which in the 
mind of the court, in the cultured 
mind of Mr. Kamath. is calculated to 
bring about a certain result, that can
not be an offence. You will kindly con
sider, Sir, in three places the words 
are: “ calculated to” , “tend to” . My 
ŝtrtJitiission is that that cannot come 
under the term “incitement” . If they 
cannot come under “ incitement” , I am 
afraid, we cannot make any law so far 
as this constitutional amendment is 
concerned. For, then, only in regard to 
two matters can restrictions be im

posed— t̂hat is in regard to public 
order and in regard to the security of 
the State.

I would beg of you kindly to con
sider the words “ resort to violence or 
sabotage” . Sabotage is not a word
known to the legal language. Sabot is 
a kind of wooden shoe which the
Frenchmen used to put in the machine 
with a view to obstruct. From that the 
word sabotage is taken. It may mean 
obstruction; it may mean destruction; 
it may mean anything. What is sabot
age? We do not know in which sense 
it is used here. As a matter of fact, 
these words in clause 3 do not consti
tute any offence; they go much wider. 
The question of policy is whether we 
ought to enact a law in which certain 
things are offences for the general
public and the right and liberty of
speech—and others which are offences 
for Pressmen and the right of expres
sion in papers and books. This is 
discrimination pure and simple. This 
State cannot enact laws which are dis
criminatory in nature. So far as the 
penal laws are concerned, every person 
is entitled to equal protection under 
law under article 14. Therefore, so far 
as article 19(2) is concerned, there is 
a very limited power which this House 
has got to make laws so far as restric
tions on freedom of expression are 
concerned.

I do not want to take much of the 
time of the House. I had something to 
say in respect of all these parts of 
clause 3. I am sorry that my friends 
'got impatient.

Shri Kamath: No, no. ,

Pandft Thakur Das Bhargava: I ' do
not want to go into them and I will 
leave them there so far as the mean
ing of these words is concerned.

Mr. Deputy-Speaker: Is not the
capacity of the newspapers to reach a 
larger number of people there, and 
therefore, is not there any difference 
between an individual and a news
paper inciting an offence?

Shri Goenka: The difference is, when 
one speaks to thousands of people, it 
is no offence; when published, it be
comes an offence.

Shri Rajagopalachari: I appeal to 
you, Sir, it is not possible to convince 
one another in the course of a debate. 
That is why there is the arrangement 
by which all Members express their 
views, then I reply and then we sit 
down to vote. We may not expect to 
convince one another in the course of 
a debate.
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Pandit Thakar Das Bhargava: You
have hit at the right point. 1 was sub
mitting that the matter should be 
looked at from the standpoint from 
which you are looking at it. It is quite 
true that when a thing appears in the 
Press, it spreads out and many people 
read it. Even if a person makes a 
speech to a lakh of people, when the 
thing appears in the Press, several 
lakhs read it. Thus the Press has got 
more potentiality to create mischief 
and to aflect the people adversely. I 
agree with that and we may be able 
to have preventive legislation so far as 
the Press is concerned. As I have sub
mitted already, I am not enamoured 
about it and even if there is no such 
law in other countries, if the circum
stances of my country require it, then, 
it is my duty to see that a preventive 
law is passed. But. my submission is, 
you can make a preventive law only 
with regard to the security of the 
State, and with regard to public order, 
and nothing else. In clause 3 here, you 
have got many more things which will 
affect even the private life of an 
individual. They are not matters 
affecting the security of the State or 
public order. How can you make a 
law imposing restrictions in such 
matters?

At the same time. Sir, your obser
vation leads me to the other point. If 
it is true that the Press has got more 
potentiality for making mischief, it has 
got much more potentiality for doing 
good to the country. If you create 
obstructions in the way of the Press, 
then, that potentiality for doing good 
is also affected to a great extent. It is 
through the Press alone that we could 
educate our masses and put life into 
them. You must strike a balance and 
see that only such laws are passed as 
qre justified by the circumstances. If 
the circumstances requiring the enact
ment of such a law were placed before 
the House, we should agree to it. But, 
our Rajaji has said that it is a dead 
weapon that he is forging. He does 
not say that the circumstances are 
such that require our enacting a Bill 
of this nature. Therefore, I submit 
that we are not justified in having this 
Bill.

Leaving clause 3, I will go to the 
other provisions. The last line of the 
Statement of Objects and Reasons , 
says: “A right of appeal is provided 
to the High Court on all points inr 
volved in every case.” The unfortunate 
part of this is that the High Court’s 
powers are limited to a very great 
extent. The High Court has no power 
to forfeit a less amount than tha * 
security demanded. The High Court 
cannot amend,...

Shri Bajagopalachari: It is not
correct, on a question of fact. If I am 
m oDgt you can correct it in the Select 
Uomnutiee.

Pandit Thakur Das Bhargava: Both 
the things are not possible. If I am 
wrong, I will own it.

Shri Rajagopalachari: I make it quite 
clear. My object is, in all these matters, • * 
there should be the right of appeal. 
Can I do anjrthing more?

Shri Naziruddin Ahmad (West 
Bengal): Probably both are wrong.

Pandit Thakur Das Bhargava: When 
a thing comes from Rajaji, I take it 
that I am wrong.

Shri Bajagopalachari: 1 may be
wrong; you may have it corrected in 
the Select Committee.

Mr, Deputy-Speaker: What the hon. 
Minister says is that be intends to 
provide for appeals in all such cases. 
That is his intention. What he says 
further is that it is not necessary to 
labour this point. If there is any 
difference in regard to any matter for 
which relief ought to be granted, accord
ing to the hon. Member, the Select 
Committee can correct it. It is clear. 
There is no difference in substance.
11 A.M.

Pandit Thakur Das Bhargava: All
right. Whatever Rajaji says I will 
accept, because as 1 have submitted.
I have almost a blind faith in what 
he says. I may be wrong in n^ inter
pretation. And also I accept his assur
ance that if any correction is neces
sary it will be carried out.

As a matter of fact, this Bill is, 
according to my humble conception, 
worse than the Act of 1931. It may 

, give scwne sort of a glamour to Press
men in that they will have juries and 
session judges for the trial. But really 
speaking, from the point of view of 
the country and even from the point 
of view of the Pressmen themselves, 
this. Bill is not an improvement upon 
the old BiU, and I say that after full 
consideration and quite consciously.
It is true that pre-censorship has been 
removed- But that has gone not as a 
result of the Bill but because the 
Supreme Court has held that that is 
wrong. So far as the country is con
cerned, I congratulate Shri Deshbandhu 
Gupta for his declaration that the 
interests of the country are paramount 
and all other interests are to be 
subordinate thereto. I want hon. 
Members to look at the matter from 
this point of view. If a thing is printed 
and put into our hands, then it is a 
question of interpretation. It does not
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require any oral evidence. The ques
tion of proof, so far as such -inquii^ 
is concerned, is not very great. What 
will the sessions judge do? He will 
interpret the document and say if it 
comes within the description of 
“objectionable matter” . So far as the 
High Court is concerned, it cannot go 
into the question whether according 
to the Fundamental Rights such 
restrictions are reasonable in regard to 
the matter published. Under the Bill, 
it can only say if it is objectionable 
raatter, under clause 3. It cannot go 
into any other question. It cannot go 
into the rights of property. It cannot 
go into the question whether the man 
had sufficient cause or not, whether 
according to his knowledge he was 
justified in printing what he actually 
printed. All the explanations in sec
tions 124A, 153A and 505 of the Indian 
Penal Code have been taken away 

 ̂ bodily from clause 3. All the safe
guards of innocence provided in the 
Act of 1931 have been studiously ex
cluded. The only point to be decided 
now is whether the matter is one 
which comes under the class of objec
tionable matter under clause 3. Our 
own Government now copies every
thing from those old and accursed 
Acts of 1910 and 1931 which wrought 

, so much havoc in our country, omit
ting not even a comma.

§hri Deshbandfaa Gupta: Only the 
explanations have been given up.

Pandit Thakur Das Bhargava: I have 
already said that.

In the previous Act the amounts 
were specified as Rs. 1,000 to Rs. 2,000, 
Rs. 3,000 to Rs. 5,000 and then to 
Rs. 10,000. But now the sessions judge 
is at liberty to demand any amount. 
Why should we give such arbitrary 
power into the hands of any one? He 
may be anybody in the world, but I 
am not willing to give such wide 
powers to him. Under section 108 of 
the Criminal Procedure Code there are 
wide powers with the courts to deal 
with persons behaving improperly in 
regard to seditious matter, and matters 
creating hatred between clauses and 
other matters. Even there a person 
can be asked to give security, but for 
a specified period. But in this Bill even 
that Umit of period has been 
taken away. Under section 118 
security of excessive amount cannot 
be demanded. It must be suited to 
the circumstances of the case. 
In the Criminal Procedure Code, under 
section 125 court even possesses the 
power to cancel the bond in proper 
circumstances. Here no such provi
sion is made. The security and for
feiture clauses were introduced by 
the pi^ious Government to kUl the

national movement and this provision 
is being repeated by the present 
Government.

It is said that we have been given 
trial by jury. In the first place, I sub
mit, whatever the Pressmen may say 
on this point, I am opposed to this 
proposal to treat them as being 
heaven-born or something different 
from the rest of the public. Accord
ing to the accepted principles of law, 
they have only such rights and pri
vileges as we have. And what are the 
juries to do and how are they to be 
chosen? Is it easy to get five journa
lists from within a district? And what 
will they decide? Under the Bill the 
enquiry is to be made in a perfunctory 
mannor. For all practical purposes the 
enquiry will be conducted as in the 
case of a summons case. It will not 
even be a warrant case, not to speak 
of a sessions case. There are other 
anomalies too. In clause 18(2) it ts 
stated:

“Any inquiry under this Act 
shall be made as nearly as may 
be practicable in the manner pres
cribed for conducting trials and 
recording evidence in summons 
cases by magistrates under the 
Code.”
And what will the jury do? It is 

under clause 19(5):
“The provisions of Chapter 

XXIII of the Code shall, so far as 
they can b3''made applicable con
sistently with the provisions of this 
Act, apply to the preparation and 
revision of lists of jurors and the 
choosing of jurors under this 
section and to inquiries before 
any sessions judge under this Act 
as they apply in relation to courts 
of sessions.”

That means that the whole of
Chapter XXIII is to be alt^ed in
view of the commandment in clause 
18(2), that is to say. the “inquiry 
under this Act shall be made as nearly 
as may be practicable in the manner 
prescribed for conducting trials and 
recording evidence in summons cases 
by magistrates” . I tried to look into 
this chapter, Chapter XXIII, as well as 
the procedure for summons cases and 
I could not see how that procedure ' 
could be assimilated to these session 
court cases. What happens in sum
mons cases? I do not know if many 
hon. Members are acquainted with 
this procedure. The judge makes a
memorandum. Under the Code he is
only asked to prepare such a memo
randum. And even if the case goes to 
the High Court, the entire evidence is 
not there. The statements made by 
the witnesses are not there. Even ordi*
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Qary cases involving sentences of six 
months or more are tried as warrant 
cases. There is a charge and a plea of 
defence. Full evidence is taken. 
Defence witnesses are called. But if 
you compare the procedures in sum
mons cases and warrant cases and 
sessions cases, you will know that the 
procedure prescribed for summons 
cases is too perfunctory. A prominent 
Judge of India—Shri Seshadri J^yan- 
gar said of the 1910 Act that it was 
an Ac£ in which the burden of prov
ing innocence was put on the accused. 
That was the criticism of the Act of 
1910, which is substantially similar to 
the present Bill. And as regards 
reasonable restrictions, you may re
member that Sir James Crerar said in 
this House in connection with the 
previous Bill of 1931 that clause 4 of 
that measure, which conforms to 
clause 3 of the present Bill, was of 
primary importance. And the objection
able matter is so widely defined that 
you do not allow any liberty to the 
judge to decide really one for which 
a man should suffer any penalty. Do 
not be misled by the glamour of the 
provision of jury:

“Ail that glitters is not gold,
And gilded tombs do worms unfold” . 
And what is the type of persons who 

will be there as jurors?
Shri R. K. Chaudhuri: The taking 

up of a jury is not compulsory.
Pandit Thakur Das Bhargava: My 

hon. friend does not want a jury when 
he is assigned as an accused. 
And what happens to a man when he 
comes to the court for the first 
time? In criminal cases the 
salutory rule is that no evidence can 
be taken in the absence of the accused 
in ordinary cases. If he is absent then 
the law takes care to see that in his 
absence evidence is collected, under 
section 512 Criminal Procedure Code 
and when he appears it is put before 
him. This is the general law. But 
clause 17 of the Bill states:

•‘If upon the day appointed for 
the appearance of the respondent 
or any day subsequent thereto to 
which the inquiry may be 
adjourned, the respondent does not 
appear, the sessions judge shall 
proceed to hear the complaint 
and take all such evidence, if any, 
as may be produced in support of 
the complaint and pass such 
orders under this Act as he may 
think fit.”
That is ex parte procedure. The 

order will be one of forfeiture or 
demand of further security. There is 
no provision that this order can be 
reviewed.. Why? Because in the Acts 
of 1910 and 1931 there is no such pro

vision. There is no provision under 
which a person can come forward and 
ask for a review of his case. From 
whatever standpoint you might con
sider this Bill it is not an improve
ment and it is not good from the 
country’s standpoint. Suppose there is 
objectionaljle matter or seditious 
matter or a virulent attack upon any 
person. The case has to go through 
the lengthy process of a jury for 
months together and meantime all 
publicity is given and the real t h ^  
is lost. Previously the power which 
the provincial Government had to 
pass an executive order in such cases 
was much more effective than the 
trial by jury which is now conceded. 
The provincial Government was to take 
action directly and the matter was to 
go before a special bench of the High 
Court consisting of three Judges. There 
was no question of taking evidence. In 
the book or newspaper or document 
there is recorded evidence arid they 
have only to interpret the document. 
What is the benefit to the accused 
given by a provision like that of the 
jury, where three Judges of the High 
Court will go into the case? In a 
matter like this immediate action is 
the very essence of the action. If you 
cannot take immediate action the 
whole effect will be gone. To provide 
for such a contingency the Bill has 
provided clause 10. But where, then, 
is the need for this inquiry? The 
inquiry will be better conducted in 
the High Court. There is a change in 
procedure only but so far as funda
mentals are concerned there is no 
change. Clauses 3 and 4 are the same. 
At the same time so far as the mere 
matter of procedure is concerned you 
give a sessions judge with a glamour 
of a jury. You have to make a choice 
between this and the provincial 
Government’s orders with a special 
bench of the High Court.

It is said that this Bill is being 
brought in by virtue of an undertaking 
giyen, so that Press law may be 
brought into line with the Funda
mental Rights provided in the Consti
tution. If you want to do that, kindly 
change clause 3 altogether. Make it 
applicable to all offences, and even to 
incitement. Do you think that the 
situation in the country is such as to 
warrant it? The situation is not so 
bad as that and, therefore, you are 
not justified in bringing this Bill for
ward. Even the present laws of the 
country are more than ample to attain 
the objects which the Bill has in view. 
Section 108 of the Criminal Procedure 
Code is there. Sections 99A to 99F are 
there. They give ample powers like 
the ones sought to be taken now 
under the Bill They form the perma^
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nent law of the land. Section 99A 
says:

‘^Where--
(a) any newspaper, or book as 

defined in the Press and Registra
tion of Books Act, 1867, or

(b) any document, wherever 
printed, appears to the Provincial 
Government to contain any sedi
tious matter (or any matter which 
promotes or is intended to pro
mote feelings of enmity or hatred
between different classes.......... ”
Then the Provincial Gk)vemment

may pass an order and subsequently 
the matter goes to a special bench of 
the High Court. I have already refer
red to section 108. I am not convinced 
that the present law of the country is 
insufficient to cope with the situation 
as it exists.

I respect the feelings of the Mem
bers _ of the House who have spoken 
in support of the Bill. I too support 
the Bill to the extent that I do not 
want that any preventive action, when
ever emergent situation demands, may 
not be taken. I agree that there are 
certain characteristics peculiar to our 
society which call for a different treat
ment from that obtaining in other
countries. Our country does not know 
those restraints nor do we i»ssess
those traditions. Ours is an illiterate
country. So, sections 99A and 108 may 
be kept for sometime.

There is the report of the Press 
Laws Enquiry Committee. The Govern
ment themselves appointed a com
mittee consisting of many members. 
Mr. Mohanlal Saksena was one of 
them. They produced a report and it 
is given the go-by. It is not even look
ed at and no consideration is paid to 
it. That was set up for the explicit 
purpose of bringing the present laws 
of the land into line with the Funda
mental Rights. Every word of the re
port is worth its weight in gold though 
some of the unwarrantedly wide con
clusions are unjustified. It has taken 
stock of the present situation and has 
brought to bear an independent and 
dispassionate outlook on the points at 
issue. It is a very weighty report. It 
has considered what is happening in 
other parts of the world as also the 
circumstances of this country. They 
have also suggested certain things as 
may be incorporated in the law of the 
land which are of too sweeping a 
nature. As a matter of fact no evi
dence has been produced before us 
ner -any statement made to show that 
ttl6 present law of the land is not 
sufficient to cope with the evils that 
are there. The only thing wc are told 
Is that only a weapon is asked to be 
forged which will never be used.

Clause 31 of the Bill 
principle. It says: involves a

“Every declaration of forfeiture 
purporting- to be made under this 
Act shall, as against all persons, 
be conclusive evidence that the for
feiture therein referred to has 
taken place, and no proceeding 
purporting to be taken under this 
Act shall be called in question by 
any court except the High .Court 
on application under section 22...”
Such an order even in respect of 

properties wiU be conclusive against 
■persons who were never made parties 
to the inquiry. They were never sent 
for. The High Court will not consider 
any question except the one relating 
to the use of the press or whether 
the contents of the matter were 
objectionable. I shall now read another 
three lines of the same clause:

“ ...no civil or criminal proceed
ing except as provided by this 
Act shall be instituted against 
any person for anything which is 
in good faith done or intended to 
be done under this Act.”
When a public servant, an officer, 

does a thing he has got ordinary sate- 
guards in the Indian Penal Code, in 
the general exceptions and in other 
places. But what is the use of giving 
such large powers to individuals with 
which they can ruin other men? They 
can pass any orders and they would 
be fully safeguarded in their action. 
I am very much opposed to any 
safeguards being given in a Bill 
of this nature. If it were a 
temporary Bill necessitated by a 
sudden emergency, I can understand; 
but this is going to become a perma
nent law of the land— Î do not want 
that such a Bill should disfigure the 
statutes of my country. If anything is 
necessary, put it in the ordinary law 
of the land; insert the provisions in 
the criminal Procedure Code or the 
Indian Penal Code and let them be
come part of the ordinary law of the 
land for every person. If you want to 
proceed against a person you will 
have the necessary- power; even the 
preventive sections are there. Speak
ing falsehood is a great moral offence, 
abusing others is a very great moral 
offence,

Shri Kamath: Speaking falsehood is 
no offence excepting, in a court of 
law, on oath.

Pajulit Thakar Das Bhargava; It is 
an offence, though my friend is of the 
view that it is an offence only when 
oath is given. But suppose we make a 
law that if any person speaks falsely 
or abuses another he shall be hauled 
up before a session judge and a jury
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and then security may be demanded. 
Will this be a fair law to make? Life 
will become too much regimented.

Shri E. K. Chaudhuri: This crime 
will become an offence after this law 
is passed.

Pandit Thakur Das Bhargava: No,
absolutely wrong. In the Bill they are 
not offences but these are only allega
tions into which inquiries are made.
If they are offences then may I 
humbly enquire if my friend can quote 
any section of th« Indian Penal Code 
or any other law in support of what 
he says? May I further ask, will he 
like to be governed by offences of this 
kind? Will he agree that his conduct 
may be judged by these things? My 
friend has spoken, our hon. Minister 
has spoken, Shri Deshbandhu has 
spoken. They have made very good, 
unexceptional, speeches. But can my 
hon. friend find definitely the tenden
cies in their speeches: it may not be 
a direct tendency, it may be an in
direct tendency. Supposing a person 
writes that one ought to behave 
bravely when he is being tyrannised 
and that he ought to kill a man when 
he is faced with mortal danger, so far 
as the law is concerned he can be 
hauled up under this Bill. The ques
tion of supply and distribution of food 
and the question of services are also 
covered. Do we want that we should 
submit to all these things? What is 
the meaning of “interference” ? We do 
not know. These are vague expres
sions, so meaningless; unless they are 
defined by the court as offences, I do 
not know where we stand. I was sur
prised at the statement of my hon. 
friend, Mr. Chaudhuri when he said 
that these tendencies will be rendered 
into offences. I only say, let them be 
attempted to be enshrined in the 
Criminal Procedure Code, and in the 
ordinary law of the land. But I am 
absolutely sure that 99 per cent, of 
the Members of the House will not 
accept these tendencies as offences 
because they are too wide, too vague. 
Moreover the Bill introduces the ele
ment of discrimination between one 
person and another ordinary individual 
and the Pressman and between the 
right of speech and the right of expres
sion and this Bill is very objectionable 
on that score too.

I have taken much time of the 
House. I am very much indebted to 
you. Sir, you have been ,P}eas^ to 
allow me to have my say. I thank the 
House tor they have listened to me 
very carefully.

Shri Kamath: Before we proceed 
further, Sir, may I say, as Pandit 
Bhargava has suggested, that the
293 PSD

House would be happy if this discus* 
sion is carried on for another seven 
days? Either that may be accepted or 
if there is a limit fixed for the total 
length of the debate then some via 
media may be found for the time
limit of speeches.

Mr. Deputy-Speaker: I suggested 
that even at the outset; therefore, i  
can once again suggest it at .this stage.
I thought that I might request the 
hon. Minister to reply at 12 o’clock, 
but as it is I have got a list and some 
hon. Members evidently want to speak.
It has already taken four days.

Shri Bajagopalachari: And some of 
the non. iviemDers have been speak
ing for an hour and a quarter each.

Mr. Depaty-Speaker: Therefore, I 
would only request hon. Members to 
speak for fifteen or twenty minutes. I 
leave it to the House. I am not put
ting any tin>e-limit. I am' only sug
gesting to Members; in view of the 
fact that a number of other Members 
are anxious to speak, and the fact that 
we have s^nt so much time, I am 
only appealing to them to be brief in 
their remarks or, at any rate, as far 
as possible, to avoid taking more than 
fifteen or twenty minutes.

Shri Kamath: Is it not possible to 
debate for another one week?

Shri D. D. Pant (Uttar Pradesh); If 
you have ^ e a d y  drawn up the list 
I would request you to include my 
name also.

Mr. Deputy-Speaker: Oh, yes, I 
have got the names of all hon. Mem
bers.

Pandit Kiinzru (Uttar Pradesh): Sir,
I greatly appreciate the appeal that 
you have made......

Mr. Deputy-Speaker: It is not in
tended for the hon. Member in parti
cular.

Pandit Kunnu: No. Sir. I have 
take a that appeal in the proper spirit 
and I want to assure the Chair that 
it will be my endeavour to take as 
little time as possible in order to place 
my point of view before the House. 
Some repetition is unavoidable in a 
debate of this kind but I promise that 
there will be no unnecessary reference 
to any question discussed earlier by 
any speaker. But I doubt whether the 
debate can be finished today. I think

- Government had better make up their 
mind to give one more day for the 
discussion of the Bill,
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Shri
Monday.

i: Two more days. Till

Pandit Kimzni: Whether the extra 
day is given tomorrow or on Monday 
is a matter of no importance, but I 
think that one more day wUl certainly 
have to be given for the discussion.

Sliri Naxirud4m Ahmad: Two.
Shri Kamath: Two more days.
Some Hon. Members: Four.
Pandit Kiinzn :̂ When my hon. 

friend, the Home Minister explained 
the provisions of the Bill to us, he 
asked us to consider it on its merits, 
but he will pardon us if while con
sidering the Bill we bring to mind the 
character of the amendment made to 
article 19 of the Constitution.

Mr. Depnty-Speaker: Regardi^ the 
time, I do not think we can fipish this 
today. It will not be right that I 
should call upon the hon. Minister to 
start speaking at 12 o’clock. Naturally 
it will go on till tomorrow. But it is 
only to give an opportunity to a num
ber of other Members also to speak.

Pandit Kunzm: I was saying that I 
hoped that the hon. Home Minister 
wiU forgive us if in spite of his appeal 
we think of tiie wide amendment of 
article 19 of the Constitution made in 
June last. It is that amendment that 
has made it possible for the hon. 
Home Minister to bring forward this 
Bill. The powers that the amendment 
of the Constitution had invested him 
with were not possessed by him before, 
and when therefore he claims that the 
present Bill is in many respects an 
improvement on the existing law, we 
think of the power possessed by 
Government to widen the scope of this 
law subsequently. I understand the 
Home Minister’s position to be tlrat 
though Government - possessed the 
strength of a giant they have not used 
it like a giant.

Before we consider the actual pro
visions of the Bill, we should consider 
the question whether it is necessary 
to have a special Press law. As the 
Press Laws Enquiry Committee says, 
there is no such law in the more pro
gressive countries. There are laws 
deaUng with individuals, but hardly 
any laws dealing with newspapers and 
pointing presses as such. What my 
hon. friend the Home Minister desires 
is that Government should have in 
addition to the power of punishing 
erring individuals also newspapers 
and presses that commit c?i^in 
offences. The burden of proof is 
therefore on him.

lie has to tell us what are those special 
circumstances that place this country 
in a different position from the more 
progressive countries and require the 
enactment of a law deeding specially 
with printing presses and newspaperis.

rSHRi H im a t s in g k a  in the Chair}
There is another fact that has to be 

considered in this connection. What
ever the state of things may have 
been previously, this country is a free 
country. The situation that compelled 
a foreign Government to arm itself 
with special powers to curb the Press 
should not be needed now when we 
have a Government of our own which 
is democratic in character.

My hon. friend the Home Minister 
did not refer to either of these facts 
m his speech and dealt only with the 
provisions. There is one more impor
tant fact that I should like to invite 
the attention of the House and the 
Home Minister too. A special Press law 
was passed in 1931. It was amended 
in 1932 and made permanent in 1935. 
On each of those occasions the Govern
ment of the day, which was a foreign 
Government, took^ pains to acquaint 
the House with the manner in which 
the Press was conducting itself and 
the reasons for asking the Assembly 
to pass a special law affecting the 
Press, The Home Members concerned 
dwelt at great length on this subject, 
but the hon. the Home Minister has 
^ n  absolutely silent on this topic. 
He has taken it for granted that such 
a law is needed. He assumes that if 
individuals are to be punished for the 
commission of offences, newspapers 
and presses also must be punished if ' 
the newspapers or any other books or 
documents published in the presses 
contain any matter that is regard^ 
as objectionable. The two questions 
stand on a different footing as the 
example of the progressive countries 
shows. It cannot be assumed that our 
penal law should contain provisions 
for dealing in a special manner with 
newspapers and printing presses. Per
haps in the ^ lect Committee my hon. 
friend will give instances to show that 
such a law is needed. Perhaps he will 
supply the lacuna in his earlier speech 
when’ he winds up the debate, but I 
submit that it was a serious omission 
in his first speech that he did not try 
to justify the demand for permanently 
retaimng a  ̂special Press law on the

Now, I come to the point of view 
from which the hon. the Home Minister 
looked at the Bill. Even if he succeeds 
in convincing the House that a Bill 
of this kind is* necessary, it has still 
to be shown that all the provisioitiil
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contained in clause 3 of the Bill must 
be accepted by the House. A special 
situation may exist and yet it may 
be found that the measure brought 
forward by Government goes beyond 
the necessities of the case. Let us 
examine the Bill from this point of 
view. We are all acquainted with the 
circumstances in which the Press 
<Emergency Powers) Act was passed. 
It was mainly because of the civil dis
obedience movement that provisions 
corresponding to parts (iii), (iv), (v) 
and (vii) of clause 3 of the Bill were 
inserted in section 4 of the Press 
{Emergency Powers) Act. The civil 
disobedience movement, I know, was 
not the only reason given by the 
Government of India for passing this 
measure and for retaining it perma
nently on the statute book. It was 
pointed out that terrorism, communism 
and communalism were also giving 
cause for serious anxiety and that 
taken along with civil disobedience, 
which was strong in 1931 and 1932 but 
had come to an end by 1935, it was 
necessary that Government should 
possess special powers to curb the 
activities of the Press. The situation 
at the present time is very different 
from what it was then. Whatever the 
position with regard to communism 
and communalism may be now, I 
venture to thii>k that at least with 
regard to communalism, the situation 
has undergone tremendous improve
ment. Anyone comparing 1951 with 
1935 can congratulate the country on 
the great difl^rence, on the improve
ment that has taken place in the 
interval.

Again, the provisions that I have 
referred to, which relate to seducing 
an officer belonging to the defence 
forces or the police from the allegi
ance or duty or bringing pressure to 
bear on the sei^ant of any local 
authority to act otherwise than in 
accordance with the law and so on, 
may have been necessary in 1931 and
1932, and even in 1935. But are they 
necessary now when the party that 
was, in the opinion of Government 
primarily responsible for the enact
ment of such a law, is itself in power? 
In no country is the position ever 
completely normal. Take the countries 
of Western Europe, England, Belgium, 
France, Italy and so on. Is the 
position in any of these countries 
normal? Is it not worse than 
what it was in 1939, that is, be
fore the war broke out? But has any 
of these countries so comprehensive a 
law affecting the Press as the one that 
my hon. friend the Home Minister 
wants us to enact? The test, therefore, 
that we hav6 to apply is not whether 
the situation in this country is 
absolutely normal, for that test cannot

be applied to any country, but whether 
it is such as to require the retention 
of the Press (Emergency Powers) Act, 
even in a slightly improved form.

I have already illustrated my point 
of view by referring to certain provi
sions of clause 3, but there are two 
other items that I must refer to in 
order to emphasise my meaning. Tbose 
provisions are contained in parts (vi) 
and (viii). Now, part (vi) which re
lates to the “creation of feelings of 
enmity or hatred between different 
classes of persons in India” has been 
discussed by several speakers. My hon. 
friend, Dr. Syama Prasad Mookerjee, 
pointed out the other day how this 
provision has been widened. But I 
should like to draw attention to an
other aspect of this clause. The promo
tion of feelings of enmity or hatred 
between different classes seems at first 
view to be very different from sedi
tious activities. But as a matter of fact 
both in England and in America the 
creation of enmity or hatred between 
different classes is regarded as a sedi
tious activity, because it tends to dis
turb the tranquillity of the State. In 
India too, when the Bill containing the 
provisions now embodied in section 
153A of the Penal Code was introduced 
in the Imperial Legislative Council, 
the new provision was ma(te part of 
section 124A. The Select Committee 
separated it from section 124A and 
consequently it seems as if there was 
no connection between section 153A 
and section 124A. But the law as it 
prevails both in England and America 
shows that there is a close connection 
between these two activities. The 
State is vitally affected by it. The 
provisions ot section 153A should, 
’̂^"^ore, be regarded as i>art of the 

I* dealing with sedition. Now in 
(i) of clause 3 the hon. the ■ 

B Minister has treated seditioujs 
activities of a particular kind as 
objectionable only when there is incite
ment to resort to violence or sabotage.
Is it not necessary tiiat the operation 
of part (vi) should be similarly limited?
If you are going to have such a pro
vision. is it not necessary to make it 
narrower than it is to introduce limi
tations that have been already pro
vided in part (i) with regard to sedi
tious activities tending to over-throw 
or undermine the Government or its 
authority? I shall refer to section 505 
of the Indian Penal Code. The langu
age in the Bill has been borrowed 
from section 153A of the Code' But I 
venture to think that it woiild have 
been better for Government to mod^ 
part (vi) on section 505 than on sec
tion 153A of the Penal Code. Sectioo 
505 says:

"Whoever makes, publishes or 
circulates any statement, rumour
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or report”—I shall leave out the 
first two clauses and read out only 
clause (c)—“with intent to incite, 
or which is like^ to incite, any 
class or community of persons to 
commit any offence against any 
other class or community, shall be 
punished with injprisonment which 
may extend to two years, or with 
fine, or with both” .
Pandit Thakor Das Bhargava:

Kindly read the exception also.
Pandit Kunzru: I wiU read it. You 

wiU thus see that section 505 of the 
Penal Code makes the promotion of 
enmity and hatred between classes 
and communities as punishable only 
when there, is incitement to any person 
to commit an offence. In other words 
it seems to me that the intention of 
the framers of the law was that unless 
such an appeal was likely to induce 
any violent activity, it should not be 
taken notice of. And I think that this 
was a very sound principle. It is neces
sary not merely in the interests of the 
State but in the interests of the class 
or community that we want to protect 
that we should not take action in such 
a way as to make it even more odious 
in the eyes of the public than it was 
before. It is necessary in the perma
nent interests of the minority itself 
that action should be taken only in 
special cases lest the public should 
turn permanently against it,

I have referred so far only to clause
(c) but I shall now read out the 
exception which forms an important 
part of section 505. The exception says:

‘I t  does not amount to an offence, 
within the meaning of this section, 
when the person making, publish
ing or circulating any such state
ment, rumour or report, has 
reasonable grounds for believing 
that such statement, rumour or 
report is true and makes, publishes 
or circulates it without any such 
intent as aforesaid.”

Here the most important ingredient 
is the intention. There are these two 
safeguards provided in this section. 
One is incitement to a person to commit 
an offence, and the other is the inten
tion of the writer or the newspaper 
in which any matter offending against 
this section appears. None of these 
safeguards finds a place in part (vi). 
I >now that a great deal of stress is 

by the Government and by the 
Prime Minister on the secular charac
ter of our State. I heartily agree with 
this point of view. But does this justify 
a provisioiT without any of the safe- 
^IliTds to which I have drawn atten- 
t^n? Minorities in England and

America, for instance the Jews and 
the Negroes, are not free from all 
dangers. Periodically attemps are made 
to inflame public opinion against these 
communities. But action is taken there 
only when there is clear evidence of a 
danger to the public tranquillity, of 
violence being resorted to. The posi
tion in India is certainly far better. 
The position of the minorities in India 
is certainly far better than that of the 
Negroes, in America in this respect. 
Why then should the Government of 
India go beyond the law in force in 
America in respect of offences con
nected with the promotion of feelings 
of enmity or hatred between different 
classes of persons? Surely this is a 
matter with regard to which full infor
mation should be supplied to us by 
Government. But has a lUtle of infor
mation been supplied justifying the 
provisions of clause 3? I cannot imagine 
how the Home Minister could consis
tently with his responsibility ask the 
House to pass this Bill without placing 
before it any evidence as to its neces
sity. He assumed that the conditions 
are as • they were before, that the 
establishment of freedom in India made 
no difference whatsoever, and that an 
indigenous, democratic Government 
required all those safeguards as a 
foreign bureaucratic Government did.

12 N oon .
Now. I shall refer to part (viii) of 

clause 3 which deals with matter that 
is grossly indecent or scurrilous or 
obscene. I have hardly any doubt in 
my mind that we owe this provision 
to the Prime Minister. During the dis
cussions on the Constitution (First 
Amendment) BiU he expressed a strong 
opinion with regard to the vulgarity 
of the matter that appeared in certain 
newspapers. Speaking on the 16th May, 
he said:

“I have frequently given expres
sion to my appreciation of the way 
responsible journals in this country ‘ 
are conducted- I should like to 
say so again, but I have also drawn 
attention to the way the less res
ponsible news-sheets are conducted 
and it has become a matter of the 
deepest distress to me to see from 
day to day some of these news- 
sheets which are full of vulgarity 
and indecency and falsehood day 
after day, not injuring me or the 
House much but poisoning the 
mind of the younger generation  ̂
degrading their mental integrity 
and their moral standards. It is 
not for me a political problem but 
a moral problem.”

If the Prime Minister and the Home 
Minister feel so strongly on this sub
ject, why should they not provide uS 
with the extracts from the news-sheets
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referred to by the Prince Minister so 
that we may judge t>heir character for 
ourselves and also see whether the 
kind of action suggested agcdnst them 
would be of any use? If there is any 
serious evil which must be dealt with 
immediately, surely we ought to be 
convinced of its existence and the 
necessity of dealing with it by being 
supplied with examples of writings to 
which the Prime Minister took objeo- 
tion. but has anything of this kind 
been done? The House knows that it 
is no wiser on the subject than it was 
in May last when the Prime Minister 
spoke. I object very strongly to a pro
cedure of this kind. The Government 
may have a large majority behind 
Ihem and their party may be willing 
in the last resort to accept whatever 
+hey say, but is it right for them to 
be demoralized by the size of their 
majority? Is it not necessary for them 
to take the ordinary precautions to 
provide the ordinary proofs of what a 
bureaucratic Government did to justify 
resort to special measures?

My hon. friend, the Home Minister 
said in his opening speech that he 
doubted whether it would be possible 
to make any use of this provision. We 
know that so far as the provisions 
relating to ‘obscenity’ are concerned, 
they are hardly ever put into force and 
one should have thought, therefore, 
that the provisions in the Bill would 
be found to be no more workable in 
practice than the provisions relating 
to ‘obscenity’ , fiut I confess I have a 
fear owing to the strong attitude taken 
by the Prime Minister on the subject 
that action might be taken under part 
rviii) which would make the silr” ’ 
worse than it is now. It will not be 
easv for Government to take action 
under it, since the word “scurrilous* 
has not been defined anywhere and 
probably cannot be defined by any
body but it is quite possible that the 
s c io n s  judee accepting their point of 
view may allow action to be taken as 
desired by Government. I venture to 
think that a procedure of this kind is 
not desirable. I do not know if there 
is any law of this kind
America or in any of the Western
European countries.

An How. Member: Under the IP.C. 
it is an offence.

Pandit Kunzra: The Indian Penal 
Code enables Government to deal with 
obscene matters but I do not know 
really how they will define a matter
which is grossly indecent and a matter
which is ‘scurrilous\

There is only one more point to 
which I want to draw the attention of 
the House and that is a comparative^

small point but as it concerns ^he 
rignts of those who may be aggrieved 
by any action that may be taken by 

'Government under this law, I think it 
is necessary I should make some refer
ence to it and that is the difference 
between the existing Act and the pro
posed law in regard to the applica
tions to High Courts in respect of 
orders relating to deoosit or security 
or forfeiture. Formerly, an application 
made to a High Court was considered 
by a special bench of three Judges. 
The procedure now, however, is allowed 
to be determined by the High Courts 
themselves, that is, the High Court 
will regulate the procedure in respect 
of applications made to it under 
clause 22. We do not know what those

* regulations will be but we know that 
great pressure is being put on the High 
Courts by the State Governments to 
have as many cases decided by single 
Judges as possible, so that the arrears 
might be disposed of expeditiously. 
It is quite possible that appeals under 
the Bill, under regulations made hy 
the High Court, might be allowed to 
be dealt with by a single Judge. I 
think this is very undesirable. We 
should see that when the appeals are 
considered, the accused or respondent, 
if I may say so, is not, broadly speak
ing, in a less favourable positiori than 
he is at the present time. It may be 
said that as. in respect of the deposit 
of the security, the question will be 
considered by a jury, the old safe
guards are. in a measure, not neces
sary. I venture to differ entirely from 
that point of view. We know that the 
verdict of the jury will not be bind
ing on the sessions judge. Where there 
is a difference of opinion between the 
sessions judge and the jury, the matter 
will be referred to a High Court Judge. 
Consequently, the participation of a 
jury in an inouiry provides no real 
safeguard. Government evidently thinks- 
that since the executive Government 
cannot demand security itself, but 
must justify its demand in a court of 
law, it does not matter what the pro
vision of the Bill are. They may be 
wide or they may be narrow; it is not 
necessary to scrutinise them because 
a judicial procedure is going to be 
followed in future in place of the 
executive procedure that is followed 
now. A similar argument was used 
when article i9 of the Constitution waj? 
amended. The House will remember 
that reasonable restrictions of a certain 
Rind were validated and it was said 
that the word ‘reasonable’ would 
enable the aggrieved party to seek re- 
dres;» in a court of law. and there was 
no reason why any of the amendments 
should be closely examined. The 
Government, following the same argu
ment in this case, expect us not to
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IPandit Kunzru}. 
scrutinise the provisions of clause 3 
or other clauses of the Bill, simply 
because every demand for the deposit 
of security will have to be justified in 
the court of a sessions judge. But 
there are other cases in which the 
intervention of the sessions Judge will 
not be necessary under the Bill. On 
the Gk)vemment’s own showing, there
fore, it is necessary to examine care
fully the provisions that I have 
mentioned.

Now, I shall say a word about the 
amendment that has been moved ask
ing for circulation of the Bill for elicit
ing public opinion. My hon. friend the 
Home Minister has, I am sure, brought 
forward this Bill only because he 
believes it to be in the interests of the 
Press. He claims that it is an improve
ment on the existing law and I freely 
confess that in some respects it is. 
particularly in respect of the demand 
for the deposit of security. But, if the 
Press itself is prepared to remain 
under the present law for some time 
more, why should the Government 
lefuse this demand? Jf the Press is so 
blind as not to «ee the advantages of 
the present Bill, and to ask for delay 
in its passage. Government, while they 
may deplore ^ e  stupidity of the Press. 
‘■>ave no reason to decline to accede tf 
this request. I think that nothing will 
be lost if the consideration of this 
measure is postponed for some time 
more. Government themselves do not 
seem to have adequate information on 
the subject. I infer this from their 
failure to place before the House any 
matter that would convince us of the 
necessity of the provisions of clause .3. 
It is. therefore, doubly necessary that 
the demand for circulation of the Bill 
should be agreed to to a reasonable 
extent. I do not .«;ee bow Government 
can justify Iheir refusal to accept the 
amendment in some form or other.

I wonder whether what I have said 
is in consonance with the position of 
a member of the Select Committee. I 
should therefore like to seek your 
guidance on the subject. If my remark*; 
tre such as, m your opinion, to pre
clude my beinp a member of the Sele^ 
Committee, I shall immediately with
draw from it.

Shri Kamath: Withdraw from the 
Select Committee or withdraw the r^  
marks?

Pandit Kunzru: I do not withdraw 
tha remarks; I withdraw from the 
S^fect Committee. I think that no case 
hm heen  made out in favour of this 
Bill At any rate, no case has been 
made out for all the provisions con
tained in clause 3. Government may

be able to justify their action in the 
Select Commiitee.f But, so far, they 
have placed no evidence before us in. 
support of this measure. I ask you 
now to state whether, consistently 
with my comments, I should be a 
member of the Select Committee and 
I assure you that I shall faithfully 
abide by it

Mr. Chairman: It is for the hon. 
Member to decide whether he should 
be there or not.

Pandit Kunzru: The point is this. If 
I am inember of the Select Com
mittee......

Pandit Maitra (West Bengal): It is 
quite possible that the hon. Member 
sitting as a member of the Select Com
mittee wiU be able to convince his 
colleagues of the futility of passing 
this measure and demonstrate to them 
the vicious character of it  He will be 
doing real service if he joined instead 
of withdrawing from the Select Com
mittee.

Pandit Kunzru: On the other hand. 
Government may fail to convince 
some of us at least of the need for 
this BiU and yet insist that it is 
necessary. What will be the position 
of the dissenters in that case? Will 
they be able to submit a minute of 
dissent saying that in their opinion  ̂
the Bill is unnecessary? Or, will they, 
because of their membership of the 
lielect Committee, be deemed to have 
accepted the principle underlying the 
Bill and therefore debarred from ex
pressing this?

Mr. Chairman: If the House sends 
the BiU to the Select Committee, the 
House decides that there must be a 
Press law. What the contents of that 
Press law will be, it would be for the 
Select Committee to decide. I think 
that would be the position.

Pandit Maitra: This question is 
really a very important one; it is 
almost an omnibus question. A Bill 
has got so many clauses. By reference 
to the Select Committee, is it under
stood in this House that all the 
important principles and things in
volved in them, which in otir opinion 
are very noxious and not necessary, 
and even detrimental to the best 
interests of the people and of the 
Government, are agreed to? I do not 
think that that means that the House 
commits itself to all the things that 
are involved. ,

Hon. Members: No, no.
Mr. Chairman: I never said that.
Pandit Maitra: All that can be said 

is that the House agrees to some form
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of regulation of the Plress. Beyond 
that, I do not think there is anything 
further involved.

An Hon. Miember: And that is what 
the Chairman has ruled.

^Shri Rajagopalachari: This is no 
new problem. Hon. Members here, 
ejspecially senior Members of long' 
standing and experience know very 
well about the duties of a Select Con> 
mittee; and these privileges wiU be 
extended to the utmost limit. But it 
is for each hon. Member to decide whe
ther in his own conscience he really ac
cepts the general principles and goes in
to the Select Committee to look into the 
details, or whether he should simply 
go there and sit and sign only a 
minute of dissent against the whole 
Bill. We need not discuss it. Hon. 
Members can decide it themselves. 
Nobody can put any restrictions on 
them.

Shri Kamath: Pandit Kunzru is a 
wise elder of the House.

Shri Ghule (Madhya Bharat): This 
Bill is being discussed for the last four 
days. The speakers can be divided into 
three categories. Some speakers have 
urged that the Bill should be totally 
withdrawn. Others have said that the 
provisions of the Bill should be modi
fied and clause 3 of it should be 
amended. And there are still others 
who have said that the Bill should be 
supported in toto. I sTiould like to 
adoDt to middle course. I cannot agree 
with the people who say that the Bill 
should be withdrawn and that it should 
not go to the Select Committee. I 
think even those who have said that 
the Bill should be withdrawn have 
supported the view that the preaching 
of violence in this country, those who 
preach violence with a view to change 
the Government, that the change should 
be effected by violent methods, should 
be prevented, that such papers or 
news-sheets that preach such violent 
methods should not be given a free 
hand. The question is whether there is 
any necessity in the present conditions 
for getting this Bill passed. The answer 
to this question will depend upon 
whether there are such newspapers in 
the country which advocate the 
change of Government by violent 
methods, I think, so far as I know 
about the conditions in my own State, 
there are such newspapers. And as 
the previous speaker pointed out, if 
only the hon. Home Minister while 
sneaking on his motion to refer the 
Bill to a Select Committee, had read 
out some extracts from such news
papers and given proof of their exist-, 
ence, it would have been easy for the 
House to be convinced about the 
necessity for such a measure as this.

There can be no two opinions in the 
country that such papers as preach 
violent methods to change the Govern
ment, should be curbed down and if 
instead of one punishment, even four 
punishments are prescribed against 
them, I would not object. ' We must 
agree that we cannot tolerate violent 
methods.

However, there are some provisions 
in clause 3 which are very vague and 
r&ise doubts in the minds of menv 
whether the passing of such a pro
vision will not place aich power in the 
hands of Government as would enable 
it to hinder free expression of thought. 
Therefore, I would like the Govern
ment to modify this provision in such 
a way as to make it acceptalie to aU 
and to remove all doubts. In my 
opinion only such offences should be 
brought within the purview of clause 3 
as are acceptable to all, and about 
which there could be no two opinions 
in the House. And so far as the using 
of violent methods is concerned, part 
(i), that is, “ incite or encourage or 
tend to incite or encourage, any 
person to resort to violence or sabotage 
for the purpose of overthrowing or 
undermining the Government” , there 
can be no two opinions, that that is 
necessary, ^ut there can be two 
opinions so far as tending to incite or 
encourage any person etc. is concerned. 
I think, this “ tending” should be 
omitted. It should be limited to a 
direct offence. If we have the words 
“incite or encourage any person to 
resort to violence etc.” that will be 
enough.

The second point on which there 
will be no difference of opinion is in 
clause 3(ii)-^“ incite or encourage, or 
tend to incite or encourage, any 
person to commit murder etc.” But 
here too I would like the words “tend 
to incite or encourage” to omitted.

Thirdly about part ( i^ " ' dealing 
with seducing people from their allegi
ance when they are in the armed 
forces, I am sure there will be no 
two opinions. Such a provision is very 

‘ necessary. So also the other parts (v), 
(vi), (vii) and (viii) are such that 
there will be difference of opinion 
about the desirability of having them. 
And they have been expressed here 
by Members, These provisions
a r ^ ^ S ^  vague. In part (iv) it is

•‘tend to seduce any member of 
the poMce forces from his allegi
ance or his duty.”
About the members of the armed 

forces, we have nothing to say. But 
as regards those in the police, we all 
know that in this country Hhere is 
wide corruption among the police
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[Shri Ghule] '
forces, in the provinces and at the 
Centre. Even senior Dolice officers 
admit that and even when a man is 
honest before joining the police, after 
two or three years of life in the police 
he gets into dishonest practices. This 
is the opinion held by many senior 
police officers, and it is the opinion 
or experience of many people in the 
country also. That being so, if a news- 
|>aper publishes that view this fact 
may be construed as tending to inter
fere with the recruiting of men to the 
police forces and this may prejudice 
the common man from joining the 
police force. That is one example to 
show how it would rather hinder 
honest criticism or statement of facts.

In the same way many instances 
can be cited with respect to other 
provisions of the Bill. Part (iii) says:

“incite or encourage any person 
to interfere with the administra
tion of the law or with the main
tenance of law and order or with 
the administration of laws regulat
ing the supply and distribution of 
food....”

There are many difficulties which 
people who supply foodgrains to the 
Government have to undergo even 
now, I would like to bring an example 
before you. There is monopoly pro
curement aU over as also in my own 
province. In one part of my province 
the agriculturists who sell wheat to 
the Government authorities do not 
get the price of their wheat for <nany 
days. Whenever they complained the 
Government authorities used to say 
that they had not got enough money 
to pay them. So the farmers who sell 

. their wheat to the Government have 
to wait for so many days to get the 
price of their produce. They have to 
go to so many authorities. You can 
well imagine how they will have to 
pay a rupee here or a rupee there and 
ultimately to the cashier or the 
treasurer. Only then they get their 
money. Suppose some paper wants to 
criticise that and in so doing the writer 
goes to the extent of asking the agri
culturists not to supply wheat to the 
Government unless the price is paid 
beforehand or immediately after the 
sale of the wheat that might be con
strued as interference with the supply 
and distribution of food. (An Hon. 
Member: How?) It depends upon the 
interpretation which the sessions judge

will quote another example. The 
othW day Dr. Mookerjee said—I do 
not fgree with his views— t̂hat if 
Govelfnment is not willing to withdraw 
this BiU, the Press has got its own

way. It should not give publicity to 
the speeches of the Ministers. It should 
!non»-c(^perate with Government. In 
my view it .was quite an iimocent 
statement and there was nothing 
objectionable in it. He did not preach 
any violation of law. But it was con
sidered by such responsible persons as 
the Home Minister - and our Prime 
Minister too as inciting the Press to 
break the law. I could not understand 
how it would amount to breaking the 
law—not to print the speeches of 
Ministers. It is not a law that every 
speech of the Minister should be 
printed and published.

Shri Rajagopalachari: I invited that 
act on his part. (Interruption). No- 
Ibody said that not printing of out* 
speeches was an offence....

Shri Kamath: He welcomed 
far as he was concerned.

it so

Shri Gfaule; It was a general ques' 
tion. Objection was raised not by the 
Home Minister but..........

. Shri Rajagopalachari: The hon.
\jAemher has repeated it twice. That 

was not the objection. It is likely to 
go into the proceedings and it is not 
right to let it go into the proceedings. 
That was not the point, to which my 
hon. friend referred, as the one to 
which objection was taken. The point 
was another statement wherein Dr. 
Mookerjee said he would appeal to 
the Press not to cringe, not to submit 
to it but make it impossible. It did 
not relate to the non-publication of 
speeches.

Shri Ghule: How can it be made
impossible? H& said the way to make 
it impossible is not to give publicity 
to the speeches of Ministers and that 
I feel did not amount to any violation 
of any law. That at any rate is my 
view and I do not want to insist upon 
that. An hon. Member who interrupted 
asked how it could be interpreted in 
that way and I wanted to show how 
even just now certain things can be 
interpreted in both ways. Even after 
hearing the hon. Minister’s explana
tion I am not convinced that what 
Dr. Mookerjee said in any way 
amounted to inciting the Press to 
violate any law. That is my view. But 
such views are taken and ordinary 
things are interpreted in both ways. 
The difficulty is that when we people 
go on the treasury benches we see the 
same thing in a different, way than we 
see it from the opposite side, but when 
we are in the non-official position we 
see it in a different way. Suppose 
Deshbandhuji becomes a Minister to
morrow, I think he would not oppose 
it so vehemently as he does today.
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Shri Kamath: What about you?
Shri Ghnle: I am not an exception. 

I also belong to the same category 
which you belong to. It is human 
nature. Because, the non-oflficial Mem
bers cannot realise the difficulties 
which the Ministers have to face in 
conducting the Government; so, the 
Members, when they become Ministers, 
forget their former position and they 
really cannot imagine what the public 
thinks about the measures which they 
bring forward.

I was saying that the crux of the 
problem is clause 3 upon which 
depends whether the Bill should be 
accepted or rejected. In my view con
ditions in the country are such that 
the Bill should go to the Select Com- 
•nittee. There are some papers which 
are really obscene which should be 
stopped and severely dealt with. In 
my State there is a pai^r named 
Hajamat. You cannot imagine a paper 
named Hajamat]—hajamat means
shaving or a shave. You can very well 
imagine.........................

Pandit Krishna Chandra Sharma
(Uttar Pradesh): Can you not depend 
upon the interpretation by the ses
sions judge?

Mr. Chairman: Let him go on.
Shri Ghule: Such obscene, scurrilous 

and indecent matters should be put 
an end to—there cannot be two 
opinions about it. So far Sfe advocacy 
of violent methods are concerned, for 
undermining the security of the State, 
inciting to murder, sabotage etc., or 
for seducing members of our armed 
forces, I think even there there can
not be two opinions. So, if these things 
alone are retained in the Bill and 
others are dropped from the purview 
of clause 3, I think there would be 
unanimity of opinion on this Bill and 
the Bill would get through the Select 
Committee smoothly.

Shri Kamath: I think that the for
midable union of a pandit and an 
acharya, of the Prime Minister and 
the Home Minister, has resulted in the 
birth of this Press Bill. The views and 
the general summing up of this debate 
so far has oscillated between the 
assurance given by the Home Minister 
that this Bill, when passed, will be 
practically a dead letter—this is what 
he said on the 7th, “ I know that when 
this Bill is passed it will be practically 
a dead letter. I do not make a pro
mise of that kind...but it would be a 
good thing if the Press Law could be 
allowed to be a dead letter*’—between 
that and the assurance or the promise 
given by my hon. friend, Mr. Desh- 
bandhu Gupta.

May I, Sir, by your leave suggest 
that after the able advocacy of the 
rights and liberties of the Press which 
he had made in this House for three 
long hours Shri Deshbandhu Gupta in 
my bumble judgment i  ̂ entitled to 
be caUed—by us at least—Shri Press- 
bandhu Gupta? I am given to under
stand on reliable authority that he 
donned his present name during the 
freedom movement and as the freedom 
movement has come to a close his 
name could appropriately be changed 
to Shri Pressbandhu Gupta. I do not 
mean any reflection, but I think he 
himgfelf will appreciate this little 
change in his name. Anyway, it has 
been amply proved that he is a friend 
of the Press, a very eminent friend of 
the Press, and fittingly deserves a 
title of that kind. He said:

‘I want to point out to Dr. 
Mookerjee that the Press of India 
has always put the interests of 
the country first and would 
continue to do so in any situation 
in spite of what Government does 
against the Press. If the interests 
of the country demand that we 
should adopt a certain course of 
condhct the Press of India will 
certainly do that, while we wiU 
fight for our rights and the free
dom of the Press.”
The Home Minister will certainly 

bear in mind this warning and counsel 
given by the President of the AU India 
Newspaper Editors’ Conference before 
he proceeds to implement or bring 
back after Select Committee proceedr 
ings the Bill that is before us. I think 
it wiU induce— n̂ot induce in the sense 
of ‘incite’ but induce— t̂he hon. H i^e 
Minister or persuade him to ch^ge 
his mind with regard to certain pro
visions of the Bill and he will see his 
way to amending certain clauses of 
the Bill in the Select Committee. 
Personally, I think the Home Minister 
is in the position of the man of whom 
it was said by a poet in Sanskrit:

Sada vakrah sada rushtah sada
■ poojamapekshate

That was said by a poet about the 
position of a man with regard to his 
son-m-law but the Home Minister 
mid^ think that the Press is always 
î ĵ te$atisfled. Though he has withdrawn 
so many restrictions like pre-censor
ship. security deoosit etc.. he might 
think that even then the Press is not 
satisfied. Why? I wonder if he is in 
that position about feeling that the 
Press is always—

Sada vakrah sada rushtah sada 
poojamapekshate

But I think that the Press Is not in 
the position envisaged in that couplet
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[Shri Kamath] 
by the poet The Press has got certain 
legitimate grievances on this score 
and may I briefly proceed to point out 
to the Home Minister that the Press 
is not complaining without any cause 
or any grounds, but it has got some 
groimds on which to lodge its com
plaints against the Gk)vemment.

The House will remember that when 
it considered the Constitution (First 
Amendment) Bill, certain statements—
I would not ^ y  assurances, because 
that word is very glibly used nowadays 
and too many assurances and promises 
have been made which have not been 
quite implemented or honoured later 
^n—certain statements were made on 
the floor of the House that that Bill 
was merely an enabling measure, and 
the Prime Minister went so far as to 
pay that this Parliament may not 
avail itself of the enabling powers 
sought to be conferred by that Bill.
And waxing eloquent, and a little
exuberant also, the Prime Minister 
roundly condemned generally all the 
newspaper cartels and journalists in 
this country and promised to investi
gate the conditions of the newspaper 
men, or the working journalists, so 
that it might give the House an in
sight into the actual working of the 
Press. He announced that a Press
JZ:ommission would be set up very
shortly to investigate the conditions in 
this regard. The Prime Minister held 
a Press Conference on the 28th of 
August. In the course of which several 
matters under the sun were discussed 
and several questions were put to the 
Prime Minister by the newspaper men 
present at the Conference. One of the 
questions pertained to the appointment 
of a Press Commission. "The appoint
ment of a Press Commission is not 
being considered at present” . Mr, Nehru 
told the Conference. After having told 
this Hou.se last session that the appoint
ment of a Press Commission would be 
shortly. announced, at the Press Con
ference on the 28th of August he said: 
“ the apDointment of a Press Conjmis- 
sion is not being considered at 
present” . Then he went on to say: “ I 
gave up thinking of the Press Com
mission when I got the impression 
tbqt the Press were not all keen about 
it” .

Shri Goenk$i: That is not a correct 
statement. '

Shri Kamath: I am reading from 
the P.T.I. report. If the P.T.I. has 
misreported. . ,

Shri G<»eiika: I am referring to the 
statement, not the P.T.I’s. report. .

Shri Kamath: A qtiostion was put 
at the Conference: ‘*Wiio gave you the 
impression?” , to which Mr. Nehru 
replied: “ If I may say so, your 
‘bosses’ ” . Replying to further ques
tions Mr. Nehru said: “ If a Press
Commission were appointed, it would 
take six months or more to report. 
But Government thought that without 
waiting for its appointmeitt or report 
they should”—^mark the words— 
“ introduce the Press Laws Bill and 
repeal certain out-of-date laws” .

So far as I am aware, the Home 
Minister or the Prime Minister, or 
both, in the last session of Parliament 
said very much the same thing when 
article 19(2) v/as being debated. Both 
of them or either of them said that 
what was contemplated in the near 
future was the repeal of certain laws 
so as to bring this Press law into line 
with the new Constitution, lhat is 
what is stated in the Statement of 
Objects and Reasons also. But the 
interesting part of the matter is that 
though the appointment of a Press 
Commission waS definitely envisaged 
by the Prime Minister two months 
ago, it was dropped—according to the ' 
P.T.I. report of Mr. Nehru’s state
ment—because the Press bosses were 
opposed to the appointment of a Press 
Commission which would have investi
gated the conditions of the working 
journalists. My hon. friend Mr. Goenka 
says it is not a correct report—I do 
not know whether he means the P.T.I s, 
version or. . . .

Shri Goenka: As I said, I do not
refer to the P.T.I. version. Informa
tion at my disposal shows that none 
of the ‘bosses’ of the Press has sug
gested that such a Commission should 
not be appointed. In fact some of them 
have pointed out that a Commission 
like that should be appointed.

Mr.* Chairman: Anyway that' is not 
the matter under consideration now.

Shri Kamath: That means that the 
Prime Minister has tried to mislead 
the Pressmen at the Conference by 
saying that the Press Commission was 
not appointed because the ‘bosses* 
were opposed to it. (Interruption).
If Mr. Goenka’s statement is correct, 
the Prime Minister’s statement is not 
correct.

Khwaja Inait Ullah (Bihar): Is it 
right for the hon. Member, to contra
dict the Prime Minister’s statement in 
his absence?

Some Hon. Members: Why not? ^
Shri Kamath: Now, the particl^it'

point at issue is this. Assuming that 
the present Bill, the Press (Incitement
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to Crime) Bili—in passing I may say 
that the title yperbaps is not very 
happy, the Press (Incitement to 
Crime) Bill, as if the Press is habi
tuated, to incite to crime, a sort of 
reflection being cast upon the Press 
as if it was always in the habit of 
inciting to crime. Perhaps a  it had 
been altered to the Press (Objection
able Matter) Bill, something like that, 
it may have been more appropriate. 
Otherwise, it is rather indirectly a 
reflection on the Press. And if it is 
changed to Press (Objectionable 
Matter) Bill, it might perhaps com
mend itself to some Pressmen at least, 
if not all; it may become less objection
able.

Before I pass on to the main point 
I agree with my friend Pandit Thakur 
Das Bhargava that to penalise any act 
which tends to the commission of any 
crime or any offence is not good law, 
because it is difficult to say what tends 
and what does not tend. I find that 
though the title refers to incitement, 
in clause 3 the word “tend” appears 
again and again wherever the word 
“ incite” is there: for instance, “ incite 
or encourage or tend” in (i), “ incite 
or encourage, or tend” in (ii), and 
then “tend to reduce” , “ tend to pro
mote” ; and then it comes to “calcu
lated to induce” , etc. I am not a lawyer, 
but I feel a provision of this kind is 
bad English and worse law. As far 
as I am aware the only oftence or the 
only crime the attempt to do which is 
punishable under the Indian Penal 
Code is suicide. The attempt to com
mit suicide is a penal offence.

Pandit Thakur Das Bhargava: There 
is section 511 of the I.P.C.

Shri Diwakar: If he commits suicide 
then there is no punishment!

Shri Kamath: The attempt to com
mit suicide is punishable. So far as 
clause 3 is concerned I therefore sub
mit that it would be better if it is 
recast in a form such as this. . .

Mr. Chainuan: The hon. Minister 
has already said that this could be 
considered in the Select Committee.

Shri Kamath: I am not in the Select 
Committee. So I would suggest here 
that it may perhaps be recast like 
this: “In this Act, the expression 
‘objectionable matter’ means any 
words, signs or visible representations 
which are calculated to” etc. That is, 
you may add the words “are calculated 
to” after the word “which” and then 
omit “ incite or encourage or tend to” 
etc. In the first sentence itself these 
words “are calculated to” may be 
added after the word “which” . . .

Pandit Thakur Das Bhargava: So
that no intention, knowledge and 
mensrea are entirely eliminated.

Shri Kamath: I was referring to the 
issue of the Press Commission which. 
was raised by the Prime Minister, or 
the answer to which was elicited from 
the Prime Minister, at the Press Con
ference held in August last. The point 
of that is this. Assimiing that the 
present Bill is intended for improving 
the tone and the functioning and 
working of the Press in India, which 
all will agree here does compare 
favourably with the Press elsewhere 
in the. world, assuming this, the BiU 
will not achieve all that it wants to. 
Because unless those who work from 
day to day in the Press and from 
hour to hour, who are popularly 
known as the working journalists, are 
placed in better conditions than they 
are at present and so long as they 
have no security of tenure, so long as 
they are not well paid and decently 
paid, one cannot expect that the best 
talent will come to man this orofes- 
sion, because it is no longer a mission 
but it is just a means of livelihood 
just as any other means of livelihood; 
nor can we expect the people who are 
already there, who are not free from 
want or from fear of insecurity, to put 
their heart and their best into the 
work which they are called upon to 
do. If the Press deserves better treat
ment, it certainly deserves it from a 
free Government of our Republic. The 
first claimants to the generosity of the 
Government or the sjrmpathy of the 
Government are to my mind the men 
who have manned the Press through 
difficult times and even in the dark 
days of our national struggle. I do not 
mean to say that the newspaper pro
prietors have not suffered and they 
have not sacrificed but it will be idle 
to ignore the sufferings and the con
stant fear under which the ordinary 
working journalists have laboured 
thrdugh Ibng years pf our freedom 
struggle and after this advent of free
dom, the Press deserves a better deal 
at the hands of Government. It is the 
working journalists who form the 
backbone of the Press, who form 
practically the life and soil of the 
Press, without whom the Press lords 
and the Press barons will be practi
cally *educed—I will not say to “un̂  
emplojonent”—but to futility. But it 
is these elements, this vital section of 
the Press who ^ e  entitled to a very 
fair deal at the hands of our Minister 
and it is in that context that the Press 
Commission assumes importance. I 
will go so far as to say that in bring
ing forward this Bill before the House, 
the hon. Home Minister has put the 
cart before the horre. What should 
have been done was that the Press
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Commission should have been appoint
ed, a complete picture obtained of the 
working of the Press in India, under 
what conditions it functions, whether 

. there are Press cartels, whether there 
are monopolies, whether tfcere are big 
chains of newspapers and how these 
chains affect the working of the Press; 
all these circumstances ought to have 
been investigated, a comprehensive 
report prepared, a comolete picture 
obtained and on the basis of that a 
Bill should have been drafted and 
presented in the House. That would 
have enabled this House to debate this 
(measure, which is a repressive law 
and which does not obtain in most 
countries of the world. In other coun
tries the ordinary law applies to news
papers also. That would have enabled 
them to see how far and to what extent 
this Bill was necessary. I agree with 
Dr. Mookerjee when he said that 
absolute liberty is inconceivable even 
in a free and democratic State, But, 
the point here is to what extent any 
special law is necessary for the pur
pose. So far as I can see, this Bill, a 
good bit of it is unnecessary and a 
little bit of it is undesirable. I can 
put it that way. Some of the provisions 
may be necessary; a good bit is un
necessary and a little bit is undesir
able.

Shri Deshbandhu Gnpta: The sum
total is that it should be dropped.

Shri Kamath: I will come to that; 
whether the Bill should be dropped 
or not. That is, Pressbandhu Gupta 
has come back; I was missing him.

An Hon. Member: Pressbandhu?
Shri Kamath: Yes, Pressbandhu

Gupta.
Shri Deshbandhu Gnpta: Thank

you.
Shri E. K. Chandhnri: On a point of 

order,. Sir. No Member has a right to 
call another Member by a different 
name than what appears in the offici^ 
papers unless that Member acc^ts 
that. The House' would very much like 
to know whether he accepts this name.
 ̂ Shri Kamath: He has thanked me 

for this.
Shri DeshbaJidhu Gapta: It is a

matter of honour to be a friend of the 
Press; so I d>o not mind.

Pandit Thaknr Das Bhargava: Even 
in substitution to being a friend of 
the country?

S m  Kamath: I feel gratified lhat , 
h% has accepted this honour confeiTed 
upon him; I am deeply gratified.

My hon. friend Mr. Gupta asked me 
whether it was my view that tSe Bill 
should be dropped. I could tell him 
very frankly what I felt if he had 
also been very frank with us. It is 
proverbial that public memory is 
rather short. Soon after the First 

, Amendment of the Constitution was 
adopted by the House, the Press was 
righteously indignant, I should say 
rifehtly indignant, and they even 
decided that suitable measiB’es should 
be devised to bring home to the 
Government the feeling of the Press 
in the country. So far as I can re
member. a resolution was adopted by 
the A.I.N E.C. to the effect that an all- 
India hartal should be observed to 
impress upon the Government the 
yndesirability and obnoxious nature 
of the restrictions that had been im
posed by the amendment of the Con
stitution. I felt that it was a very 
brave, bold move on the part of the 
Press and I almost wrote to Mr. Gupta 
congratulating him on the stand. But, 
within a few days, to my conster
nation, a statement was issued by 
Mr, Gupta completely abandoing the 
idea. ,

Pandit Thaknr Das Bhargava:
Therefore, he is Deshbandhu and not 
Pressbandhu.

Shri Deshbandhu Gupta: It is only 
a question of postponing on account 
of Kashmir.

Shri Kamath: I hope the postpone
ment will not be too long.

Shri Dtthbandhu Gupta: Might
come now.

Shri Kamath: Very good; that is a 
good assurance which will be wel
comed.

I am reminded of the Prime 
Minister’s advice given years ago, 
when he was fighting for freedom, 
that success comes to those who dare 
and act and it seldom goes to the 
timid. Even today many photo
graphs of his are published with these 
lines below.

Shri B. K. Chandhnri: And every
thing is fair.

Shri Kamath: I am glad that Mr.
Deshbandhu Gupta has now stated 
definitely that the postponement will 
not be too long and that the measure 
which ‘ he had forged some months 
ago will soon be put into action.

Shri Goenka: There is nothing 
definite in the world.

Shri Kamath: I know that there %  
nothing definite; nothing permanent.
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But as far as assurances g6, I have 
full confidence in my hon. friend 
Pressbandhu.

-Shri Deshbandlui Gupta: 1 liave not 
yet lost hope in Parliament and the 
Government for throwing out this Bill.

Shri Kamath: This Bill, being more 
or less a sequel to the other one— t̂he 
Constitution (First Amendment) Bill, 
I hope what was postponed then will
be imolemented now and......

Mr. Chairman: The hon. Member 
need not incite the ^Press,

Shri Kamath: 1 am not inciting the 
Press. I am only getting an assurance 
from Shri Deshbandhu Gupta and 
nothing more.

Portions of this Bill seem to be un
necessary, because I find that so far 
as many of our newspapers are con
cerned—except the gutter press which 
we shall keep out of our minds for 
the moment—they are—I will not say 
they are regimented—such as impose 
a great restraint upon themselves 
where the matter is one of inciting 
the people against the Government I 
will take just one example. I will not 
refer to many and tire the House. 
Take a paper of which the proprietor 
or the managing editor is the hon. 
Member Shri Deshbandhu Gupta hm>- 
self, a newspaper of Delhi. And take 
a very recent instance. A few days 
ago—may be last week—the ex-Home 
Minister of Madhya Pradesh made a 
very violent speech in Delhi, a yinilent 
attack upon the Prime Minister's 
policy, his domestic and foreign 
policies, and the PTI carried a fairly 
long report of it. But the pa^r of 
which the President of the A.I.N.E.C, is 
the managing editor played it down— 
I do not say that he should have 
played it up. But The Statesman, The 
Times of India and even The Hindu
Stan Times—reported it fairly well; 
the last named paper published the 
whole of the P.T.I. version.

An Hon. Member: Why “even” the 
Hindustan Times'}

Shri Kamath: I am sorry. I with
draw that word “even” . But the 
Indian News Chronicle published in 
a comer of the back page about a 
dozen lines, I will not say a mislead
ing, but not a quite correct or very 
clear account of the speech given by 
the ex-Home Minister of Madhya 
Pradesh. So when the President of the 
AINEC who is the managing editor of 
the paper exercises such restramt 
upon himself when publishing anti
Government matter, I think it can be 
taken by the hon. Minister as a sort 
of guarantee that all the papers of the 
land will follow his noble example and 
in future......

Shri Rajagopalachari: It is all very 
interesting, but I do not think it is 
quite relevant. Apart from that, how 
does the hon. Member say that the 
object of cutting it down was this and 
not the other? He might have played 
down the offense committed by the 
ex-Home Minister of Madhya Pradesh. 
If it was an anti-Govemment affair, it 
might be the other way about. It may 
be doing a favour to the speaker 
whose speech he cut down. That is 
what I mean.

Shri Kamath: I am rather amazed at 
this, view ..........

Shri Bajagepalachari: I want the 
hon. Member to consider the possibility 
of the motive of the paper being this 
one and not the other. So we cannot 
attribute the motive w^ich the hon. 
Member is attributing to Shri Desh
bandhu Gupta.

Shri Kamath: I am glad. But I am 
surprised, and I do not comprehend 
the proposition of the Home Minister 
when he speaks of “the offence com
mitted by the exrHome Minister” .

Shri Rajagopalachari: I may-explain 
it very briefly. If Shri Kamath makes 
a very bad speech against a very good 
man, I would be doing a service to 
Shri Kamath by not publishing it.

Shri ELamath: The Home Minister 
thinks that I can make a bad s p ^ h  
against a good man, but I hope if I 
do it, my speech will not be against 
a good man like the bon. Home 
Minister.

The point I was referring to was 
this. Inadvertently the Home Minister 
spoke of the offence committed by the 
ex-Home Minister of Madhya Pradesh. 
This I could not understand how he 
understood it as an offence. If freedom 
of speech to criticise Government policy 
is an ' offence— ît is not an offence 
even in this Bill— .....................

Shri Rajagopalachari: It is not an
offence in that way. It is not spelt 
with a ‘c’ but with an *s\

Sliri Kamath: In connection with 
that speech I might say, that I was 
present at the meeting myself and' 
happened to meet one of the news
paper correspondents. He was a 
correspondent of a newspaper outside 
Delhi. He expressed to me his amaze
ment that a meeting like that could 
be so well packed and people would 
sit there so long and right in the 
heart of Delhi. When I asked him if 
he would send a factual account of 
the meeting to his paper, which was 
published outside Delhi, what he told 
me was rather revealing. He said; “Tf
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I send a factual or true account of the 
meeting, I will be sacked” . The word 
used by him was “sacked” . “ Is that 
as bad as that?” , I asked. His reply 
was, “You do not know the conditions 
how the Press works” . Whether that 
was an exaggeration or not, the word 
used ŵ as “sacked” . Therefore, in that 
context again the appointment of the 
Press Commission to investigate the 
actual conditions obtaining in the 
Press, how the Press lords, the Press 
proprietors, the managing editors and 
Press barons conduct the Press in 
India, should have been put first. But 
the hon. Minister has put the cart 
before the horse.

Therefore, I would request the 
Select Committee to invite not merely 
the AINEC representatives to their 
deliberations but also the representa
tives of the Federation of Working 
Journalists. I do not want to pit Chala- 
pathi Rao against Deshbandhu but if 
the All India N ewspaper Editors* re
presentatives have a right to be present 
at the committee the Federation of 
the Working Journalists must be 
called ^upon to send a representative 
to the' Select Committee to assist or 
help them in their deliberations.

Shri Deshbandhu Gupta: -I can
assure the -hon. Member that if there 
is going to be a protest it will be a 
Joint protest on behalf of the AINEC 
and the Federation.

Shri Kamath: I have only two more 
minutes left to me. Almost in no other 
country—neither in U.S.A., U.K. nor 
in France—is there any special Press 
law: not even in the U.S.S.R., I am 
told. I do not know how far that is 
reliable but according to the note I 
have got here the citizens are guarante
ed by law freedom of speech and free
dom of the Press under the decree of 
December, 1921. The permission of the 
authorities or the local committee of 
Political Education is necessary for 
the establishment of private printing 
offices and delivery of copies of publi
cations free of charge is also pro
vided. All private publishing offices 
have to be register^. It is however a 
▼ery bald statement and I cannot rely 
upon it. However, in U.K., U.S^A.,
France and Sweden—some restriction^ 
have been imposed in Egypt—most 
other democratic* countries from whose 
Constitutions we have borrowed so 
much do not have any special Press 
lkv7. I would, therefore, in the end, 
suggest that while it may not be 
politic for the Press to non-co-operate 
with the Government as suggested by 
Dr. Mookerjee, to non-co-operate with 
their speeches as suggested by the 
Home Minister may be possible. Also

for the Home Minister it seems palat
able and he welcomes it. In some res
pects perhaps it is an advice well 
meant, because we find sometimes 
whatever a Minister says, whether it 
is sense or otherwise, is published.

The other day the Prime Minister 
course of his speech at the 

AICC made certain remarks which 
were not very wise—I would not say 
they were iU-considered, I would not 
say they were even stupid, but they 
were certainly not wise— âbout, for 
mstance, the science of astrology, but 
the Press carried a verbatim report of 
what he said on the subject. While 
the Prime Minister was speaking on 
astrology, the Home Minister was busy 
reading the palm of Mr. Tandon. The 
Prime Minister has the habit of 
dabbling in almost everything under 
the sun. He thinks he is competent to 
speak on everything, while a really 
wise man will be humble enough not 
to speak on things which he does not 
know—there are more thkigs in heaven 
and earth than are dreamt of in his 
own domain or his own conceit. But 
I think the Press also, when it reports 
the speech of a Minister, should find 
out how much of it really is sense, 
how much of it is wise, how much of it 
is good for the public, and how 
much bad. Otherwise, if the Press 
is in the habit of reporting 
whatever the Minister says, then the 
counsel of Dr. Syama Prasad Mooker
jee should come into operation and 
some speeches should be blacked out 
which are not quite relevant or are 
pointless.

I was referring to how these Pres3 
monopolies ftmction. (Interruption).
If that is not necessary I will not dwell 
upon it very much. But th«y are 
practically controlling not merely the 
All-India Newspaper Editors’ Confeiw 
ence but they are also bosses of the 
PTI and of the Eastern Newspaper 
Society and many others. Therefore, a 
Press Commission is very necessary.

In the law as it at present exists, I 
am given to understand that there is 
a limit to the security that may be 
demanded. I am not quite sure on this 
point, but that was my impression. I 
have not lookec' up the law on the 
subject recently, but my impression is 
that there is a limit to jthe security 
demanded from the " editors or 
publishers of newspapers. But tOAjer 
this law I find that no limit is being 
sought to be imposed with regard to 
the security. That point must be 
certainly examined by the Select Com
mittee.

I would only, in the end, say that 
while the Home Minister and also the 
Prime Minister may be sure that in 
their hands this BiU wlU not tend, I
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would use the same word, will not 
tend to curb the liberty of the Press, 
we cannot be too sure that in the 
hands of the successors, whoever 
they may be......

Shri J. E. Kapoor: Say, Mr. Kamath.
Shri Kamath: Or Mr. Kapoor. 

Mr. Kapoor is more probable than 
myself.

We cannot be too sure that in the 
hands of the successors this may not 
turn out to be an engine of oppression 
against the Press, against the liberties 
of the Press. 1 am sure the House will 
not desire that this Bill, though it

may prove innocuous just now, should 
in future prove to be an engine of 
oppression. I, therefore, while not 
very happy about the introduction of 
this measure in this House, parti
cularly because the Press Commission 
has not been appointed, would still 
hope that the Select Committee will 
examine the BiU and later it in a 
measure which will change it beyond 
recognition when the time comes for 
it to come before the House.

The House then adjourned till Half 
Past Eight of the Clock on Saturday, 
the 15th September, 1951.


